
B.C. No. sa' 

ESTIl\tATES COMMITTEE 
(1968-69) 

(FOURTH LOK SABRA) 

EIGHTY-FOURTH REPORT 

MINISTRY OF HOME AFFAIRS 

(CE:ITRAL VIGILANCE COMMISSION) 

LOK SARBA SECRETARIAT 
NBW DELHI 

.April, 19691CWra, 1891 (Saka) 

~ , J'1 r n Pr'" : RI. 1·40 



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOB.: SABBA 
SECRETARIAT PUBLICATIONS 

---.-~----------. 

SI. Name of Agent At;MCY Sl. 
No. 

ANDHRA PRADBS H 

I. Andhra Univcrsity General 
Cooperative Store. Ltd •• 
Waltair (Viaakhapatnam) 

2. O.R. Lakahmipathy Chetl), 
aad SOIlI, Qeneral Mer-
abantland News Ag'".nts, 
Newpet. Chandragiri, 
Ghhtoor District. 

ASSAM 

3. Wl:"ltern Book Depot, Pa!] 
Bazar, Gauhati. 

BIHAR 

4. i\Jn!ir Kltab Gbar, Post 
Hox 78, Diagonal Road, 
Jam!lHedpur. 

GUJARAT 
Vii'!)' ')'or~~, ":a,jon ROJll, 

Anand. 

6. The New Order BOllk 
Cl)mpany Bil!iI Rrid~c;, 
Ahmedabad -6. 

HARYA.l~A 

,. Mf •. Prabhu Book Service, 
Nal Subzitnandl, Gurgaon, 
(Haryana). 

MADHYA PRADESH 

8. Modern Book House, Shiv 
VU •• Palace, Indore City. 

MAHAftASHTRA 
;,. MIs. Sunder,!a. GianchanJ, 

I'ior. Girgaum Road, Sear 
Prince,~ S:rcet. BombaY-2. 

10. '!'he h~em:vional Bonk 
House (Private) Li'l1ired, 
~ A~h Lane, M~hatm:t 
uanrthi Road. Bombay-r. 

u. The Illlernatiunal Book 
Service. D~\lC'l'l Gymkhana. 
P>ona-4. 

Ne. No. 

I l. Cbarlc» Lambert" Com-
pany. 101. "" ... ,.atma 
Gandhi Road, Opposite 
ClOC'k To,ftc, F~I, 

It Bombay. 

94 13· The Currcnt Book HouaeJ 
Mllruti Lane, Raghunath 
Dadaji Street, Bomba,-I. 

14. D~n B~k StaU, Fer-
gu,on CoUege Rond, 
'~oona-4. 

7 15· Mis. U.ho Book Depot, 
S8SI.'\, Chira Ba7.lr, Khaa 
House, Girgaum RO:ld. 
RombaY-:l B.1l 

37 

3'1 

(4 

6 

MVSORE 

Iii. .\tIs, P.:oples Book HOUK, 
Opp. J aganmohatl Palace. 
My~ore-t. 

RAJASTHAN 

17. Information Centre, 
Government ()fRai8lrbll~, 
Tripolia, J aipuT Cil y. 

U'ITAR PRADESH 

rl. Swastik Industrial Worka, 
S9, Holl Street, Mcervt 
Ci~. 

19. lAw Book ComPaftJ. 
Sardar Patel Mara. 
AIlababad·t. 

WEST BENGAL 

10. GranthaJoka, sIt, AmbiCi 
Mookherjtt! Road, 8claha-
ria, 14 Paraan .... 

lr. W. Newman & Company 
I.rd., 3. Old Co.trt ROUN 

;u Street, Calcutta. 

ll. Pinna K. L. Makhopadhyay. 
folIA, Banchh'.lt*\'l AktWr 
LaDe. CIk.'lltta-u. 

lJ. M/, MllkhcrjlBook lIou.e, 
1-8. D~1f Lalle, Calcattl-~. 

~ 
No. 

Hi 

1 

10 



COMPOSITION 01. ~HB COMMlTTBB .l.,. 
- TRODUCTIUl~ 

I. INTRODUCTORY : 

A. Historical Background 

B. Objeetive 

C. Statutory Basis 

D. Jurisdiction 

CONTBNTS 

II. ORGANISATiON AND FUNCTiONS 

A. Organisation 

B. Functions 

III. PERPORMANCE AND PROCIIDURI! OP WORK 

A. Performance 

B. Procedure of work f·,·f" 
C. Tim~ taken in Disposal of Ca$. . . 

D. Delays in Ministries and CBI . .'-

E. Difference of opinion betwecll' the Commission and em 

'IV. BLACKLISTiNG OF FIRMS/CONTRACTORS: 

V. COMMISSIONER, 01' DEPARTMBNTAL ENQUIRII'!\ 

VI. CHIHl'lHCHNlCAl. EXAMINER'S ORO.\NISATloN 

A. Functions 

B. Staff strength 

C. Expenditure 

D. Performance 

'VII. MISCELLANEOUS : 

A. Prosecution for false complaint 

B. Training 

C. Control and coordination regarding vigilance work in 
MinistrieS 

(i) 

PAOI 
(iii) 

(v) 

I 

3 

of 

7 

10 

21 

29 
33 

34 

38 

45 

51 

57 

58 

71 

73 

75 



D. Conferences 

B. Publicity 

P. Non-acceptance of Advice 

MPINDICBS : 

(ii) 

I. Ministry of Home Affairs Resolution No. 24/7/64-AVD 
dated the lIth February, 1964 setting up the Ctntral Vigi-
lance Commission 

II. Letter No. 9/I/64-D.P. dated the 13th April. 1964 from the 
Central Vigilance Commission to aU Ministries of the 

iGovernment of India, etC. . . . . . 

III. Statement showing summary of Recommendations/Conclu-
sions contained in the Report . 

IV. Analysis of Recommendations/Conclusions contained in the 
Repon 

PAGIl 

78 

79 

81 

86. 

97 



ESTIMATES COMMIT1'EE 
(1968-69) 

CHAmM'AN 

Shri P. Venkatasubbaiah 

MEMBERS 

2. Shri B. Anjanappa 
3. Shri R. S. AruIlllUgam 
4. Shri Panna La! Barupal 
5. Shri Onkar Lal Berwa 
6. Shri Tridib Chaudhuri 
7. Shri Ganesh Ghosh 
8. Shri Hardayal Devgun 
9. Shri Y. Gadilingana Goud 

10. &hri J. M. Imam 
11. Shri Tulshidas Jadha~ 
12. Shri C. Janardhanall ..• 
13. Shri S. Kandappan 
14. Shri Yashwant Singh Kushwah 
15. Shri K. Lakkappa 
16. Shri J. M. Lobo Prabhu 
17. Shri Inder J. Malhotra 
18. Shri Yamuna Prasad MandaI 
19. Shri Bibhuti Mishra 
20. SOO F. H. Mohsin 
21. Shri Kartik Oraon 
22. &hri Chlntamani Panigrahi 
23. Shri Gajraj Singh Rao 
24. Shri Erasmo de Sequeira 
25. Shrimati Jayaben Shah 
26. Shri Shantilal Shah 
27. Shri Rajdeo Singh 
28. Shri Arangil Sreedharan 

(iii) 



(iv) 

29. Shri K. Subravelu 
30. Shri Tula Ram 

SECRETARIAT 

Shri B. B. Tewari-Deputy Secretary. 

Shri G. D. Sharma-Under Secretaf"Y 



INTRODUCTION 

1, the Chairman, Estimates Committee having been authorised 
by the Committee to submit the Report on their behalf, present 
this Eighty-fourth Report on the Ministry of Home Affairs-Cen-
tral Vigilance Commission. 

2. The Comlmittee took evidence of the representatives of the 
Ministry of Home Affairs and of the Central Vigilance Commis-
sioner on the 7th and 8th January, 1969. The Committee wish to 
express their thanks to the Secretary (Services), the Central Vigi-
lance Commissioner and other officers of the Ministry of Home 
Mairs and Central Vigilance Corrunission for placing before them 
the material and information desired in connection with the exa-
mination of the Estimates. 

3. The Committee also wish to express their thanks to Shri K. 
Santhanam for furnishing a me~randum on the subject to the 
Committee. 

4. The Report was considered and adopted by the Committee 
on the 5th April, 1969. 

5 .• A statement showing analysis of recommendations contained 
in the Report is also appended to the Report (Appendix IV). 

NEW DELHI-l ; 
April 14, 1969. 
Chaitra 24, 1891 (S). 

P. VENKATASUBBAIAH, 
Chairman. 

Estimates Committee. 



I 
INTRODUCTORY 

A. Historical Backgrowul 
Historica.Z Ba.ckgrou.nd. 

1.1. In 1962 the Govel'll11lent appointed a Committee on Preven-
tion of Corruption, under the Chairmanship of Shri K. Santhanam, 
10 re~ew the existing arrangements for checking corruption in 
Central Services and to advise on practical steps to be taken to 
make anti-corruption measures more effective. The origin of this 
Committee lies in the. announcement mtade by the then Home Mi-
nister, Shri·LaI Bahadur Shastri on the 6th June, 1962 in his reply 
to the debate in Parliament on the Demands for Grants for the 
Ministry of Home Mairs. As stated by him, the object behind 
the setting up of the Committee was 'to review the problem of 
corruption and make suggestions.' The terms of reference of the 
Committee covered the entire problem of corruption in Central 
Government Departments and ~asures for combating it. To en-
sure that action on the recommendations of the Committee was 
taken with all possible speed, it was suggested to the Committee 
by the Home Minister that it should forward interim report as 
soon as examination of any aspect of the problem was completed. 

1.2. The Committee submitted an interim report in February, 
1963, recommending setting up of a Central Vigilance Commission. 
'On the basis of this interim report the Government formulated a 
Scheme for the setting up of the Central Vigilance Commission. 
A copy of the Scheme was laid on the Tables of the Lok Sabha and 
Rajya Sabha on 16th December, 1963. The scheme as it finally 
emerged is contained in the Ministry of Home Mairs Resolution 
No. 24!7!64-AVD, dated 11th February, 1964 (Appendix I). The Cen-
tral Vigilance Commissioner assumed charge on the 19th February, 
1964, and the Commission is deemed to have started functioning 
from that date. 
Extent of departure from the recommendations of Sauthanam 

Committee. 
1.3. The main recommendations of the Santhanam Committee 

were summarised in the scheme laid before the Houses of Parliament 
on 16-12-1963 as foJ1ows:-

(1) The Central Vigilance Comm;ission should in its function-
ing be independent of Government and may not be ans-



werable to any Minister even though administrativel" 
placed under the Ministry of Home Mairs. 

(Ii) It should deal comprehensively with two of the major-
problems of administration, namely:-

(a) prevention of corruption and mlaintenance of integrity, and 

(b) ensuring just and fair exercise of administrative powers-
vested in various authorities by statutory rules or by 
non-statutory executive orders. 

(iii) The powers and responsibilities in disciplinary matters 
which are at present decentralised should in the main be 
centralised in the Commission, the only exception being 
the power given to the Delhi Special Police Establish-
ment to make preliminary inquiries or to institute and 
investigate a regular case whenever they consider it 
necessary to do so. 

(iv) The Central Vigilance Commision should consist of three 
Directorates, one to deal with general complaints of 
citizens (Directorate of General Complaints and Red-
ress), another to deal with all vigilance matters (Direc-
torate of Vigilance), and the third the Centr;i1 Police 
Organisation which would exercise the powers now 
exercised by the Delhi Special Police Establishment till 
such time as the Central Bureau of Investigation is se.t 
up. (The Central Bureau of Investigation was set up on 
1st April, 1963). 

1.4. While the basic recommendation for setting up the evc was-
accepted by Government, the scheme of the Commission as finalised 
by Government did n~t contain many of the important features re-
commended by the Santhanam Committee. The important departures. 
from the recommendations of the Santhanam Committee have been 
explained as follows: 

(i) Government considered that the problem of looking into 
the grievances of citizens against administration and en-
suring just and fair exercise of administrative powers are· 
big enough and the Central Vigilance Commission would 
be overburdened if this responsibility were to be placed 
upon it. They, therefore, decided that for the present 
action should be taken only on such of the recommen-
dations of the Santhanam Committee as relate to pre-
vention of corruption and maintenance of integrity in 
public services. Accordingly, the scheme of the Centra! 



3 
Vigilance Comm.ission did not· envisages a Directorate-
of General Complaints and Redress. 

(ii) Government also considered that compJete centralisation-
of powers and responsibilities in regard to the enquiry 
or investigation into complaints and all subsequent ac-
tion thereon would not only undermine the initiative-
and sense of responsibility of the MinistrieslDepart-
mentslundertakings, but would also lead to practical and 
legal difficulties for the following reasons: 

(i) Central Government employees are large in number and 
are spread throughout the country; 

(ii) there are so many matters which can more conveniently 
be investigated by departmental officers; 

(iii) the initiation, conduct and final disposal of disciplinary 
proceedings involve detailed nanagement, some exe-
cutive decisions, and action at certain stages under 
statutory rules; and all these cannot be centralised 
without causing delay and multiplication of staff; 

(iv) under the Prevention of Corruption Act only the ap-
pointing authority is authorised to sanction prosecu-
tion, and this power cannot ~e given to the Commis-
sion without amending the law; and 

(v) there are certain disciplinary powers which cannot be 
given to the Vigilance Commissioner without amend-
ing Article 311 of the Constitution. 

They therefore decided that there should be centralisation of 
powers and responsibilities in the Central Vigilance Commission 
only to the extent necessary to make it effective. For the. rest the 
Commission should have the reserve power to intervene when it 
considers it necessary to do so, and it should be kept fully in the 
picture. by the Ministries. etc. in order that it may be able to exercise 
that power. 

B. Objective 

Objective 

1.5. It has been stated that the basic objective which prompted the 
Government to set up the Central Vigilance Commission was to fulfil 
the need for an ind':'Dr-ndent body with extensive functions designed 
to ensure that compl~!nts of corruption or lack of integrity on the 
part of Government servants are given prompt and effective atten-
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"tion and that offenders are brought to book without feal' and favour.' 
The independence of the Central Vigilance ColnnuSston from the exe-
·cutive is ensured by the terms of the Resolution setting up the. Cen-
tral Vigilance Commission which provides the same conditions of 
. service for Central Vigilance Commissioner as for the Members of 
the Union Public Service COmmission, and the submission by Cent-
ral Vigilance Commission of an Annual Report about its activities: 
,drawing particular attention to any recommendation made by it 
which has not been accepted or acted upon, and requiring the report. 
together with a Memorandum explaining the reasons for non-accep-
tance of any recommendation of the Commission, to be laid before 
Parliament. The Commission has in the sphere of vigilance a status 
'and role broadly corresponding to that of the Union Public Service 
Commission. It has been given powers of investigation and enquiry. 
According to Government, the combined effect of the independence 
of the Commission, the nature of its functions and the fact that its 
reports are placed before Parliament has made the commission a 
powerful force for eradication' of corruption in the public services. 

C. statutory Basis 

Statutory basis 
1.6. As stated above, the scheme of the CVC was contained in the 

statement laid on the Tables of both the Houses of Parliament Qn the 
16th December, 1963. The evc was, however, set up by a Resolu-
tion of the Government dated the 11th February, 1964. PaTa 4 of the 
Resolution provided that the Commission WOUld, in the exercise of its 
powers and functions, not be subordinate to any MinistrylDepart-
ment and would have the same measure of independence and auto-
nomy as U. P. S. C. Government was asked to state the reasons which 
prompted them to set up the evc by means of an executive instru-
ment, rather than by legis~ation. In reply they have stated: 

"Because of intense. desire of Government to eradicate cor-
ruption from public life and the imp"rtance and urgency 
that the Government attached to this problem. it was 
considered desirable to set up Central Vigilance Com-
mission without any loss of time. Legislation would have 
taken considerable time. The Santhanam Committee in 
their report had also suggested that steps should be 
taken to- put the Commission on statutory basis after a 
suitable period of experiments and tria!." 

1.7. During evidence, it was pointed out to the representative of 
the Ministry that although the intention of the Government, as 
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reflected i.n the specific provision made in para 4 of the Government 
Resolution. dated 11-2-1964, was to confer on theCVC a status 
analogous to that enjoyed by the Union Public Service Commission 
which had a constitutional basis, Government had chosen to set up 
the Commission by an executive instrument only. The Government 
Resolution setting up the Commission was not even laid before 
Parliament. The representative of the Ministry explained that in 
view of the fact that Santhanam Committee itself had recommended 
that the CVC should be given a statutory form only after sufficient 
experience had been gained, Government had decided to give the 
Commission a non-statutory form. He further stated that Govern-
ment did p.ot consider it necessary to obtain specific Parliamentary 
approval for setting up the Commission as the scheme of the cve 
had already been placed before Parliament a couple of months 
earlier and the matter was also referred to in the President's Address 
to Parliament. Further,according to him, funds for the CVC were 
voted by Parliament along with the Demands for Grants relating to 
the Ministry of Home Affairs and as such the expenditure of the 
Commission was duly authorised. 
Fu.ture of eve 

1.8. Replying to the question as to whether Government have. ten-
tatively set any period for experiment and trial of the scheme of 
ihe evc, Government have in a note submitted: 

"The" Administrative Reforms Commission in their interim 
report submitted to Government on 20th October, 1966 
had suggested that with the establishment of the insti-
tutions of Lokpal and Lokayukta, the present system of 
Vigilance Commissions will become redundant and 
would have to be abolished on the setting up of these 
institutions·. The Lokpal and Lokayukta Bill, 1968, has ---------.--.-----.. - --

-The ARC had in para 23 of the 'Interim Repol"t on Problems of 
Redress of Citizens Grievances' stated as follows: 

"Public opinion has been agita ted for a long· time over the pre. 
valence of corruption in the administration and it is likely that 
cases coming up before the independent authorities mentioned 
above might involve allegations or actual evidence of corrupt 
motive and favouritism. We think that this institution should 
deal with such cases as well, but where the cases are such as 
might involve criminal charge or misconduct cognisable by a 
Court, the cao;e E!lOUld be brought to the notice of the Prime 
Minister or the Chief Minister, as the case may be. The latter 
would then set the machinery of law in motion after following 
appropriate procedures and observing necessary formalities. The 
present system of Vigilan~e Commissions wherever operative 
will then become redundant and would have to be abolished on 
the f';etting up of the imtitution." 
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been introduced in the Lok Sabha on the 10th May, 1968 
and Is at present being considered by a Joint Committee 
of Parliament. Government have not, therefore, set any 
period for experiment and trial of the scheme of the-
Central Vigilance Commission in its present form. Sub-
ject to the ultimate form that the Lokpal and Lokayukta 
Bill, 1968, which is under the consideration of a Joint 
Committee of Parliament, may take, the Commission 
will continue in its present form." 

1.9. During evidence, the representative of the Ministry stated 
that the Lokpal and Lokayuktas Bill, 1968 pending before. Parlia-
ment provided for a Lokpal and one or more Lokayuktas. Accord-
ing to him, af~er the bill was passed, Government proposed to ap-
point two Lokayuktas, one for dealing with vigilance side and the 
other for attending to public grievances. He further stated that Gov-
ernment was contemplating to redesignate the Central Vigilance 
Commissioner as Lokayukta and merge his organisation into the new 
scheme. 

1.10. It was pointed out to the representative of the Ministry that 
some of the functions which were at present being exercised by the 
Central Vigilance Commission were not covered by the provisions of 
the Lokpal and Lokayuktas Bill. After the new scheme of Lokpal 
and Lokayukta was launched bringing the institution of the CVC 
to an end, these functions would have to revert to the Ministry of 
Home Affairs or the administrative Ministries who were discharging 
these functions before these were transferred to the CVC. In reply 
he stated that under clause 17(1) of the bill, President could confer 
on the Lokpal or Lokayukta additional functions in relation to red-
ress of grievances and eradication of corruption. Under this provision 
Government would have. the power to transfer, by notification or 
order, various quasi-administrative, consultative and supervisory 
functions which were being discharged by the Central Vigilance 
Commissioner to the new Lokayukta. According to him, Govern-
ment was thinking of transfering the. present functions of the Cen-
tral VigiJance Commission to the Lokayukta by notification under 
Clause 17 (1) of the Lokpal and Lokayuktas Bill, if necessary. 

1.11. The Committee feel that the Government should not have 
set up an important institution like the eve enjoying the same mea-
sure of independence and autonomy as the Union Public Service 
Commission, by a simple executive resolution. They are unable to 
appreciate the argument that since a copy of the scheme of the eve 
had been laid on the Table of the Houses of Parliament in December, 
1963, and it had also been referred to in the President's Address de-
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livered to both the Houses assembled together on the 10th February, 
19M. . it was not necessary to approach Parliament again before the 
Commission was actually set up. The Committee feel that it would 
have been desirable to place the relOlution before the Parliament. 

1.2. The Committee note that Government are eontempIati~ to 
redesignate the Central Vigilance Comm!issioner as Lokayukta after 
the Lokpal and Lokayukta Bill, which is currently before the Par-
liament, become.s law and to merge the CVC into the new institution 
to be established under the Act. They hope that the difficulties and 
lacunae found in the working of the Commission will be duly taken 
care of in the Act. 

D. Jurisdiction 
Jurisdiction over All India Service Offi'ceTS 

1.13. The Ministry of Home Affairs Resolution dated the 11th Feb-
ruary, 1964, vests the CVC with jurisdiction and powers in respect 
of matters to which the executive power of the Union extends. Under 
pura 2 of the Resolution the CVC has been empowered to cause an 
inquiry or investigation to be made into--

(a) any complaint that a public servant had exercised or re-
frained from exercising his powers for improper vr cor-
rupt purposes; 

(b) • any complaint of corruption. misconduct, lack of integrity 
or other kinds of malpractices or misdemeanour on the 
part of a public servant including members of the All 
India Services even if such members are for the time 
Oeing serving in connection with the affairs of a State 
Government. 

1.14. The Resolution stated that the relevant rules under the All 
India Services Act would be amended in consultation with the statP-
Governments in order to bring the members of those Services under 
the purview of the Commission. Government was asked to state the 
latest position in that regard. They have stated that the State Gov-
ernments were consulted for amending the AU India Services (Dis-
cipline & Appeal) Rules so that Central Vigilance Commission could 
investigate into the conduct of the All-India Services Offi· 
cers serving in connection with the affairs of the State also. The 
proposal has, however, met with strong opposition from six State 
Governments. The. State Governments have felt that to extend the 
jurisdiction of the Central Vigilance Commission to· the All India 
Services Officers serving in connection with the affairs of the State 
would amount to curtailment of the powers of control of the State 
{iovernment over their officers. They have not favoured the idea 
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~f such curtaJJment of their powers. Some of the States have also 
expressed apprehension that such dual control over the officers would 
adversely affect the morale of the services. In view of this strong 
opposition, Government have decided that the proposal may not be 
pursued further for the time belng. 

Jurisdiction over non.-gazetted officers 

1.15. While the Commission's jurisdiction extends to all categories 
of public Servants, for practical considerations, consultation with the 
Commission has for the present been made obligatory only in respect 
of all Gazetted Officers (except All India Services Officers serving in 
connection with the affairs of a State Government) and officers of 
Public Undertakings drawing a salary of Rs. 1000.00 per month or 
above. Government have, however, decided that the process of 
consultation may subsequently be extended. to non-gazetted person-
nel also beginning with a few selected categories. 

1.16. The Ministry of Home Affairs were asked to state the reasons 
for excluding non-gazetted. personnel from the purview of the Com-
mission when, in terms of the Home Ministry Resolution dated 
11-2-64 its jurisdiction extended to all emlployees of the Central 
Government. They have in reply stated that the process was to be 
extended, after some experience had been gained and provision had 
be.en made for adequate staff, to certain selected categories of non-
gazetted officers who were holding sensitive posts, e.g. Overseers in 
Central Public Works Department, Income-tax Inspectors, Goods 
Clerks in Railways etc. At present, the Commission obtains statisti-
cal returns and progress reports in respect of all categories of ofticers 
so as to exercise a general supervision over the disposal of cases re-
lating to non-gazetted officers. 

1.17. The cases against non-gazetted officers are, however, dealt 
with by the Commission in the following circumstances:-

(i) When they are involved along with Gazetted officers in 
cases referred to the Commission. 

Hi) Where there is a difference of opinion between Central 
'Bureau of Investigation and the administrative autho-
rity about the manner in which the case against a non-
gazetted servant has been dealt with. 

eiii) Where the Commission refers complaints against non-gaz-
etted staft' for enquiry, the reports have to be dealt with 
by the Commission and appropriate advice gtve.n. 

Uv) The Chief Vigilance Officers have be en advised that they 
may consult the Col'lUllission in respect of cases per-
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taining to non-gazetted officers, if the cases offer any· 
peculiar features or i~ their opinion it is desirable to· 
consult the Commission. 

(v) Where the Commission considers it desirable to do suo 

1.18 The Committee hope that in the re-organized set up of the· 
Commission under the new enactment, the question of its jurisdiction 
over the All India Service Officers serving in connection with the· 
affairs of a State Government will have been finally settled. They 
also hope that the non-gazetted officers serving in the Central Gov-
rnJDjeDt J>..partments, Administrations of Union Territories, Public 
Undertakings, and Local-Self Governing institutions in the Union 
Territories would also be brought under the purview of the Commis--
sion. 
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ORGANISATION AND FUNCTIONS 

A. Organisation 

Status of the Commission 

2.1. The functions of the Central Vigilance Commission are advi-
eory but they are advisory in the same sense as those of the Union 
Public Service Commission. By para 4 of the Resolution the Com-
mission has been given, in the exercise of its powers and functions, 
the same measure of independence and autonoIllo/ as the Union Pub-
lic Service Commission. The independent and autonomous status of 
the Commission, its extensive powers and jurisdiction and the fact 
that it indicates in its annual report cases in which the administra-
tive authorities have not accepted its advice make the Commissioft 
an effective instrument for ensuring that all complaints of corrup-
tion or lack of integrity on the part of public servants are given 
adequate and due attention. 

Organisation 

~.2. The following chart shows the organisational set up of the 
<Central Vigilance Commission: 

CENTRAL VIGILANCE COMMISSIONER 

Secretary 

Commissioner! Chief Technical Deputy Secre- Officer on Special Under Secre tary 
for Departmental Examiner tary Duty 
~Dquiries (Five) 

Technical Exa-
miners (Eleven) 

Assistant Techni-
cal Examiners 
(Nine) 

Chief Technical Vigilance J and 
Examiner's TJ and Comp-
section laints sections 

10 

Adminiatratiou 
and Cash Sec-
tion 
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':"2.3. The Commission consists of three wings, tnz.:-

(a) Secretariat consisting of 4 Sections, namely:-

(i) Vigilance I Section~ 

(ll) Vigilance II Section. 

(iii) Complaints Section. 

(iv) Administration and Cash Secti,on. 

(b) Chief Technical Examiner's Organisation. 

(e) Commissioners for Departmental Enquiries. 

2.4. The Central Vigilance Commissioner is assisted by Ii Secre-
·tary who is in overall administrative charge of the 'Office of. the 
-Commission. Deputy Secretary, Officer on Special Duty and Under 
'Secretary have been allotted differ~nt Ministries/Departm~nt9 t'tc. 
of the Government of India to deal with vigilance/complaints cases 
relating to them and Vigilance I, Vigilance II and Complaints 
'Sections submit cases to them accordingly. It is stated that the 
working in the Comnniss!on is officer-oriented and scrutiny and not-
ing in all cases is done only by officers. The Officer on Special Duty 
is an officer drawn from the Law MinistrY. He was appointed a') it 
was felt. necessary to have on the staff of the 'Commission an cfficer 
with leg<l! exp""rience and background. 

2.5. The fun:t:o:':3 of the Chief Tec~nical Examiner's Organisation 
are to con-luc', an internal, concurrent and c'lntinunus adm~nistrat!"e 
and technical au :l:t of the wi.1rll:S of the Central Public Works De-
partment with n view to securing economy in expenditure Rnd better 
-technical and finane'al control, Besides, this Organisation also a'i-
'lists ;l:ldit h examhn!ion of audit paras of te::hnical nature and abo 
S.P.R (now forming a part of CBI) in inve,tigation of technical 
cases. This Organisation is headed by a Chief Technical Examiner 
who lS of the rank of the Chief Engineer in the Central Public Works 
'Department. In his day-to-day duties, he is assisted by 11 Tech-
nical Examiners and 9 Assistant Technical ExaminerI'! (including 
one Assistant Technical Examiner-Horticulture). The Technic~ 
'Exaini~ers are, assisted by the Technical Assistants and ministerial' 
-staff. 

2.6. The Commissioners for D~partmenta1 Ena.ujri~ hold o~al en-
.quiri~dur.,ing,,:the cour" Qf departmental gisciJ)linary, JM'<)Cecdings 
:;8gaillSt g~etted officer-s: whe~ integrity or· an el~ent.of \1gilauet 
is invol~., .. "ln exceptional, ~~ee,~s~:: of . non-g!"eett~, • . ' . . ", . , " . . . 

:l96(AJi) LS-2. 
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omeers are also entrusted to Commissioners for Departmental En-
qujries with the approval of the Commission. Departmental en-
quiries in respect of personnel of the Public Undertakings, Corpo-
rate Bodies etc. drawing approximately a basic pay of Rs. 1.,000 or 
abnve per month are also entrusted to Commissioners for Depart-
mental Enquiries. The Commlssion nominates a Commbsioner for 
Departmental Enquiries on request from the Department/Ministry 
concerned. The Commissioners for Departmental Enquiries submit 
reports of oral enquiries conducted by them in all departmental pro-
ceedings to the Commission which after examination of the same-
advise3 the Ministry/disciplinary authority concerned regarding 
action to be taken against the delinquent officers. 

Staff strength, Budget and Expenditure 

2.7. As on 31st March, 1968. the Commiss'()n had a ssnctio-rr 
strength of 164 while the staff in position numbered 153. The detail. 
are as under: 

----------- ---_._._-._. ----
GU,tled 

Class I 

Clan II 

-IIM-GUltt,oJ : 

ClUI II 

ClUI III 

a...IY"",,: 

(Position as on 31-3-1968). 

-.~.- .......... -~ 

San~tionej Actual 
Strength Strength 

34 30 

IS lot: 

33 3: 

S3 4' 

39 38 

164 IS3 

2.8. The expenditure of the Commission il mainly on pay an" 
allowances of oftlcera and Establishment and is met out of gran~ 
forming part of the budget estimates of the Ministry of Home 
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Mairs. The budgeted and actual expenditure of the Commission 
during the last three years have been as follows: 

(Rs. in lakhs) 

Am"unt b'dgeted for Actual Expenditure 
in Revised Estimates 

_.-------_._-_._-_._----
1965-66 

1966-67 
1967-68 

10'00 

10'60 

11'78 

-------"'---
9'45 

10' 37 

II' 65 
--_ .. _ .. - ._-----

2.9. The increase in expenditure is indicated as due to increase 
in allowances of staff, office expenditure and the creatjon of the 
following new posts during the period: 

Commissioner for Departmental Enquiries 
Technical Examiners . . . . 
A,sistallt Technical Examiners 
Srenogt'l'.phers 
Hin Ii Assistant 
Librarian 
V.D.C. 
Steno-typist 
Daflry 
Jamaddf 
Peons 

Manner Of appOintment of eve . 

1 
4 
3 
2 
1 
r • ." I 
1 
S 

2.10. Under para 3 (a) of the Ministry of Home Affairs Resolution 
dated the 11th February, 1964, Central Vigilance Commissioner IS 
appointed by the President by warrant under his hand and seal. 
During evidence, the representative of the Ministry was asked to 
state how and at what level the names were selected for b~ing con-
sidered for the post of Central Vigilance Commissioner and at what 
level ~~re the appointments finalised. He stated that the st!lection 
was made by the Home Minister and placed before the Prime Minis. 
ter. After approval by the Prime Minister, it was submitted to 
the President. He further stated that no fOrmal procedure had been 
laid down for selection and that Home Minister could select anyone 
he thought fit. The normal proeedure, according to him., was that 
the Home Minister might make informal sounding or consultation 
-with anybody whom he thinks fit in his judgment to give 8uitable 
IUggestfons in the matter ...... He need not consult Ilnybody." 
Asked whether any general guidelines had been laid down for sel-ec-
tion or any qualification, legal or otherwise. were prescribed. he 
'J'eplled: 

"Therp. il no specific quaUficlltion laid down ..such. The 
intention was that the best per.on.pOssible should be 
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selected and the selection of the first incumbent was made 
if the retired Chief JUstice while the second selection was 
made of a lenior civil servant who had also functioned as 
a Vigilance Commissioner ......... The procedure IS laid 
down to this extent that the Home Minister has got to 
submit for consideration of the Prime Minister the reasone 
why a partiCUlar person is recommended. ,. 

In reply to another question, he stated that it was not very dimcult 
to find out suitable names al in the field of selection certain names 
would be obVIOUS. 

Z.l1. The Committee recommend that, in order that appointment 
to the office of the Central Vigilance Commission is made after due 
eonsideratlon of the relative merits, Government should deville 80me 
formal p!ocedure of consultation with persons in high authority and 
of eminence such as Chief Ju,tice of India. etc., for the purpose of 
drawinl up a panel, be~j)re names are submitted for the conSidera-
tion of the Prime Minister. 

Delay in the appointment of eve 
2.12. It was noticed that even though the last Central Vigilance 

Commissioner retired on the 23rd August, 1968, the ne", Clilmmis-
sioner took charge only on 28th October, 1968. The post thus re-
m'lineU vacant for over two months. The Committee have been in-
formed that decisions in all types of cases referred to the Commi!l'-
sinn are taken by the Com~issioner himself. This m~ans th:it tbe 
work of the Commission must have remained suspended for 8 period 
of more than two months when the post of the 'Central Vig!hmce 
Commis~ioner remained vacant. 

2.13. The representative of the Ministry was asked to statE' why 
the need for selecting a successor to the last incumbent 01 tbe 
post of Central Vigilance Commissioner could not be forp.seen wel1 
In advance of the dat~ of his retirement so' that the new Commi,:'§-
sioner could be in position immediately the post fell vacant. He r~ 
tied that the vacancy was certainly antiCipated but action tf) ~ppoint 
Ii successor was held over until a decision was taken in regard to 
the' shape of the legislation on Lokpal and Lokayuktas. According 
tei him. the final decision about the person to he selected could he 
taken only in September, 1968. Then, time was taken in finalising 
the·temls ot appointment and in :securing his:J"elease from the post 
b.e \Vas.h~lding ip the State Government. ' It was pointed out to the-
.. ·cprese:\t1tive of the Ministry that the consequence of the delayed 
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action by Government was that during the interregnum the whole 
work of the Commission came to a standstill and important cases, 
even those where permission for launching prosecutlOll was sought 
by the CBI, remained unattended to. He admitted that delay had 
occurred in appointment of the successor but added that final deci-
~on regarding the person to be appointed cou_d be taken only at a 
particular point of time. 

%.14. The Committee are not convinced by the reasons e-iven for 
the delay in selecting a successor to tbe last Central Vi,ilance Com. 
missioner. The Lokpal and Lokayuktas Bill was introduced in Lok 
Sabha on the 9th May, 1968 and had been referred to a Joint Com. 
mittee of tbe two Houses while the last Central Vigilance Commis. 
sioner retired on the 23rd August, 1968. It was extremely unlikel,. 
that the Bill would have become an Act by that time. They regret 
that the importance of initiating action in this regard well in tim. 
was not foreseen by Government due to which the work of the 
Commission suffered and remained at a standstill for a period of ov.,. 
two months during which the Commission had to function witilout 
the Commissioner. 

2.15. In this connection the Committee would like to make the 
following suggestions: 

(i) action to fill up the post of the Central Vigilance Com-
missioner should be initiated by the Ministry of Home 
Affairs at least 6 months before the occurrence of the 
'Vacancy; 

(il) the process of consultation, obtaining consent of the penoa 
selected for consideration, obtaining approval of the Honle 
Minister, the Prime Minister and of the President should 
be completed by the Ministry of Home Affairs at least 
two months in advance of the occurrence of the vacancy. 

(iii) the offer of appointment should be sent out to the persons 
selected two months before the occurrence of the vacanc1 
50 (bat adequate margin Is left for consideration of alter. 
native names, in the event of the person selected expres~. 
ing his inability to join or in case where the MinistrY, 
visuali'les delay in his release for the post. 

Manner of appointment of officers and sta!! 01 the CommiSSion 

2.16. CVC (Staff) Rules, 1964 notified vide Ministry of Home 
Affairs Notifications No. 24/26/64-AVD dated the 17th June, 1954 
and No. 24/85/64-A VD dated the 14th April, 1966 make general pro-
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visions in regard to the methods of recruitment and condition of 
service of the staff of the Commission. Rule 6 (1) & (2) of these :Rules 
reads as under: - . 

(1) Recruitment under rule 4 (1) (ii) (i.e. by transfer or de--
putation of a person serving in the Union Ol' State) to 
the posts in the Vigilance Commission specUled in column 
1 of the table below shall be from amongst members of 
the services, or from amongst persons approved for al>-
pointment by the Central Government to ~e grades, spe-
cified in the corresponding entry in column (2) of that 
table. 

TABLE 

(I) 

(I) S~~retlrv. n" Jty Secretary and Joint Sc::re'ary. Deputy SCo:T>tary And 
Unler SecrcUries: Unicr Secretarv to the Govemment of 

Inlla respe:tiveiy or comparable posts. 

(ii) C'l1\'11i~qlonen 
Enquiries : 

for Departmental 

(iii') Section Offi~. A'Isistants, Steno-
graphers and Clerks: 

(ifI) Class IV: 

(fI) Other pOliti: 

Deputy Secretary to the Government of Indi. 
or any comparable posr, or a po~t in the 
scale of pay orR!. I!!O~IO"l-ZO:xlas mar 
be de:ijel by the Central Government in 
each case. • 

Member.! or persons· in the Select List of 
Central Secretariat Servi~, Central Secre-
tariat Sten~raphers Service or Central 
Secretariat Clerical Service, as the cage 
mlY he, or persons hold in/!: or approved 
for comparable posts under the UOion or 
B State. 

Members of the Central Secretariat Service 
Oass IV or persons holding comparable 
posts under the Union or a State. 

Persons holding or approved flr com "arable 
posts under the Union or a State. 

(2) Persons appointed to the posts in ·the Vigilance Commis-
sion from the posts or grades specified in the table in sub-
rule (1) shall receive the same rates of pay and be sub-
ject to t:he same conditions of service as persons in the 
respective grades or posts under the Union; and the tenure 
of appointment of such persons to the posts in the Vigilance 
Commission shall be such as may be determined by the 
Central Go.vernment from time to time after consultati;Jll 
with the Central Vigilance Commissioner. 
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2.17. The Ministry of Home Mairs have also notified in 1968 
Recruitment Rules in respect of class I and class II, class III and 
-class IV posts in the Commission. The Rules lay down the methods 
by which the posts may be filled, the proportion of vacancies to be 
filled by each method and, in case of appointment by promotion, 
the class of officers who shall be eligible for such appointment and 
~onditions for eligibility. 

2.18. A study of the Recruitment Rules for CIass I & class n 
posts reveals the following:-

(1) Administrative posts of Secretary, Commissioners for De-
partmental Enquiries, Deputy Secretary & Officer on 
Special Duty are to be filled up by deputation only. The 
categories of officers eligible for deputation to these posts 
are: 

(i) Indian Administrative Service. 

(li) Selection Grade of Central Secretariat Service (not 
eligible for the post of Officer on Special Duty). 

(iii) Other Central Services, class I, including General Centre 
Service class I. 

(iv) Officers of State Services. 
·.(2) The post of Under Secretary is to be filled up by promotion 

irom Section Officers with 10 years service in the grade. 
failing which by deputation of suitable officers from the 
following categories: 

(i) Indian Administrative Service. 
(ii) Central Secretariat Service Grade I. 

(iii) Other Central Services class I. 
(iv) Officers holding analogous posts in the State Services. 

(3) The post of Chief Technical Examiner is filled up by 
deputation of suitable officers of the status of Additional 
Chief Engineer of the c.p.w.n. or officers of equivalent 
status of the Engineering Departments of the Government 
of India!State Governments. 

(4) Other technical posts in the Chief Technical Examiner'. 
urganisation namely, those of Technical Examiner and 
Assistant Technical Examiner are to be -filled up by deputa-
tion only of suitable officers of certain status of Engineer-
ing Department of the Government of India (except 
-C.P.W.D.) failing which of C.P.W.D. 
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2.19. 1t has been. stated that in the case of appointments -of Sec--
retary_ CommisSIoners for Departmental Enquiries, Deputy Secretary: 
and Under Secretary, the Establishment Officer of the Ministry ot-
Home Affairs is requested to suggest names of suitable officers and-
selection is made after examining the previous re(;or~ of service .. 
The appointment of Chief Technical Examiner is made with the-
approval of the Appointments Committee of the Cabil1et or the 
Central Establishment Board, as the case may be. l"or recruitment 
to pOsts of Technical Examiner and Assistant Technical Examiner, 
the State Governments and the Departments concerned of the Gov-' 
ernment of India are addressed to recommend suitable officers and 
selection is made on the basis of qualifications, experience and record 
of service of the officers. 

2.20. During evidence. the Central Vigilance Commissioner stated. 
that the Commission was getting full cooperation from the Ministry 
of Home Affairs and other Ministrie::;/Departments of the Govern-
ment in procuring suitable personn':!l for the Commission and that-
he was consulted· before anyone was posted to the Commission. He, 
however. mentioned that the current problem of the Commission' 
was inadequacy of staff, particularly Commissioners for Depart-
mental Enquiries, which the Ministry of Home Affairs also realised. 

2.21. The Central Vigilance Commissioner was further asked to 
.tat~ whether officers whom the Commhsion takes on deputation 
would not be under the influence of their parent depar.tment 
because they had to go back to their denartment. The Commissioner-
replied: 

" ... _ .. the number of officers needed for the sentor posts was 
very small. If we are burdened with somebody unsuit-
able, we cannot get rid of him. We have to make the best 
of the difficult situation. We take officers on deputation 
from Ministries. They are very useful. I can only say 
in fairness that the office"s WMO have come on deputation-
have been working very satlsfactorily." 

, The Commissioner also stated that it would be a very desirable-
thing to have an independent organisation for the Commission; but 
in view of the smallness of the or.[!1lnisation and the meagre prospects; 
from officers, it would not be possible. 
Delay.r; in appo:ntm.ent of Senior Officers 

2.22. Government was asked to furnish a statement showing inter 
alia the periO'ds for which various posts remained vacant. From 
the statement furnished to the Committee it was noikC!d that senior-

- • At the time ·orfactuai ""Veriftcation;the central\TigilanceCommission 
has pointed out that the correct position is that all appointments in the-
Commisison are made by the Central Vigilance Commission himself. 



19 

ilwt:i ~ the l,;ommissiun had to remain vacant for long periods pend ... 
tog selection of suitable officers. Governmtlnt was wed to furnish 
the reasons for not finalismg the selections well in advance of the 
occurrence of the vacancy. The reasons for which class 1 posts in 
the Commission on the administrative side remained vacant for a 
period of more than 6 months at a time have been given by Govern-
ment in each case as follows: 

(i) Secretary-from 6-2-64 to 13-9-64 

The post of Secretary was sanctIOned by an order: dated 6th Feb-
ruary, 1964. An officer was scb:ted for the post in March, 1964, 
but he was appointed as a Joint Secret'ary in the Ministry of Home 
Affairs as the rules for appointment to the posts in the eve· had 
not issued by then. The evc (Staff) Rules were issued i;1 June, 
1964. A decision had by then been taken to continue the officer 
as Joint Secretary in the Ministry of Home Affairs. Another officer 
had, therefore. to be selected. The seleded officer joined in S:?ptem-
ber, 1964. Till then the Joint Secretary in the Ministry attended 
to the duties of the Secretary of the Commission, in addition to his 
own duties.j 

(ii) Commi.s:;ioner for Departmental EnqUiries-from 6-2-64 to 
10-3-65 . • 

The post of Commissioner for Departmental Enquiries in ques-
tion was sanctioned in the CVC by an order dated 6th February, 
1964. The intention was that a Judicial Officer may be selected for 
the post. 11 ,.1" 

The question of filling up was postponed pending finalisation ot 
the evc (Staff) Rules. These Rules were promulgated in June, 
1964. The question of appointing Commissioners for Departmental 
Enquiries from different fields and the methods to be adopted for 
making selection was considered by the CVC and it was decided to 
fill up the post by a Judicial officer. The office of the Establishment 
Officer addressed the State Governments in June, 1964 to recommend· 
names of suitable Judicial Officers for the posts of Commissioners 
for Departmental Enquiries. Central Vigilance Commissioner also 
wrote in August, 1964 D.O. letters to some Chief Justices in the 
States suggest names of suitable Districts Jud~esfor the post. On 
the basis of the name3 received. an officer was selected in Novem-
ber, 1964. The settlement of the terms of his appointment etc. in' 
consultation with the Ministry of Finance took about 3 months and" 
offer of appointment was sent to him o~. 18th February, 1965. He' 
joined duty on 11th March, 1965. 
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(iii) Commissioner Jor DepaTtmental Enquin.es-Jrom 31-12-66 to 
15-11-67 

The post was to fall vacant with effect from 31st December, 1968 
consequent on the incumbent of the post proceeding on Leave Pre-
paratory to Retirement. An officer of the IndustrIal Management 
Pooi was selected by the Commission for the post and on ~tn Nov-
ember, 1966 the Establishment Officer, Ministry of Home Affairs was 
requested t,o process his case and arrange for his l'elease by 31st 
December, 1966, (The Establishment Officer was reminded on 7th 
January, 1967). He, however, suggested names of a few other officers 
for the post and indicated that the officer suggested by the Com-

,mission was being appointed to some othel' pOSLS and would not be 
available for appointment as Commissioner for Departmental En-
qUiries in_ the CVC. The matter remained under correspondence 
with the Establishment Officer and ultimately in June, 1967, the 
Establishment Officer was requested to suggest names of some other 
suitable officers for the post. A few names \\<ere l'eceiveJ il'om the 
,Establishment Officer, These names were not approvel by the 
Commissioner and Establishment Officer was requested to suggc:st 
some more names. An officer of the Ministry of Railways suggested 
by the Establishment Officer was selected in July, 1967 and the 
Establishment Officer was requested to make available his services 
early. In August, 1967, it was intimated by the Ministry of Railways 
that the officer selected was not interested in the post. The Estab. 
lishment Officer was again requested to suggest names of some suit. 
able officers, In October, 1967 the Establishment Officer suggested 
some names out of which an offie!:!r was selected. His appointment 
was approved by the Central Establishment Board in November, 
1967 and the officer joined this Commission on 16~h November, 1967, 
(iv) Under Secretary (One from 21-5-64 to 26-1-65) 

Originally an officer of the Indian Administrative Service was 
selected for the post and he was to join on 20th June, 1964. On re-
examination, it was considered desirable to get a person with legal 
background for the post. An officer of the Law Ministry was con-
sidered for the post but he could not be appointed due to certain 
technical difficulties, Ultimately, in lieu of the post of Under Sec-
retary a post of Officer on Sepicial Duty in a higher scale was creat-
ed in January, 1965 and officer belonging to the Central Legal Service 
was appointed in February, 1965. 

2.23. The Committee find that the root cause of delay In appoint. 
ment in most cases was that the Recruitment Rules for senior postl, 
both administrative as well as teehnical, provide for deputation from 
:specified cateJOries of oflleers as the only souree of reeruitmeDt. Thil 
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.,rovision ill the Beeruitment Buies also limits the Seld of seleeU .. 
~hey would like the souree of recruitment to be made a little more 
broad based and therefore recommend that the Recruitment Rules 
.hould also provide for filling up the posts by deputation of Central 
Government OfIicers who do not belong to any of the All-India or 
.established Central Services. 

2.24. With a view to avoid delays in appointment to the senior 
,posts, the Committee would like to make the following slqgestions: 

(i) action to fill up a vacaney should be initiated by the Com-
mission at least 6 months before it is likely to oceur, ud 

(ii) the process of selection should be completed at least two 
months ill advance of the occurance of the vacancy. 

B. FunctioDJI 

Functions 

2.25. The Ministry of Home Affairs Resolution No. 2417164-A VD, 
-datod the 11th February, 1'964. vests the Commission with jurisdic-
tion and power in respect of matters to which the executive powers 
of the Un:on extends. The Resolution authorises it to undertake 
inquiry, or have an inquiry made, into any transaction in which a 
public' servant is susnected or alleged to have acted for a, improper 
purpose or in a corrupt manner or into any complaint that a public 
servant had exercised or refrained from exercising his powers with 
an improper or corrupt motive or into any complaint of mis::onduct 
()r lack of integrity or of any malpractices or misdemeanour on the 
part of a public servant. 

2.26. As stated earlier, while the Commission's jurisdiction extends 
to all categories of Public Servants, consultation with the Commis. 
sion has for the present been made obligatory only in respect of all 
Gazetted Officers and officers of Public Undertakings drawing a 
salary of Rs. 1,000 per month or above. The MinistrieslDepartments 
etc., however, avail themselves of the gu;dan~e of the Commission 
in appropriate cases pertaining to non-gazetted employees also. The 
Commission has also been given the responsibility of exercising a 
general check and supervision over vigilance and anti-corruption 
work in the MinistrieslDepartments and Public Under~akin!!s, etc. 
and is authorised to ca"l for reports, returns etc. from administrat1ve 
authorities, with this end in view. If it appears to the Commis,ion 
that discretionary powers hAd been exercised for an improper or 
corrupt purpose, it may advise the appronriate authority that suit-
able action may be taken against the public servant concerned; and 
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if it appears that the procedure or practice ii su.ch oj ~'!ords scope 
or facilities for corruption or misconduct, t.ll\! Commission 

. may advise that such procedure or practice may be appropriately 
changed or changed in a particular manner. The Chief Vigilance 
Officers in Ministries/Departments/Public Undertakings are appointed 
in· consultation with the CVC and no person whose appoiI!tment as 
Chief Viguance Officer is objected to by the Central Vigilance Com-
mission can be so appointed. The Central Vigilance Commission 
has th~ powers to assess the work of the Chief Vigilance Officers and 
the assessment is recorded in the Characte.r Rolls of the Officers. 

The procedure regarding consultation with the CVC hal been .lid 
down in the Commission's letter No. 9/1/64-DP dated 13th April, 
1964 (Appendix ll). 

2.27. The Commission has to deal with the following items of 
work:-

(i) Complaints regarding corruption. 

(il) Reports of investigation received from the Central Bureau 
of Investigation suggesting departmental action or such ac-
tion as deemed fit. 

(iii) Reports of oral enquiries conducted by Commissioners for 
Departmental Enquiries. 

(iv) Miscelleneous cases referred by the Ministries/Departments 
for advice. 

(v) Reports of Central Bureau of Investigation recummending 
prosecution of Government Servants where President is 
sanctioning authOrity. 

(vi) Cases where there is difl'erence of opinion between Central 
Bureau of Investigation and administrative authorities. 

(vii) Action against persons making false complaints. 

(viii) Blacklisting of firms. 

(ix) Work done by the Chief Technieal Examiner's Organisa-
tion. 

(x) Matters relating to the integrity of pennanent Government 
Servants which are taken notice of by the Commission ~o 
moto. 
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Complain" 

2.28. The Commission is authorised to entrust any complaint or 
case to:-

(i) the Central Bureau of Investigation for registerinl a regu-
lar case or for making a preliminary enqUiry; or 

(ii) to the Chief Vigilance Officer of the Ministry/Department 
for enquiry. 

Report of the Central Bureau of Investigation/Chief Vigilance Offi-
eers in respect of above cases come to the Commission which advises 
the administrative authority about the further course of action. The 
Commission can also make an enquiry suo mota into any transaction. 
Complaints against Gazetted Officers received by the administrative 
authorities are referred to the Commission for advice and further 
action is taken on the Commission's advice. 

Reports received from the Central Bureau of Investigation 

2.29. Reports of investigation/inquiries made at the instance of 
the CVC or otherwise which involve Gazetted Officers or officers of 
Public Undertakings drawing a salary of Rs. 1000/- and above per 
month are forwarded by the Central Bureau of Investigation to the 
evC.The Commission advises the disciplinary authority as to whe-
ther any action is required to be taken and if so whether action 
should be as for a m;gjor penalty or minor penalty. 

Rep01'ts of the Commissioners for Departmental EnquiTlel 

2.30. The Commis:;ioners for Departmental Enquiries are noml-' 
nat~ct by the Commission to hold inquiries connected with disciplinary 
proc21~~.lings ngainst Gazetted Officers which involve a question of in-
tt'gr;ty of chllract\?r. The repo!'ts ;n rco;pe:t of all inquiries made bY' 
the Commissioners are sent. by. them to the disciplinary authority 
through the CVC. The Commission after examining the reports, for-
wards them to the adrninistt:'ative authorities concerned with its ad· 
vice as to the further course of actIon. 

Miscellaneom . C(1$es rece :ved ,from Ministrle, / Department' 

2.31. Disciplinary cases relating to gazetted officers ~ ~ferred 
to the Commission for advice at~ variousstage~ of 'the proceed5ngs. 
'TheSe stages are indicated in the CommiSSion's letter dated 13th Al)ri1; 
1'964. The : Commission haS also to be consulted before the discplinari 
lluthority deddes to drop action on 'a cottlpla1rti or before embtirkini 
cn further action. 
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2.32. When the Central Bureau of Investigation recommends pro-
secution of the Government Servants and if sanction for such prose-· 
cution is required under any law to be issued in the name of the-
President, a copy of the investlgation report is forwarded to the evc. 
After examining the case and considering comments. if any, receIved 
from the concerned Ministry/Depar;ment, the Commission advise.:; the 
Ministry of Home Affairs whether the proposed prosecution should be 
sanctioned. ' !1 I 

Prosecution of persom found to have made false complaints 

2·33. Para 8 of Resolution setting up the Commission provides that 
the Comm ission will take initiative in prosecuting persons who are 
found to have made false complaints of corruption or lack of integrity 
against puhlic servants. 

Difference of api.ni.on between Central Bureau of Investigation ana 
Administrative Authoritia 

2.34. In cases relating to gazetted ofticers, the investigation report 
is sent by Central Bureau of Investigation to the CVC who advises-
the administrative authority concemed about the further course of' 
action to be taken. In cases relating to non-gazetted officers, reports 
are forwarded by the Central Bureau of Investigation direct to the' 
administrative authority for departmental action. If in such cases 
a difference of opinion arises between the concerne,d administrative 
authority and the Central Bureau of Investi~ation regarding a,=tion 
to be taken, the matter is referred to the CVC for advice. Similarly, 
In cases in which the Central Bureau of Investigation considers that 
the findings in the departmental proceedings or the punishment im·· 
posed should be reviewed and there is d;fference of opin;on between 
the admlinistrative authority and the Central Bureau of Invest} ga-
lion, the case is referred to the Commission for advice in accordance-
1tith the procedure outlined in Commission's circu'ar letter No. 9/ 
l/64-DP dated the 13th April, 1964. 

Blacklisting of Firms/Ccmtractcm 

2.35. Under the Standardised Code which lays down the proeedu~ 
'ior blacklisting a firm/contractor, the Commission has to be consulted' 
.Wore any blacklisting is done. Revoeation of blacklisting is allot 
. done only Ilf~ consultation with the Commission. 
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Addl. fu:nctions taken over by the Commission 

2.36. It is noted that, in addition to the functions expressly laid 
down in the Government Resolution dated the 11th February, 1964, 
evc has taken over certain other funetions simply by making a pro-
vision in their Circular dated the 13th April, 1964 laying down the 
procedure for consultation with the Commission. The functions ex-
ercised by the CVC which have no b~sic; in the Resolution dlted the. 
11th February, 1964 are contained in Paras 4, 6 and 7 of the Commls-
lion'.i Circular dated the 13th April, 1984 which read as follows:-

"4. In all case, relating to gazetted officers the eve will be 
consulted during the progress of the case at the following 
stages:-

(j) If in any case the administrative authority does not 
think that a preliminary enquiry is necessary, the com-
plaint (other than an annonymous or pseudonymous 
complaint in respect of which the procedure will be as 
in paragraph 9 of the Circular at Appendix II) together-
with the views of the administrative authority will be 
forwarded to the eve for advice. 

(ii) Similarly, when an administrative authority has, after-
preliminary enquiry, comes to the conclUSIon that no 
further action is necessary, the case will be reported' 
to the cve for advice. 

(iii) Where an administrative authority proposes, after a 
preliminary enquiry, to institute disciplinary proceed-
ings, the report of the preliminary enquiry, together 
with other relevant recorCI, will be forwarded to the 
CVC for advice as to the course of further action to ~ 
taken. 

(tv) In cases which are enquired into by the Central Bureau-
of Investigation, th!" final report, toczethe:r with other 
relevant records, will be ~ent by the Central Bureau 
of Investigation to the eve wh"l will advise the ad-
ministrative Ministry/Department concerned as t~, 

the course of further action to be taken . 
. (v) In case3 in which the eve advises that formal discipli-

nary proceedings should be instituted, it will also adviset 
whether proceedings should be instituted for imposlng-
a major penalty or a minor penalty. It wf11 then be-
the responsibility of the Vigilance Officer of the Mln1»-· 
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try/Department to draw up a charge sheet, statement 
I'lf allegations, etc. and take all further steps accord-
ing to the prescribed procedure and practice. It will 
he open to the administrative authOrity concerned to 
~eek such further advice and guidance sa may be con-
Rldered necessary from the CVC. 

The Central Vigilance Commission may extend the procedures 
outlined in the above sub-paragraphs to certain specified categories 
of non-gazetted officers also. Separate instructions will be issued 
in th3t regard later." 

"e. Difference of opinion between Central Bureau of Investi-
gation and the administrative authority in cases recom-
mended for departmental disciplinary action-If in cases 
which are recommended by the Central Bureau of Investi-
gation to the administrative authority concerned for de-
partmental action a difference of opinion arises between 
the concerned administrative authority and the Central 
Bureau of Investigation regarding action to be taken, the 
matter will be referred to the CVC for advice. Similarly, 
in cases in which the Central Bureau of Investigation con-
sider that the findings in a departmental inquiry or the 
punishment imposed after a departmental inquiry' should 
be reviewed and there is a difference of, opinion between 
the concerned administrative Ministry /De,?artment ::\n1 
the Central Bureau of Investigation, the case will be re-
ferred by the a:iministraiiv{' Ministry IDepartmen f to the 
CVC f'Jr advice. 

"7: Blacklist'ng of fi:'rms-Any proposal to black-Ii t 1\ firm or 
to withdraw a blacklisting order will be referred to the 
CVC for adv:ce b-:-fore the issue of fin'll order~," 

2.31. Government was asked to state the authority under which 
th,~ Commission had acquired those additional functIons. They have 
in re?ly stated as under: 

"J~ terms of the R~solu~ion thejuris,diction and powers of the 
CommiSsion extend in r~pect. ~~ ,matt~rs to wh~ch the 
executive 'power of the Union extends i.e, jf in any ca!"e 
integrity of a public servant is involved, the matter cnmes 
-within the purview of the Commission. 

:...' . 

j)pra 4 o{ CirculaT' da.te4 l3-4-64. 
'." This para lays down the stages at which it is necessary to consult 
th~' Commission i';'l r~s~~t of cac;es relating to Gazetted Omcen.This 
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~S to ensure that charges of corruption levelled against Gazetted 
Officers are looked into without fear or favour. 

Para 6 of Circular dated 13.4.64. 

The Commission having been ve~ted with jurisdiction to advice 
in all matters relating to integrity of public servants, if there is a 
diffe~ence of opinion between the Central Bureau of Investigation, 
a prosecuting agency, and the administrative authority which has to 
take disciplinary action, the proper agency to resolve the dispute 
can only be the Commission. (Before the establishment of the Com-
mission Administrative Vigilance Division of the Ministry of Home 
Affairs was entrusted with this function). The provision is in the 
nature of procedural instruction intended to facilitate action. 

Para 7 of Circular dated 13-4-64. 

In giving practical effect to the Government decision embodied 
in the Resolution dated 11-2-64, Government considered that it would 
be appropriate also to take the advice of the Commission about 
blacklisting order. The Commission agreed to the proposal. Para 7 
of the Circular seeks to implement the decision". 

2.38. Justifying the exercise of these additional functions by the 
Commission, the representative of the Ministry stated during evi-
dence: 

"In paragraph 5 of the Resolution (11-2-64) itself, the evc has 
made responsible for generally coordinating the work of 
;and advising the Ministries in respect of all matters per-
taining to maintenance of integrity in administration, and 
his jurisdiction also covers all Government servants. In 
view of this it was felt that these were just matters of 
detail which had to be spelt out further and the CVC pre-
pared a draft circular and obtained the concurrence of the 
Ministry of Home Affairs and it was issued in that form." 

Asked why these functions could not be assigned to the Commission 
formally by amending the original Resolution, he stated that such 
a procedure was considered unnecessary as "it was felt that the exis-
ting Resolution itself broadly covered tliese additional functions of 
evc which were only matters of detail which required a little more 
spelling out!' Moreover, according to him "a Resolution is merely 
one of the alternative forms to be adopted" and that "there is no 
difference in substance, rather it is one of form." 
it6 (Aii) LS--..;S. 



2.39. The Committee are not happy about the Government assign.-
ing to the evc additional functions not specifically covered by the-
ori~nal Resolution setting up the Cammission by mere executive-
decisions. They feel that if it was intended to expand the sCope of 
functions of the eve, the pr'Oper course would have been for the 
Government to issue another Resolution or amend the existing olle· 
instead of the ComlDlission itself issuing a Circular to the Ministries 
about its expanded functions as has been done in the present case~ 
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PERFORMANCE AND PROCEDURES OF WORK 

A. Performance 

Performance of the Commission 

3.1. The Ministry of Home Affairs have furnished the details of 
the following items of work handled by the. Central Vigilance Com-
mission during the years 1965-66, 1966-67 and 1967-68: 

(i) Complaints--

(a) Relating to Corruption. 

(i) Anonymous/Pseudonymous Complaints. 

(ii) Other than anonymous/pseudonymous complaints. 

(b) Relating to Matters other than Corruption. 

(c) Relating to Matters concerning State Governments. 

(ii)· Reports from CBI. 

(iii) Reports from Commissioners of Departmental Enquiries~ 

(iv) Miscellaneous cases received from MinistrieslDepartments. 

(v) Prosecution cases. 

(vi) Cases of Prosecution for making false complaints. 

(vii) Cases of differences of opinion between CBI and admin-
istrative authorities. 

(viii) Cases of blacklisting of Firms/Contractors. 

(ix) Work done by the CTE's Organisation. 

(x) Cases pointed out on the Floor of the Houses of Parlia-
ment, Reports of Parliamentary Committees etc. 

3.2. The performance of the Commission in respect of each of the 
above items has been indicated as follows: 

29 
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CoMPLAINTS 

(a) RIlatin, to Corruption 

(i) AnonymolU or P.lUdonymolU Complaints 

1 96S-66 1966-67 1967-68 Total 

No. of Complaints Received 380 270 274 924 
No. of Complaints Disposed of-

C.) Number of complaints that contained 
allesations of vague and unverifiable 
nature and were filed 34S 2S0 243 8383 

(i.) Number of complaints that were not 
consideted worth pursuing by the 
Commission but were forwarded to 
Ministries!Departments concerned 
forsuch action as deemed fit IS 8 16 39 

(iii) NUmber of complaints which contained 
serious charges of a verlfiable nature 
which the Commission forwarded to 
Mlnistt'ies/Departments/Central Bu-
.teau of Investigation 18 9 IS ~ 

TOTAL 378 267 274 91 
.. ~.---

Out of the 42 cases referred for investigation during the years 
1965-66, 1966-67 and 1967-68, the Commission received and examin-
ed reports in 25 cases up to 31st March, 1968. 

(if) Other than Anonymous or Pseudonymous Complaints 

No. of Complaints Received 

No. of Complaints Disposed of-

(i) Number of Complaints that contained 
allegations of vque and unverifiable 
nature and were filed 

(i.) Number of Complaints that were not 
considered worth pursuing by the 
Commission but were forwarded to the 
Departments/Ministries concerned 
for such action 8S deemed fit . 

ii,) Number of Complaints wbicb con-
tained serious charges of a verifiable 
nature which the CommiSlion consi-
dere.1 necessary to Investigate. 

9S3 

IS9 

251 

35S 

3S3 II27 

7S 

127 9S 473 

SSS 371 
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Of the 473 complaints sent for investigation and report during 
1965~66, 1966--67 and 1967-68, the Commission received and examined 
334 reports upto 31st March, 1968. 

(b) Relating to Matters ot/te.r than Corrupt;';" 

1965-66 1966-67 1967-68 Total ----.. ----.~ . -----_ ... ~----.-.---
No. of complaints Received 
No. of compl,Unts disposed of-

(i') Number of complaints forwarded to 
Ministries!Departments concerned 
for appropriate action 

(ii) Number of complaints which were 
genera' and vague and were filed . 

TOTAL 

77 

208 

590 ---.-._--_._-----"----------_ .. - .... _._._--
(c) Relating to Matters cotlcerlli"c State Governmell/s 

----- .. _"---_._---- -.~-.---. 

1965-66 1966-67 
------~ .• . ---_ .. -_. ~---

No. of complaints Received 373 330 

No. of complaints disposed of-

(i) Complaints forwarded to State Go-
vernment! for d isposal . . . 99 81 

(ii) Complaints which were of a vague 
and general nature and were filed . 264. 247 

TOTAL 363 328 

186 1071 

152 

192 1067 

-------
1967-68 Total 

211 914 

50 230 

171 682 

221 912 
-----.----- ------ .. _-----_._-------

REPORTS RECEIVED FROM THE CENTRAL BUREAU OF INVESTIGATION 

During 1965-66, 1966-67 and 1967-68 the Commission received 974 
reports from the Central Bureau of Investigation. Advice was 
given in respect of 923 reports which includes certain reports receiv-
ed during 1964-65 as well. The Commission advised initiation of 
proceedings as for a major penalty against 568 officers, as for a minor 
penalty against 165 officers, administration of warning to 388 officers, 
appropriateia'dministrative action against 31 officers and exoneration 
of 682 officers. 

REPORTS OF THE COMMISSIONERS FOR DEPARTMENTAL ENQUIRIES 

The Commissioners for Departmental Enquiries submitted' 293 
x:eports during 1965-66, 1966-67 and 1967-68. The Commission 
disposed of 291 reports during this period, including some reports 
received during 1964-65. The Commission a'dvised imposition of 
major penalty against 85 officers, minor penalty against 61 officers, 
reduction in pension in respect of 9 officers, issue (/f warning to 29 
officers and exoneration of 172 officers. 
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MISCELLANEOUS CASES RECEIVE{) FROM MINISTRIES/DEPARTMENTS 

During 1965-66, 1966-67 and 1967-68 the Commission tendered 
advice in respect of 2344 cases referred by various Ministries/Depart-
ments. The Commission adviseti action for imposition of major 
penalty against 440 officers, action for minor penalty against 223 
officers, issue of warning/caution to 515 officers and exoneration of 
2057 officers. 

Apart from cases indicated above, the Commission also tendered 
advice in 336 cases which involved matters of procedure. 

PROSECUTION CASES 

During 1965-66, 1966-67 and 1967-68 the Commission received 69 
cases recommending prosecution. The Commission tendered Advice 
in respect of 64 cases (including some cases received in 1964-65). 
The Commission recommeaded prosecution in respect of 71 officers. 
It did not recommend prosecution relating to 12 officers. 

PROSECUTION OF PERSONS l"OUNDS TO HAVE MADE FALSE COMPLAINTS 

This has been dealt with separately. 

DIFFERENCE OF OPINION BETWEEN CENTRAL BUREAU OF INVESTIGATION 
AND ADMINISTRATIVE AUTHORITIES 

The Commission received 42 such cases during 1965-66, 1966-67 
ami 1967-68. The Commission gave advice in 42 C!Qses (which in-
clude certain cases received in 1964-65 as well) involving 54 officers. 
The Commission advised review of proceedings in respect of 5 cases. 
viz., (i) initiation of proceedings for impositiO'n of a major penalty 
against 3 officers, (ii) enhancement of penalty already awarded to IQ 

non-gazetted officer, (iii) setting aside of enquiry proceedings already 
completed in case of 2 officers and initiation of a fresh enquiry 
against them, and (iv) prosecution of an officer of a Public Undertak-
ing. In respect of the remaining 37 cases, the Commission was of 
the opinion that no review was called for. 

BLACKLISTING OF FORMS! CONTRACTORS 

This has been dealt with in a separate chapter. 

WOOK DONE BY CHIEF TECHNICAL EXAMINER'S ORGANIZATION 

This has been dealt with in a separete chapter. 

CASES POINTED OUT ON THE FLOOR OF THE HOUSES OF PARLJAMENT, 
REPORTS OF PARLIAMENTARY COMMITl'EE ETC 

3.3. The Commission, it is stated, gathers infonnation about the 
corruption and mal-practices or misCO'nduct inter alia from (i) infor-
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.mation given by Members of Parliament in their speeches made 
on the floor of the Houses of Parliament (ii) information or com-
ments appearing in the reports of the Parliamentary Committees 
like Public Accounts Committee, Estimates Committee and Com-
mittee on Public Undertakings (iii) audit reports. The Committee . 
.are informed that the Commission called for reports in respect of 
86 cases arising out of: (i) speeches of Members of Parliament 
made on the floors of the Houses; (ii) repoTts of Parliamentary 
Committees; anti (iii) Audit Reports. Details are given below:-
--,----~----- .. - .----~.--. '---

Year Speeches Parliamen- Audit Total 
made by tary Com- Reporti 
M.Ps.on mittees 
the ftoors (P.A.C •• 
of Houses CPU) 

--.. -----.---~--.. 

1964-65 2 2 

.1965-66 5 17 7 29 

1966-67 7 16 9 32 

1967-68 8 9 6 23 

TOTAL 20 .. .z .z ... 86 

B. Procedures of work . 
Procedure of work in the Commission: 

3.4. It has been stated that the Secretary of the Commission as-
'Sits the Commission in its functions and the Deputy Secretary /OSDI 
Under Secretary process vigilance and complaints cases and those 
relating to Blacklisting of firms and submit them to Secretary/Cen-
tral Vigilance Commissioner for orders. The Committee are fur-
iher informed that decisions in all types of cases referred to the 
Commission are taken by the Central Vigilance Commissioner. 

3.5. In a subsequent communication furnished to the Committee, 
1he procedure of work has been described as under:-

Each of the three officers, namely Deputy Secretary, Officer 
on Special Duty and Under Secretary, ;s entrusted with 
the work relating to specified Ministries/Departments and 
all C.B.!. reports, complaints and references for advice per-
taining to a particular Ministry are deolt with by the 
ofticer who is incharge of the Ministry's work in the 
Commission. The Ministries/Departments generally 
send the relevant files and the C.B.!. send their reports by 
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name to these officers, who pass them on to the relevant. 
Sections, were the case is 'ciiarised and intiexed. The Sec-
tion SUbmits the case with previous papers, if any, to the 
dealing officer concerned who scrutinises the case and 
gives' his comments and submits the file to the Co~mis
sioner through the Secretary, who adds his comments, 
wherever considered necessary. After due consideration 
of the material or record and obtaining fUrther clarifica-
tions/relevant material, where considered necessary, the-
Commissioner indioote'd his advice either in the form of 
an independent note or by way of expression of agreement 
with the scrutinyflotes put up by the dealing officer/Sec-
reta'ry. The advice tendered by Commissioner is com-
municated to th~ disciplinary authority by the dealing 
officer. 

3.6. During evidence, the Central Vigilance Commissioner was: 
asked to state whether, in view of the volume of work that the 
Commission was required to handle, it was possible for the Commis-
sioner to give every case due attention before taking a decision which, 
according· to the existing procedure has in all cases to be taken by 
him alone. His reply 'was: "We have to give attention to this. 
That explains the reason why there was a delay in disposal." 

C. Time taken in disposal of cases 

Delays in the disposal of cases. 

3.7. The Committee desired to be furnished with the figures of 
pending cases of 'different types on the 31st March of the years 1965,. 
1966, 1967 and 1968 so as to find out the extent of pendency of cases 
in the Commission. An analysis of figures furnished to the Com-
mittee is given below:-

Break lip of pendt1loy 
- -.-- ._-- ._-_._-'--". ,- ---,------.-.~.--, -- ... -

Date No. of For one 1 to 3 3 to 6 6 to u More 
cases month months months months than onc 

pending year 
_._--,. ---,-_ .. _---- ._------ -"--
31-3-1965 107 S6 28 14 9 

31-3-1966 252 60 90 57 38 7 

31-3-1967 264 61 75 7S 36 17 

31-3-19611 374 69 98 II3 73 21 
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FrviU the above statement it is noted that the number of cases pend--
ing disposal at the en.dof the year have increased from 107 at the" 
en\! of 1964-65 to 374 at the end of 1967-68. The period for whi<:h 
tpe cases have been pending is also oonsistantly increasing. The-' 
number of 6 months old: case.s has increased. from 9 at the end of 
1964-65 to 94 at the end of 1967-68 and of more than one year. old 
ca~es from 7 at the end of 1965·66 to 21 at the end of 1967-68. This 
fact .was brought .to the notice of the. Government and they were' 
asketl to explain the causes for the delay1 in the disposal of cases 
by the Commission and to state the measures that the Commission 
had devised to reduce delays' in the disposal of cases . 

. 3.8, The Ministry have furnished the fQllowing reply: 
"'rhe number of various types o'f cases disposed of by the· 

Commission 'during. the years 1964-65 and ·1967-68 are as 
under:-

i'arl iculars 

I. Report of investigation/inquiries forwarded by Central Bureau of 
Investigation recommendingdepartmcnral or other action excluding 
prosecution 

. Reports of Central' Hureau of Investigation recommending pro-
secution pC Government servants 

3. 'Reports of orlll enquiries conducted by the Commissioners It'! 
. pepartmental Enquiries . . . . . . . 

4. Miscella11eous cases referred by various Ministries and Depart-
ments for advice to the Commission . . . . . 

S. Cases relating to difference of opin ion between the Central Bureau 
of I nvelltigation and the Administrative Authorities referred to the: 
Commission for advice 

6 .. Blacklisting of firms/contractors 

TOTAL 

23S 

16 

78 

424 

30 

70 

8S3 
-.-.-----.-------~------

324 

20 

142 

624 

14 

III 

1235 
,".*---

The above figures would show that the Commission has disposed 
of 1235 cases in 1967;.68 as compared to 853 cases in 1964-65, which 
means an increase of nearly 45 per cent over 64-65. This over all 
comparison would not in fact provide a correct index of the work 
load as certain items of work which are more time consuming in 
nature have to be separated anti compared. A report of the Cen-
tral Bureau of Investigation or an enquiry report of the Commis-
sioner fO'I' Departmental Enquiries has to be gone into page by page. 
The Central Bureau of Investigation reports on which Commission 
gave advice in 67-68 came to 324 as against 235 in 64-65 which meant~ 
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.an increase of 38 per ,cent. The Commission gave advice during 67-
~8 in 142 reports of Commissioners for Departmental Enquiries GS 

~against 78 in 1964-65 which mea,nt increase of nearly 82 per cent. 
The miscellaneous advice cases increased by 47 per cent and cases 
·relating to blacklisting of firms increased by 57 per cent. The Sec-
.retariat of the Commission remained what it was in 64~5 and all the 
cases have to be seen by the Central Vigilance Commissioner per-

·Bonally. In the circumstances the feature referred to in the question 
"cannot be. treated as anything abnormal. 

It may also be noted that the quantum of work done by the 
'Commission cannot be treated as confined to cases disposed of as 
even in cases outstanding a certain amount of scrutiny would have 
been made." 

3.9. In order to ascertain the correct position, Government was 
'asked to give brief particulars of the 21 cases which are stated to 
have been pending with the commission for more than one year on 
'31st March, 1968. The details furnished to the Committee indicate 
that considerable delays have been taking place in the Commission 
at different stages of the cases. There is a case where after the 
'report of the CBI was received in the Commission, the Commission 
took about Ii months to call for certain information from the CBl 
'and after the information was received from the CBI, another 
·41 months to call for the comments of the Public Undertaking con-
cerned. After these comments were received the Commission took 
another 4 months to give their advice. In another case, the Com-
mission took 18 months to give their advice. In a case where CBr 
bad requested sanction for prosecution, the Commission took more 
than 2 months to ask for the comments of the Ministry and after 
the comments were received from the Ministry, another about !l 
'months to give their advice. In a case relating to difference of 
opinion between the CBI and the administrative authority which 
'was referred to the Commission on 21st July, 1966, the Commission 
took about a month to call for records from the Railway Board and 
-after these were received. a period of as long as 20 months to give 
'them advice, which was sent out on 23rd August, 1968. 

The above cases are only illustrative of the delays taking place in 
"the Commission. 

3.10. In reply to the question whether any time limits have been 
'laid down for the disposal of cases in the Commission, it has been 
'Stated: 

'''No case should normally remain in the Section for more than 
a week and if a case is pending for more than 7 days, 
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reasons have to be given in the arrear statement that is 
required to be submitted by each Section to the dealing 
officer every week. Any delay at the level of dealing 

·otllcer or Secretary would be noticed by the CVC who 
sees every file. After the cve passes orders, the advice 
of the Commission is communicated to the administratlvp. 
authority within a period of 2-3 days. 

It is not feasible to fix a time limit for the eve to dispose 
of a case, as the time taken depends on the issues 
involved. " 

3.11. During evidence, the Central Vigilance Commissioner was 
asked to state whether it was not a fact that the creation of tRe 
Commission had contributed to the delay in bringing an offender tn 
book. The Commissioner stated: 

"Before the CVC came into existence, CBI was there and it 
used to make recommendations to the departments of 
Government to take action. But it was decided by Gov-
ernment with the approval of Parliament that there should 
bean independent authority whose advice should be taken 
10 that innocent Government servants may not be 
harassed or· guilty Government servants may not be pro-
tected. By the nature of things, if you refer a matter to 
another body newly created, some time has to lapse. You 
have to choose between the two alternatives; whether to 
revert to the old system to avoid delay or insist that eve 
should not contribute to delay. For that the Estimatef. 
Committee is entitled to look into the cases of delay, VlJ!y 
there is delay and all that, and it is upto you to suggest 
that these are the reasons for delay and they should be 
eliminated. Then that certainly will be looked into." 

'The Central Vigilance Commissioner was further asked to indicate 
the time that the Commission should normally take in tendering 
;advice to the Ministries. In reply he stated: 

"It depends on the nature of the case itself. I have got before 
me a case extending over a number of years involv1n« 
very heavy transactions. It has been gone into detail by 
the Public Accounts Committee ...... As an honest ~crson. 



at least responsible to my own conscience, I have to look 
into the pa.pers before I give a decision. I ~annot just 
skip over the papers on the ground that the CHI has gone 
into them. Therefore, a single case, if you wilJ accept 
my statement, involves a study of 30 hour!'; to 40 hours-
depending on th.e nature of the case. Then the question 
will arise as to what number of cases the CVC is dealing 
with. Expediting a decision is easy if I merely say 'yes' 
or 'no' giving some sort of reason. These are very serious 
cases involving public interest where corrupt government 
servants are· supposed to have made lakhs of rupees." 

3.12. CODSidering the fact that the Central Vigilance Commis-
sioner has to stUdy each and every case personally and take ,decisioD 
himself, the Committee feel convinced that it is hamanly hnpossihlr~ 
for one person to handle the large volume and variety of work 
transacted by the Commission. The Committee also note from the-
Annual Reports of the CVC that in the discharge of his duties the 
Commissioner has also to attend conferences and meetings and visit 
places outside Delhi. This takes away a· portion of the Commis-
sioner's time. The Committee therefore recommend that if the-
Commission is to discharge the onerous duties entrusted 
to it, it should be enlarged and at least one more member added 
to it. They trust that this fact will be borne in mind by Govern-
ment whne piloting the Lokpal and Lokayuktas Dill in Parliament. 

D. Delays in Ministries and CDI 

3.13. cve send complaints, informations. and cases for enquiry I 
investigation to the Ministries or the CBI. According to the figures-
furnished to the Committee, during 1965-68, a total of 515 .. om-
plaints were sent by the Commission to the CBI or administrative-
authorities for enquiry/investigation out of which the Commission 
received and examined reports in respect of 359 complaints up to 31st 
March, 1968. The Ministry of Home Affairs was asked to send the 
break up' of the remaining 156 complaints according to the period 
for which they were pending with the Ministries/CBI. They have 
in reply stated that out of the 156 outstanding complaints, reports 
in respect of 95 only were awaited from the Ministries/CBI. In 
respect of 61 cases, the reports were either received in the Commis-
sion and were under examination or the final orders in respect ot 
the disciplinary proceedings were yet to be passed. The break-up 
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otthe 95 cases reports in respect of which were outstanding as on 
31st March, 1968 has been gi.ven as follows: . 

(Position as on 31-3-1968) 
- ... ------ .. -.-------.-.. - ._._ .. _----~-

CDI 

Ministries 

No. of Pending 
reports for less. 

outstanding than one 
month month 

92 10 

95 10 

Pending 
for 1-3 
months 

13 

14 ---_ ..•. __ .- ... --- . -.-.----

Pending 
for 3-6 
months 

9 

10 

Pending Pending 
for 6-12 for more 
months than one 

year 

21 39 

21 40 

3.14. The Minsitry was asked to state whether the Commission 
kept a watch on the progress of enquiry/investigation by the Minis-
rie.s/CBI in respect of cases referred to them by the Commission and 
in cases where they were not satisfied with the progress of enquiryl 
investigation what measures were taken by them for accelerating the 
same. They have stated that the Commission does keep a watch on 
the progress of enquiries by the Ministries and at regular intervals 
ascertains the stage at which a particular enquiry stands. Where final 
reports are delayed, the Commission enquires from the CBI the 
reasons for delay. It is further stated that if the Commission is not 
satisfied with the speed of enquiry I investigation, the fact is brought 
to the notice of Chief Vigilance Officer of the Ministry or the Addi-
tional Director, CBI as the case may be. If necessary, Central Vigi-
lance Commissioner also discussed the matter with the CVOIAddi-
tional Director; but there have not been many such occasions. 

3.15. During evidence, the Central Vigilance Commissioner admi~ 
ted that considerable delays were taking place in many cases anI... 
when a case was referred to the Ministry or the CBI for enquiry, 
it took its own time. He, however, could only make enquiries. Ac-
cording to him, normally it was not the practice for the Commission 
to remind the CBI. The representative of the M;nistry added t'lat 
time limits for disposal of cases by the Ministries/CBI would not be 
workable. 

3.16. The Committee note that MinistrieslCentraI Bureau of Inves-
tigation have been taking a long time in sending reports of enquiryl 
investigation in cases referred to them by the Commission. In their 
:seventy-eiJrhth Report (Fourth Lok Sabha) on the Central Bureau 
of Investigation the Committee have already made certain sugges-
tions with a view to avoid delays in the investigation of cases by the 
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Central Bureau of Investi,ation and the disposal of disciplinary cases 
by tlle Ministries. They suuest that the Central Virilanee CommIs-
sion should, in consultation with the Ministry of Home Affairs, de-
vise a proper system of watchin&, the prolress of enquirylinvestl,a-
tion with a view to see that these are not unduly ,rolonled. 
E. Difference of opinion between the Commission and Central Bureau 

of Investigation 

3.17. From the statements furnished to the Committee showing 
the details of work done by the Commission, it is noticed that in a 
large n~ber of cases investigated by the Central Bureau of Investi-
gation, the Commission had differed with the recommendations of the 
Central Bureau of Investigation. The Ministry of Home Affairs was 
asked to furnish statistics relating to the total number of Central 
Bureau of Investigation reports disposed of by the Commission during 
1965-68 and the number out of them on which the Commission had 
occasion to differ with the recommendations of the Central Bureau 
of Investigation. They were also asked to' state the number of caset 
in which the Commissioner recorded detailed reasons for differing 
with the recommendations of the Central Bureau of Investigation. 
While furnishing the following figures, Government have stated that 
the Central Vigilance Commi!ilsioner indicates his views either in the 
form of an independent note or by way of expression of agreement 
with scrutiny notes put up by the dealing ofticerlsecretary: 
--------------------- #.--~ .. -.-

Type of cases 

---.-... ~.- .. ~-.~. 

recommending 

No. of 
cases dis-
posed of 
during 

1965~8 

(I) Reports 
prosecution against public 
servant 64 

(ii) Reports recommending 
action other than prosecll-
tion 913 

(iii) ~c~ of difference of 
opmlOn between CDr 
and administrativeautho-
riry 42 

(iv) Bbcklisting of firms 41S 

No. of No. of 
cases in cases in 
which which 

Commis- Commis-
sioner Rioner 
differed recorded 
with the detailed 
recom- reasons 
mendation for dif-
of CDI. feringwith 

the recom-
mendation 

of CD I. 

9 3 

111 24 

37 23 

106 11 

._--_ ... ----
No. of No. of 
cases in cases in 
which which 

Commis- Commis-
sioner siOller 
agreed agreed 
with the with the 
office comment 
notes of the ad-

ministra-
dve au-
thority 

S 

98 

14 

85 _. --
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The Committee are also informed that in 117 out of 923 cases in. 
which Central Burea~ of InvestigatiGm recommended action other 
taan prosecution, the Commission advised 'no action' to be taken. 
In 37 easel out of 42 cases of difference of opinion between the CeR-
tral Bureau of Investigation and the administrative authority, the' 
Commission disagreed with the view point of Central Bureau or 
Investigation and advised that no review of the decision taken by the 
administrative authority was called for. Similarly, out of 415 firms 
recommended for blacklisting by Central Bureau of Investigation, 
in the case of 73 firms the advice of the Commission was that tht:!y 
should not be blacklisted and in the case of 33 other firms, a lesr:er 
punishment was advised by the Commtission. 

3.18. The above figures show that in fairly large number of cases, 
the Commission had differed with the recommendations of Central 
Bureau of Investigation and advised the administrative authorities. 
a course of action different from that proposed by the Central Bureoau 
of Investigation. Explaining the reasons for wide divergence of opi-
nion between the Central Bureau of Investigation and the Central 
Vigilance Commission in regard to cases where the former had l'e-
commtended regular departmental action or even where the Centre 
Bureau of ~nvestigation had sought permission for prosecution, it 
has been stated in written reply: 

"Each case is examined in detail by the Commission and' 
• whenever necessary officers of the Central Bureau of' 

Investigation are also called in for discussion. The ad-
vice of the Commission in each case depends on its ap-· 
praisal of the material on record and the chances of suc-· 
cessful prosecution and there cannot be any stock reply 
for the divergence of views etc." 

3.19. In written reply to another question regarding cases of diffe-
rence of opinion between the Central Bureau of Investigation and' 
the Ministry, where, in most cases the Central Vigilance Commission 
had upheld the views of the Ministry rather than those of the Cent-
ral Bureau of Investigation, it has been stated: 

uThe advice is based on the merits of each case and it is not' 
possible to give any broad classification of reasons for-
divergence of views." 

3.20. In reply to the question whether the Commission had as a' 
result of their experience in dealing with Central Bureau of Inves-
tigation cases, intilIUlted any guidelines to the Central Bureau of' 
Investigation with a view to minimise such differences and thereby 
avoid a substantial amount of infructuous work at both ends, it has: 
been stated that no formal guidelines have been issued to the Cen-
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tral Bureau of Investigation regarding investigation, of cases. How-
. ever, during discussions of cases' with the representatives of the 
'~entral Bureau of Investigation the Commission pOints out the 
lacunae/infirmities and has, on occasions, suggested further lines of 
investigation. 

3.21. During evidence. the Central Vigilance Conunissioner was 
asked to state how the Commission assessed the "chances of suc-

. cessful prosecution" when the responsibility for prosecuting the case 
in a court of law in such cases was that of the Ce.ntral Bureau of 
Investigation who had the benefit of expert legal. advice at every 

: stage. He replied: 
"Either Central Vigilance Commission has to give advice or 

no reference need be made to him. If Central Vigilance 
Commission has to give his views, he will look into the 
facts and records. It may be felt by CVC that the con-
clusions that the CBI has drawn are not correct. The 
CVC may have other views on the subject. That is why 
Ministry concerned is consulted; the CVC consults the 
offlcers of the CBI also and then comes to a finding .... 
Each person can only act according to his best judgment. 
The only guiding line for the CVC is the principle of natu-
ral justice and if he is not satisfied after going into the 
record of the CBI and the evidence recorded by them that 
there is prima facie adequate material' for prosecution .... 
how can he say that he is satisfied with the Report?" 

. Asked whether he thought that it would be. better if Central Bureau 

. of Investigation was allowed to go ahead with the prosecution of the 
public servants involved in a case and accept the responsibility for 

•. success or failure of the case., he replied: 
"I wish it were so. But in the discharge of responsibility en-

trusted to me, I cannot be governed by the judgment of 
some other agency." 

3.22. It was spe.cifically pointed out during evidence that in con-
nection with the examination of the question of Import and Distri-

· bution of Wool, Nylon etc. the Committee had come across a few 
· cases where the CBI had recommended prosecution of officers in-
volved but they were exonerated by the Central Vigilance Commis-
sion without recording reasons for his doing so. In this context, the 
'Commlittee enquired whether it was not necessary or desirable to 
give cogent and sufficient reasons for exonerating persons against 
the findings of the. Central Bureau of Investigation. The Central 

· Vigilance Commissioner replied:-
'. .. [ can only speak for myself, as to how' I have been function~ 

ing for the least two months and how I propose to func-
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tion as I conceive it to be my duty .... I agree that when 
the CBI makes a recommendation, or any administrative 
body like that makes a recomlmendation, the eve should 
not say 'I agree or I do not agree' .... the eve is a qultsi-
judicial body, with a quasi-judicial function. He should 
give reasons, just as a judge will have to give the reasons 
for his conclusions. The form in which the cve has to 
express its decision will be this: it may say 'here is a re-
port of the administrative Ministry on the impugned or 
the accused public servant; here are the facts and the 
reasons. Therefore I do not agree. The reasons must be 
given. We cannot just be arbitrary. After all, the evc 
has only an advisory function; advisory to the Govern-
ment and the Department concerned. How can a depart-
ment reach a decision if the evc gives no reason what-
soever?". 

Explaining the difference between the functions of Central Bureau 
of Investigation and Central Vigilance Commission, the Commis-
sioner stated: 

"There is some confusion, if I may say so, respectfully, bet-
ween the functions of the eve and the Central Bureau 
of Investigation. The CBI makes an enquiry and makes 

• its report to the particular department through the Cen-
tral Vigilance Commission. It is not the function of the 
CVC to make an enquiry either separately or co-ordinate-
ly. The evc calls for the records of the CBI, calls for 
other evidence if necessary, sends for the officers of the 
CBI if necessary, calls for defence statement, consults the 
department concerned and gives its decision. It may pos-
sibly say that on the records produced by the CBI it doe! 
not feel that this is a case fit for prosecution or this case 
'is fit for a departmental enquiry. That is a question of 
opinion, and that is the most the Central Vigilance Com-
m1ssioner can do because that is his function." 

"The evc, being an independent and autonomous authority, 
has to discharge its functions in a judicious manner; it has 
to bear in mind the principles of justice. It is not its 
functions to detect an offender as the CBI does. The evc 
has to function within the four corners of" the Resolution. 
If there is any defect in the Resolution, the evc is help-
less. If you want the cve to function in a difterent man-
nel', it is up to you to change the Resolution and im/pose 
different functions on him," 

196 (Ail) LS-4. 
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3.13. The Committee relard the procedure of reeordin, the rea-
HilS for tald. a partieular decision as highly salut.ory and based on 
soUDd priDeiplel of public policy inasmuch as it guards against the 
tledlion of any person being arbitrary or whimsical. In tbis con. 
text, they are glad to note the assurance given by the Central Vigi· 
I .. ee Commissioner that his advice will be accompanied by reasons 
.. as to enable the disciplinary authority concerned to reach a deci-..... 
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BLACKLISTING OF FIRMS/CONTRACTORS 

Advisory Functions oj eve 
4.1. The Departments of Supply and Works & Housing are main-

taining Standardised Codes which lay down the principles and pro-
cedures for Registration, Suspension of Business, Banning, Rembval 
and Blacklisting of Firms/Building Contractors. An order of black-
liiting a supplier firm implies that "all Departments of Government 
of India are forbidden from dealing with the Supplier firm". Order 
of blacklisting a Building Contractor is circulated to other Ministries 
of Central Government responsible for major construction works to 
laue necessary instructions to the departments under their control 
"for immIediate cessation of all future business with the contractor." 

4.2. Para 3 of the Code maintained by the Department of Supply 
lays down the following grounds on which blacklisting may be order-
ed: 

(i) If the proprietor of the firm, its employees, partner or re-
presentative is convicted by a Court of Law, following 
prosecution by the Special Police Establishment or under 
normal process of Law for offences involving moral turpi-
tude in relations to business dealings; 

(ii) if security considerations including question of loyalty to 
the State so warrant; 

(iii) if there is strong justification for believing that the pro-
prietor or employee, or representative of the firm has been 
guilty of malpractices such as bribery, corruption, fraud, 
substitution of tender, interpolation etc. 

(iv) if the firm contumaciously refuses to return Government 
dues without showing adequate cause and Government 
are satisfied that this is not due to a reasonable dispute 
which would attract proceedings in arbitration or Court 
of Law; 

(v) if the firm employs a Government servant, dismissedl 
removed on account of corruption, in a position where he 
could corrupt Government servants, or employs a non-
official convicted for an offence involving corruption or 
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abetment of such an offence. (Before doing so, a senior 
officer in the administrative Ministry concerned may oral-
ly inform the firm about the character of the particular 
person employed by them, without indicating its conse-
quences). 

4.3. Earlier, blacklisting for reasons (i) and (ii) above could be 
ordered with the approval of Ministry of Home Affairs and black-
listing for reasons (iii), (tv) and (v) under the instructions of ad-
ministrative Ministry. The Department of Supply with the concur-
rence of Ministry of Home Affairs and the Commission amended the 
Standardised Code to provide that blacklisting for reasons (i), (iii), 
(iv) and (v) and revocation thereof shall not be ordered except by 
the administrative Ministry under instructions from or with the ap-
proval of the Central Vigilance Commission and for reasons (ii) 
except under instructions from or with the approval of Ministry of 
Horne Affairs. 

It is stated that it was considered that the Commission being an 
independent organization would take a detached view of the matter. 

4.4. Para 6.1 of the Standardised Code regarding Building Con-
tractors maintained by the Department of Works and Housing simi-
larly lays down the following grounds for Blacklisting a Contractor: 

(a) 

(b) 

(c) 

there are. sufficient and strong reasons to believe that the 
contractor or his employee has been guilty of malprac-
tice(s) such as bribery, corruption, fraud including substi-
tution and interpolation in tenders, pilferring or unautho-
rised use or disposal of Government materials issued for 
a spe.cif\c work, obtaining Income-tax Clearance Certificate 
by under hand means, obtaining official information or 
copies' of official documtents by adopting questionable 
methods, etc.; or 
a contractor contumaciously refuses to pay Government 
dues without showing adequate reasons and where the 
Head of De.partment is satisfied that no reasonable dispute 
attracting reference to arbitration or a court of law exists 
for the contractor's action; or 
a contractor or his partner or his representative has been 
convicted by a court of law for offences involving nwral 
turpitude in relation to business dealings; or 

(d) security considerations including suspected disloyalty to 
the State so warrant. 



Para 6.<i provides that the decision for blacklisting a Contractor 
under (c) will be taken by the administrative Ministry concerned 
in consult~tion with the evc and under (d) it will be taken by the 
Ministry of Home Affairs. 

4.5. During evidence, the representative of the Ministry was ask-
ed to state whether Government had any reason to believe tha_ 
actions against firms/contractors were irresponsible or biased under 
the p,revious system when the CVC was not in the. picture. He 
replied: "he would not say that the actions were biased or undetach-
ed but the feeling was that the cases of misconduct of firms which 
gave rise to blacklisting were in such a large number of instances 
mixed up with the various acts of omission and Commlission of pub-
lic servants and therefore, this would be a more convenient and ap-
propriate arrangement." 

Number of blacklisting cases dealt with 

4.6. It is stated that during 196~68, the Commission tendered 
advice in respect of 415 firms/contractors. The Commission advised 
blacklisting of 232 firmlS/contractors, removal of 29 firms from the 
list of approved contractors, banning of business dealings with 8 
firms, suspension of business dealings with 2 firms and cancellation 
of licences of 2 firms under the Central Excise Rul~. The Commis-
aion did not consider that there was adequate justification for black-
listing 117 firms. In respect of 10 firms the Commission advised 
that they should be warned. 

Time taken by the Commission in disposal of cases 

4.7. In a written reply to the question as to what time was nor-
mally taken by the Commission in dealing with blacklisting cases, 
it has been stated that the proposals for blacklisting firms are gene-
rally linked with l?roposals for diSCiplinary action against public 
servants, with the result that any delay in arriving at a decision 
regarding the action to be taken against the public servant automa-
tically involves delay in adVising on blacklisting. It is further stat-
ed that in certain cases non-gazetted servants are involved in res-
pect of whom the reports regarding their misconduct are sent by 
Central Bureau of Investigation directly to the disciplinary authori-
ties. The disciplinary authorities sometimes request the Commis-
sion to keep their advice regarding blacklisting pending till the 
conclusion of disciplinary proceedings against the staff. In certain 
cases the Commission has, on its own, considered it necessary to waii 
for the culmination of disciplinary proceedings against officers be-
fore tendering advice about blacklisting. 
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4.8. In reJ>ly to the question as to how it was ensured that no 

unnecessary hold-ups occur in the disposal of blacklisting calleS at 
any stage in the Commission, it has been stated that there are only 
two levels at which a case is examined, i.e. dealing olftcer and the 
Secretary, and any delay at either stage will of necessity attract the 
attention of the. Central Vigilance Commissioner to whom every 
case is subntitted. 

4.9. The Central Vigilance Commissioner was during evidence 
asked to state whether it was not possible to deal with cases of black-
listing of firms/contractors separately from the proposals for disci-
plinary action against Government servants. He stated that ill 
cases where the Commission was satisfied that the facts were claar 
and justified immediate action against the firm, blacklisting was ad-
viled without waiting for the disciplinary proceedings against the 
Government servant concerned. However, in some cases where the 
action contemplated against the ftrm1 was not beyond doubt, the Com-
mission advised that the outcome of the disciplinary proceedings 
should be awaited. He was further asked to state the diftlculty for 
the Government or for the Commission in blacklisting a firm inlpite 
of the fact that disciplinary action was pending against an oftlcer, 
the Commissioner stated that "if the facts are clear, it (blacklisting) 
is done; otherwise there would be complications." 

4.10. The representative of the Ministry was also asked whether 
the effect of intervention of the Commission in blacklisting casell 
had been examined by Government and, if so, was any change in 
the procedure contemplated. His reply was: 

"So far as advice or reference to CVC is concerned, no change 
is contemplated. The entire procedure for blacklisting i8 
being re-examined in the light of certain ju§gments which 
have been critical of action taken in certain cases. I can-
not now say what the ultimate decision will be in the 
light of this examination which has been taken in hand. 
But 80 far as I could make out, the eve would be in the 
picture to advise the Ministry before a decision is taken. 
There have been some comments by courts that some 
action taken has not been fair to the party or the party 
has not been given an opportunity to make their repre-
sentation on the facts alleged against them." 

ut. The Committee have observed in aD earlier ehapter that ad-
vising the GoverJUDellt regardiq blacklisting of finns is a funetlon 
which II not in the charter of duties of the eve laid down in the 
Ministry of Home Attain Resolution of February 11, I"', creatine 
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the Commk'ion but W8I added later. Apart from the delay that Is 

bOUDd to oceur .. a nsult of nfeNllee of eues of blaeJdistiDjr te tile 
evc, the Committee are UDable to appreciate how the CommillioD 
is in a better politiOD to guide the GovemJDeat in such aD adminis-
trative matter as this. They feel that the overrictm,r powers P" 
to evc in the matter of blacldistin. of ftrms are Dot j1l8tifieci. 
Revocation of Orde" 

4.12. During the years 1964-68, in 18 cases of firJll5/contractors 
the Commission tendered its advice for revocation of blacklisting 
order and in respect of one firm, the Commission advised revocation 
of the suspension order. In all cases the move for revocation came 
from the administrative authorities, except in respect of two firms, 
where the Commission on representation from the parties, called for 
the comments of the Ministry concerned, and finally advised that 
the bla<:klisting order might be revoked. 

4.13. The desirability of the Commission entertaining direct re-
presentations for revocation of orders of blacklisting was raised. 
during evidence. The Central Vigilance Commissioner agreed that 
representations from parties should not be entertained by the. Com-
mission on their own and that the Commission should give advice 
on such matters only when the administrative Ministry approached 
them. 

4.14: The Conunittee find it diftlcult to appreciate the idea of the 
Commission entertaining representations direct from affected firms 
against orders of blacklisting or for revocation of blacklistiDg orden. 
They are glad that the present Central Vigilance Commissioner also 
shares this view. The Committee hope that the practice of the Com-
mission entertaining direct representations from firms will be stoppetl 
in future. ' 
Difference oj opinion between the Ministry/CBl and the CommiSSion 

4.15. It is noted that during 1964-68, out of a total 467 firms! 
contractors in respect of which Blacklisting or other action was sug-
gested by the CBI/Ministries, in the case of 166 (or about one third), 
the Commission advised no punishment or punishment of lesser mag-
nitude than that suggested. by the administrative Ministry or the 
Central Bureau of Investigation. The details are as follows: 

Proposals from Mlnfltdes 

Proposals from CDI 

. 46 (No lCtion-36; leSser punishment-Io) 

. 120 (No actlon-B4; lesser punlshment-36) 

4.16. During evidence, the Central Vigilance Commissioner was 
asked to state the reasons for the divergence of opinion between the 
Commission and the Ministries/Central Bureau of Investigation in 
such a large number of cases. His answer was that blacklisting of 
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a firm/contractor had wider implications and affected the allied 
concerns also. According to him it was a very severe punishment 
and depended on the degree of culpability of the particular finn. 
He further stated: " .......... if the CVC is satisfied that a contrac-
tor is guilty, definitely he should be blacklisted. But the point is 
whether, on the. evidence before him, the CVC ia satisfied that the 
allegation against the firm has substance. So long as cve is not 
satisfied, according to our conception of the constitution and law of 
this country, no person against whom guilt is not established shOUld 
be punished." He also said that very often the Central Bureau of 
Investigation recommended blacklisting of firms/contractors for al-
leged execution of sub-standard work; but the Ministry of Law ad-
visee! "that for sub-standard works, blacklisting should not be 
resorted to but other action, that is 'removal from the list of approv-
ed contracto1=' should be taken." 

4.17. The infonnation furnished to the Committee also reveals 
that the cases where the administrative Ministry or the CBr sug-
gests punishment other than blacklisting are also being referred to 
the cve for advice. On 3 such cases the CVC is reported to have 
differed with the proposals of the administrative Ministry /C.B.!. 

4.18. The Co~ittee note that in quite a good number of cases 
proposals of the Central Bureau of Investigation or the Administra-
tive Ministry for blacklisting of firms/contr'actors were not agreed to 
by the Commission, who advised either no punishment or a for lesser 
punishment. They also note that softening of the proposals for 
punishment against finns has been the result of subjecting them to 
rigorous judicial scrutiny by the Commission. Since blacklisting of 
• finn is all administrative action, and orders regarding blacklisting 
are passed at the highest level of Ministers, the Committee are inclin-
ed to think that consultation with the Commission is redundant. 
The Committee therefore, suggest thnt Government should bear this 
in mind while reviewing the procedUl'e regarding blacklisting. 

4.19. The Committee notice that the Commission is receiving re-
ferences from the Ministrie.c;JCentral Bureau of Investigation also 
where the sUg'gestion is to award punishment other than blacklisting, 
such as, Banning, Suspension of Business or even cancellation of 
licences, although sllch references are not covered by para 7 of the 
Commission's circular dated the 13th April, 1964 or the Standardised 
Codes maintained by the Ministries/Departments concerned. The 
Commission has been entertaining such references and has in certain 
cases ditlered with the proposal of the Ministry/Central Bureau of 
Investigation and advised punishment of lesser degree. The Com-
mittee consider that references to the Commission in such caSes need 
not be made. 
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COMMISSIONERS FOR DEPARTMENTAL ENQUIRIES 

Functions It Powers 

5.1. The Commissioners for Departmental Enquiries are appoint-
ed Inquiring Authorities by the disciplinary auUlority in individual 
cases under Central Civil Services (Classification, Control and Ap-
peal) Rules, 1965 (or other corresponding Disciplinary Rules) 
These rules provide that where action is initiated for the imposition 
of a major penalty (dismissal, removal from service, compulsory re-
tirement, reduction in rank or pay) and the official denies the charg-
es, before arriving at a decision to impose any penalty an oral in-
quiry has to be held. Such an oral inquiry can be held also in cases 
where action is initiated for the impositi<m of a minor penalty 
(stoppage of increment, censure, recovery of loss to Government), 
but this is entirely a matter for tiisciplinary authO'rity to decide. 
The functions of the Inquiring Authorities are laid down in the Dis-
cipline Rules under which they are appointed. They conduct oral 
enquiQes moore or less as a court, the guiding principle being that 
the officials charged are afforded all reasonable opportunities to de-
fenti their case. It is for these Inquiring Authorities to allow inspec-
tian of records as well. At present they have no powers, to compel 
the attendance of witnesses and production of documents but legis-
lation to empower them to do so is stated to be under contemplation. 

On completion of the enquiry, the Commissioners submit their 
report to the Central Vigilance Commission, which advises the dis-
ciplinary authority concerned about the further course of action. 

5.2. Before the setting up of the cve, the Commissioners for De-
partmental Enquiries were attached to the Ministry of Home Affairs. 
Para 5 of the Commission's Circular letter dated the 13th April) 
1964 contained the following instructions pertaining to the Commls-
lIioners for Departmental Enquiries. 

"The Commissioners for Departmental Inquiries will hereafter 
function under the CVC. If any Ministry /Department 
desire that the oral inquiry in any departmental proceeti-
ings should be entrusted to one of the Commissioners for 
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Departmental Enquiries, the request for his services will 
be addressed to the evC. The evc may al.o indicate at 
the appropriate stage in any departmental proceedinJS 
whether oral inquiry should be entrusted to one of the 
Commissioners for Departmental Inquiries. 

In all inquiries made by the Commissioners for Departmental 
Inquiries the report will be submitted by the Commis-
sioner for Departmental Enquiries to the cve. The Com-
mission will examine the report and will forward the re-
cord of the case to the appropriate disciplinary authority 
together with its a\:lvice as to further action." 

5.3. According to t!te instructions issued by the Ministry of Home 
Affairs in their letter dated the 2nd August, 1963, oral enquiry 
against Gazetted Officers, in whose case the President was the ap-
painting authority, could be entrusted to one of the Commissioners 
for Departmental Enquiries, if the administrative Ministry /Depart-
ment so desired. Subsequently, the CVC in their letter dated the 
20th July, 1965 laid down that in the case of departmental diSCiplin-
ary proceedings against Gazettetl Offtcers of all grades, involvinc 
lack of integrity or an element of vigilance, in which an orol enquiry 
is to be made under rule 15 of the Central Civil Services (Classifica-
tion, Control and Appeal) Rules, or under the corresponding. discip-
linary rules, such enquiry should be entrusted to one of the Com-
missioners for Departmental Enquiries. It was also decided that 
such enquiries in the case of offtcials of public sector undertakinga, 
corporate bodies etc. having status comparable to that of Gazetted 
Officers were also to be entrusted to one of the Commissioners for 
Departmental Enquiries in the cve. 

5.4. The representative of the Ministry was, during evitience, 
asked to state the reasons for enquiries against Gazetted Officers and 
officers of Public Undertakings of comparable status being entrusted 
to the Commissioners for Departmental Enquiries. He sbated that 
this 'was because the Commission itself had confined its functions to 
giving advice in the cases of gazetted officers and officers of Public 
Undertakings of C'OTnparable status, i.e., those drawing a salary of 
Rs. 1000 and above. Asketl whether in the case of officers of Public 
Undertakings the concurrence of the administrative Ministry or of 
the Board of Directors of the Public Undertakings was obtained be-
fore the procedure was adopted, he statetl that the Resolution setting 
up the Commi~ion visualised that it will have jurisdiction over 
Public Undertakings as well. But a working rule had been arrivetl 
at that ordinarily the Commission will tieal with cases of persons 
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drawing a salary of RI. 1,000 and above. According to him, wherever 
necessary, provision was made in the articles of association of the 
Public Undertaking and if a resolution of the Board of Directors 
was necessary, such a resolution was passed. The proce'dure regard-
ing referring such cases to the CommiSSioners of Departmental ED-
quiries was covered by the jurisdiction of the Commission. 

Qualifications for CDE 

5.5. It has been stated that the Commissioners for Departmental 
Enquiry "conduct oral enquiries more or less like a court". It is, 
however, observed from the information furnished to the Commit-
tee that out of the 10 Commissioners for Departmental Enquiry who 
had held office since 1st March, 1964, only 3 had legal qualiftcatiO'llIil 
or background. During evidence, the representative of the Mini&try 
was asked to state why legal qualifications and/or experience should 
not be made a basic qualification for this post. He stated that many 
other executive authorities also functione'd as quasi-judicial autho-
rity but they are not necessarily always judicial officers. According 
to him, a departmental enquiry was primarily to find and establish 
facts and see whether a case had been made out against the person 
concerned in the light of the evidence. He further s.tated: 

"ltere, it is a question of sifting evidence to see whether the 
accused has exceeded his authority or abused his official 
position. Like, in a court of law, witnesses will be exa-
mined, evidence will be taken, it will be read aver to the 
'accused public servant, he will be examined all this pro-
cedure is followed. But here there is no question really 
of interpretation of law or application of law." 

It was therefore, in his opinion, not essential that every one of the 
Commissioners should have a legal background or judicial experi-
ence. He, however, agreed that legal qualifications and/or experi-
ence "would be an advantage." 

5.6. The Committee note that, although the Commissioners for 
Departmental Enquiries are not required to function as a court of 
law, while cOBducting enquiries they have to examine witnesses. 
admit evidence according to judicial procedures and sift it before 
giving tbeir opinion. The whole case against a public servant may 
fall through in a court of law if there is any lacunae in the procedure 
followed by the Inquirying Officer. The Committee, therefore, feel 
that Commissioner'S for Departmental Enquiries should preferably 
be persons with legal knowledge and background. 
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Work load 

5.7. The Central Vigilance Commission has 5 Commissioners for 
Departmental Enquiries: 3 in the scale of Rs. 1800-2000 and 2 in the 
scale of Rs. 1100-1800. The work handled by the Conlmissioners 
for Departmental Enquiry during the period 1964-68 baa been indi. 
cated as follows: 

No. of No. of No. of Time taken in completing the 
cues re- eases in cales in oral inquiry in ODe case. 
ferred for which which 
oral inqui- oral inqui- oral inqui- Maximum Minimum Average 
ries during ries were ries were days days days 
the year completed pending 

durin, the or in 
year pr~ess 

at e end 
or year 

I z 3 4 S 6 

964-6S 133@- 8z SI loS8 z8 293 

1965-66 HI- 74 88 731 38 271 

1966-67 217- 98 207 1032 60 270 

1967-68 184- 121 270 937 43 .' 399 

@This includes also the cases which were pending with the Commissioners for Depar 
m entil Enquiries before the setting up of the Commission. 

·These figures do not include the number of cases in which the Commission accepts 
the re<\uest of the Ministry for the nomination of the Commissioner for Departmental 
Bnquirles during a year but the Ministry had not issued the orders of appointment before 
the end of the year. 

5.S. It is observed that, tiuring 1965-68, while the average num· 
ber of cases referred to the Co:mtmissioners for Departmental Enquir-
ies during a year was 171, the number of cases in which oral enquir-
ies were completed by Commissioners during a year was only 98. 
This has resulted in an expanding backlong so much so that, at the 
end of the 1967-68 as many as 270 cases were either under or pend-
ing enquiry. It is also noted that the average time taken in com-
pleting the oral enquiry in a case has increased from 270 days dur-
ing 1966-67 to 399 days during 1967-68. 

5.9. When the above facts were brought to the notice of the Central 
Vigilance Commissioner during evidence, he agreed that it was a 
serious matter but added that the remedy was to increase the num-
ber of Commissioners. According to him, the proposal to increase 
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the number of Commissioners by one had already been submitted 
to the Ministry of Home Affairs; but he thought that even that would 
be inadequate. Asked to state the average number of oral enquir-
ies which were completed ~y a Commissioner during a year, he 
re.plied that the rate of disposal was three per month per Commis-
sioner. Thus, according to him, if a Commissioner had 60 cases, he 
will take 20 months to dispose them off. In answer to the question 
as to what were the reasons for the enquiry proceedings being pro-
longed, he stated that the main difficulty was that there was no com-
pulsion on the witnesses to appear before the Commissioners to ten-
der evidence. Further, according to him, the Commissioners were 
require.d to travel to outlying places for recording evidence and many 
of the journeys also become infructuous. 

5.10. The Central Vigilance Commissioner was, during evidence, 
also asked to state whether it would expedite the enquiry proceed-
ings if the Comm!issioners were posted at suitable stations in the 
area of their operations. It was pointed out that the dispersal of 
the Commissioners would also make the operations of the Commis-
sion more widely known and at the same time expenses on T.A. and 
D.A. would be. reduced. He replied that this question was consider-
ed earlier also but was found to be unsuitable. He, however, assur-
ed that he proposed to go into the matter again. 

5.11. The Committee are concerned to note the large number- of 
enquiry cases pending with the Commissioners for Departmental 
Enquiries which are mounting every year. At the present rate of 
disposal, which is stated to be three per month per Commissioner, 
the 5 Commissioners at present attached to the Commission will take 
as long as 1 i years to complete the enquiries in 270 cases pendinc 
with them as on 31st March, 19G8. The Committee recommend that 
the Commission as well as the Ministry of Home Affairs should 
make a thorough investigation of the causes which have led to the 
accumulation of enquiry cases with the Commissioners, streamline 
and simplify the enquiry procedures wherever possible and, if the 
work-load justifies, take prompt action to increase the number of 
Commissioners. 

5.12. The Committee are aware that at present the Commissioners 
for Departmental Enquiries are not empowered to compel the pro-
duction of documents and attendance of witnesses leading to conai-
derable delay in the completion of enquiries. The Committee have 
dealt with this matter in paras 5.36 and 5.3$ of their Seventy-ei,hth 
Report on the Ministry of Home Affairs-Central BUreau of Investi-
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latien and have urled Govemment to introduce legislation in this 
n,ard. 

5.13. The Com.mittee note the assurance Jiven by the Central Vigi-
laJaee Commissioner that he would apin examine the possibility of 
6Ipersin, the Commissioners for Departmental Enquiries at suitaMe 
stations in the interest of expeditious disposal of work. 



VI 

CHIEF TECHNICAL EXAMINER'S ORGANl~ATION 

A. Functions 

Genesis and Functions 

6.1. The Chief T~hnical Examiner's Organisation was created in 
the Ministry of Works, HOUSing and Supply in 1957 in pursuance of 
a recommendation of the Public Accounts Committee contained in 
paragraph 10 of their Report for 1950-51 and was entrusted with the 
function of conducting an internal, concurrent and continuous ad-
ministrative and technical audit of works of the Central Public 
Works Department with a view to securing economy in expenditure 
and better technical and financial control. The duties assigned to 
the Organisation were as follows:-

-----.-
(i) Ins~tion of important works after completion, os also' 

during progress, with reference to quality, time-schedule 
and any deviations made from the contracts during exe-
cution; 

(il) Inspection of works carried out departmentally to ensure 
that there is no excessive use of materia!s and labour; 

(iii) Checking of a percentage of concluded contracts, particu-
larly negotiated contracts, to ensure that the rates are 
reasonable and conditions, description of items and speci-
fications are not ambiguous; 

(iv) Checking of a perceritage of bills after payment with refe-
rence to documents and also to measurements at site; 

(v) To examine any specific cases of technical nature when so' 
required by the Ministry of Works, Housing and Supply; 
and 

(vi) To assist Audit in examlination of audit paras of technical 
nature. 

6.2. In 1959, at the instance of the Special Police Establishment 
(now forming part of the Central Bureau of Investigation) it was' 
decided by the Ministry of Works, Housing and Supply in consulta-
tion with the Ministry of Home Affairs, that the Chief Technical' 
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Examiner's Organisation would undertake detailed investigation of 
cases of technical nature refeITed to it by the Special Police Estab-
lishment. Under instructions 'of the Ministry of Works, Housing 
and Supply, this Organisation had also been carrying out, occasional-
ly, investigations into specific cases r.eferred to it by other Ministries! 
Departments as well as Semi-Government authorities. 

6.3. The Committee on Prevention of Corruption set up by the 
Ministry of Home Affairs in 1962, (Santhanam Committee), recom-
mended that the Chief Technical Examiner's Organisation should 
be attached to the. Central Vigilance Commission so that its services 
might be easily available to the Central Bureau of Investigation or 
in inquiries which would be caused to be made under directions of 
the Central Vigilance Commission. In pursuance of this recommen-
dation of the Committee, the Chief Technica! Examiner's Organisa-
tion was transferred to the administrative control of the Central 
Vigilance Commission with effect fl'Q'm 1st November, 1964. While 
the main functions of the Organisation remained unchanged, the 
jurisdiction of the Chief Technical Examiner became co-terminus 
with that of the Commission and he could, at the discre.tion of the 
Commission, be entrusted with the investigation of complaints, etc. 
relating to civil works pertaining to any Ministry/Department of the 
Government of India, including those relating to works of Public 
Undertakings, corporate bodies etc. falling within the jurisdiction 
of the Commission. ' 

6.4. It was decided by the Central Vigilance Commission in 1965 
that the Chief Technical Examiner's Organisation would also under-
take, on behalf of the Municipal Corporation of Delhi and New Delhi 
Municipal Committee, investigation into cases of technical nature 
where corruption and malpractices had been alleged. Recently, it 
has also been decided that the Chief Technical Examiner's Oagani-
sation should undertake technical examination of Flood Control 
Works of the Delhi Administration. 

B. Staff Strength 

6.5. This Or~anisation started functioni~g in 1957 with ~ nucleus 
staff consisting of a Chief Technical Exarruner and 2 Techmcal Exa-
miners. Its strength was gradually increased with the extension 
and widening of scope of its activities. As on March 31, 1967, the 
Organisation had on its strength 1 Chief Technical Examiner, 7 
Technical Examiners (6 Civil & 1 Electrical), 6 Assistant Technical 
Examiners (4 Civil, 1 Electrical and 1 for Horticultural works), 7 
Technical Assistants (6 Civil and 1 Electrical), besides the minis-
terial staff. 
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6.6. The Public Accounts Committee, in para 12.5 of their 54th 
Repo'rt (3rd Lok Sabha), made the following recommendation:-

"The Committee note that the percentage of cases where de-
fects were noticed by the Chief Technical Examiner have 
come down froml 47 in 1963-64 to 43 in 1964-65. The Com-
mittee feel that this figure still constitutes a very high 
percentage in regard to the execution of sub-standard 
works. Since the examination of the Chief Technical 
Examiner is limited to 25 per cent to 30 per cent of the 
total value of works, the Committee are unable to get a 
fair idea of the working of the Department. The Com-
mittee, therefore, desire that the scope of the work of the 
Chief Technical EJmminer should be enlarged to cover a 
large number of cases." 

In pursuance of the above recommendation of the Public Ac-
counts Committee the following additional technical posts have been 
sanctioned besides the minsterial staff, by the Ministry of Home 
Affairs with effect from March, 1967 to strengthen the Chief Tech-
nical Examiner's Organisation:-

Technical Examiner (Civil) 
Technical Examiner (Electrical) 
A~tt. Technical Examiner (Civil) 

3 
1 
2 

6.7. The sanctioned and actual strength of technical staff in the 
Organisation as on 31st March 1968 were as follows:-

Chief Technical Examiner 

Technical Examiner 

Alltt. Technical Examiner 

Technical Assistants 

Sanctioned Actual 

11 

9 

7 

10 

9 

• _._._------ -----------------------
Difficulties in securing su.itable personnel 

6.S. The Annual Report of the Chief Technical Examiner's Orga-
nisation for 1966-6-7 mentioned the difficulties being experienced by 
the Chief Technical Examiner's Organisation in securing suitable 
personnel for the Organisation as follows:-

" "Considerable difficulty has been experienced in filling up the 
posts of Technical Examiners and Assistant Technical 

196 (AU) L&L-5. , t 
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EDminers from the prescribed sources of recruitment. 
While suitable candi'dates were not offering themselves 
even earlier the position has become worse with the 
change in the rules regarding grant of deputation allow-
ance from September, 1960." 

6.9. The Annual Report of the Commission for 1966-67 also men-
tioned thic; difficulty thus: 

"Recruitment to the posts of Technical Examiners and Assis. 
tant Technical Examiners in the Chief Technical Exa-
miner's Organisation is made by transfer on deputation 01 
officers of eqUivalent status, belonging to the Engineer-
ing Departments of the Government of India (Except 
c;.P.W.D.) and State Governments and failing which of 
the officers of the Central Public Works Department. In 
addition to their grade pay, the officers concerned were 
allowed Deputation (Duty) Allowance at the rate of 20 
per cent thereof. Even with this attraction, it was diffi-
cult to obtain the services of suitable officers for appoint-
ment to these posts from the prescribed field for recruit-
ment. The discontinuance of Deputation (Duty) Allow-
ance to officers appointed to equiwlent ex-cadre posts. 
under general orders has made the position all the more 
diftlcult. " 

'The Annual Report of the Commission for 1967-68 reiterated this 
d1ftlcu1ty. 

6.10. In a written reply to a question, the Government have fur-
nished to the Committee the reasons for Class I technical posts in 
the Chief Technical Examiner's Organisation remaining vacant for 
a period of more than 6 months at a time, as follows: 
"'Technical Examiner-from 17th December 1964 to 27th June 1965. 

The incumbent of the post was relieved on 17th December 1964 
on his selection for a higher post in the Ministry of Transport on 
the recommendation of the Union Public Service Commission. The 
question of filling up of the post was intimated immediately there-
after. At that time the question whether the new omcers appointed 
to the Technical posts in the Chief Technical Examiner1s Organisa-
tion would be entitled to the deputation (duty) allowance after the 
transfer of Organisation to the Central Vigilance Commission with 
·effect from 1st November 1964 was under examination and it took 
some tilne to decide as to the terms to be offered to the person to be 
appointed to the post 
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The Ministry of Works, Housing and Supply were requested in 
February, 1965 to recommend a panel of a few Executive Engineers 
of C.P.W.D. for consideration for the post. The C.P.W.D. issued. 
ortiers for the posting of the officer in June, 1965 and he was appoin-
ted with effect from 28th June 1965. 

It may be added that according to the Recruitment Rules, the 
post was to be filled up by an officer of the status of Executive En-
gineer of the Engineering Departments of the Government of India 
(except C.P.W.D.) or of State Government failing which by an 
Executive Engineer of C.P.W.D. The above authorities were a180 
addressed to suggest names of suitable officers for the posts of Tech-
nical Examiner etc. in 1965 and also in 1966, but the response was 
not encouraging. 

Technical Examiners (Civil)-(3 posts from 1st March, 1967 to 
. November, 1967). 

These posts were sanctioned with effect from 1st March 1967. 
As indicated above, these posts were to be filled up by transfer on 
deputation of suitable officers of the status of Executive Engineers 
of the Engineering Departments of the Government of India (except 
C.P.W.D.) or officers of State Governments failing which by Exe-
cutive Engineers of the C.P.W.D. 

As efforts to make recruitment to such posts from the primary 
source had not been successful in the past and the posts were re-
quired to be filled up urgently, the C.P.W.D. was approached in 
March, 1967 to suggest a panel of SUitable officers for consideration. 
Other Engineering Departments of the Government of India and 
the State Governments were also again addressed in May, 1967 demi-
officially to recommend names of suitable oftlcers for these posts, but 
none of the oftlcers whose names were sent was found suitable. 

The C.P.W.D. intimated in August, 1967 that they had an acute 
shortage of officers and that the position was being reviewed and 
that efforts would be made to provide one or two officers as early as 
possible. In September, 1967, the C.P.W.D. suggested names of 3 
Executive Engineers, and they were selected. Consultation with 
the U.P.S.C. and their release took about 2 months and the oftlcera 
joined in November, 1967. 
Technical Examiner (Electrical)-(One from 1st March 1967 to 2nd 

May 1968). 

This post was also sanctioned with effect from 1st March 1967. 
In March, 1967 an oftlcer of the C.P.W.D. was selected out of the 
panel earlier suggested by that Department pending selection of a 







Period 

196r-62 

1962-63 

1963-64 

1964-65 
1965-66 

1966-67 

1967-68 

,E"aluation.o/ work done 

64 

Blrpenditure 

2,25.599 

2.S7.713 

3,01,833 

3,50,130 

6.16. The Ministry of Home Mairs was asked to state whether 
Government had made any evaluation of work being done by the 
Chief Technical Examiner's Organisation which was now 11 years 
old. In a written reply, it has been stated that "no evaluation 
study of this Organisation has been undertaken so far. The Chief 
Technical Examiner, however, submits, Annual Reports, copies of 
which ere sent to the Comptroller and Auditor General, all the Ac-
eountants General, the Ministries of Rume Affairs, Finance and the 
Works, Housing and Supply. In these reports the salient features 
of the work done by the Organisation during the respective years 
are mentioned." 

6.17. During evidence, however, the Central Vigilance Commis-
sioner tiisclosed that in August 1964, a Study Team was set up under 
the Chairmanship of Shri M. Govinda Reddy, M.P. to examine the' 
working of C.P.W.D. which, in regard to the Chief Technical Exa-
miner's Organisation (which was transferred from C.P.W.D. to the 
eve on 1st November, 1964), recommend as follows: 

"Taking all the factors into consideration, we see no reason 
to doubt the utility of the Chief Technical Examiner's Or-
ganisation and we recommend that it should continue-
under the evC." 

In reply to the question whether any internal evaluation of the func-
tioning of the Chief Technical Organisation and its impact had been 
made, the Central Vigilance Commissioner replied: "There is no· 
objection to a review by Government." 
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8.18. The Committee recommend that periodic evaluation of the 
work of tbe Chief Technical Examiner's Orcanisation may be eon-
duetecl by an Achievement Audit Committee eonsistmg of specialist. 
and experts. 

8.19. The Committee suggest that a copy of tbe Annual Report of 
the Chief Technical Examiner's Organisation may also be laid by 
tbe Ministry of Home Alain before the Houses of Parliament along 
with the Annual Report of the evC. 

D. Perionnance 

Performance dtlolT'ing last 3 yea'r's 

6.20. The performance of the Chief Technical Examiner's Orga-
nisation in regard to various items of work during the last 3 years 
haos been as follows: 
_ .. _--_. 

1965-66 1966.67 1967-68 
----- .. --,---------- --.-
(I) No. of Works 

EXBmi.ned 889 80S 9.0 
Ohserved upon 576 4 13 664 

(2) No. of Bt'lls 

Recoeived 377 745 425 
Examined 206 229 222 
Observed upon 70 74 S7 

(3) No. of MUJter Rolls 

Examined 160 80 129 
Observed Upon 8 Nil 4 

(4) No. of CtmtTacu 

Examined 186 178 189 
Observed upon 35 8 38 

(5) OvlTpaym~tlts 1·".'imalCd Ra. 2'30 
Lakhs Rs.~~ 

Ra. 1'70 
Lakhs 

(6) No. of CBI casc' illvesrigated so S3 44 
(7) No. of AG's Rcfererlces thalt With II 17 18 
(8) No. of Re/ermm fr.,,,, Ministries etc. dealt flJilh 22 8 8 

(9) SUI~estions made to CE/E-in-C, C.P. W.D. 6 4 8 
(10) Cam rejt'rred to A finimy of W.H. & S. for action-· 

No. of officers involved 3 2 2 
No. of Cnntn::tors involved 

(I J) Cam referred to CE/E-in-C, C.P.W.n.fer action. 

No. of officers involved 3 2 .. 
No. ()f Contractors fnvolved 
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6.21. The total overpayments detected and finalised with the 

Central Public Works Department since the inception of this Orga-
nisation upto March, 1968 are stated to be of the order of Rs. 48.41 
lakhs. Out of these, the total recoveries effected upto March, 1968 
are of the order of Rs. 34.92 lakhs. 
Technical Audit of Works of c.p.w.n. 

6.22. It is observed from the above statement that, during the 
period 1965-68, the Organisation had referred "for action" casp.s in-
volving only 16 officers-7 to the Ministry of Works, Housing and 
Supply and 9 to the Chief Engineer /Engine.er-in-Chief, C.P.W.D. 
The Ministry was asked to furnish the det"ils regarding such cases. 
From the information furnished, it is observed that out of these 16 
cases reported by the Chief Technical Examiner's Organisation "for 
action", in 9, cases no action has so far been taken by the Ministry 
of Works, Housing and Supply or the Chief Engin€'er /Engineer:-in-
Chief, 4 cases have ended in wen'ning, in one. case the 13pse has been 
merely brought to the notice of C" nerson respol1iblc, in one car-e 
no one was held responsible while only one ca~e has led to' stoppage 
of increment. Asked to furnish, in brief, the findings of the Chief 
Technical Examiner's Organisation in these cases, it has been stated 
in a written reply that the Chief Techn:cal Examiner's Organisation 
does not give any findings as such, but the facts of defects/irregu]a-
rities or gross negligence, whenever observed during the normal 
eourse of inspection of works, are brought to the. notice of the Min-
istry of Works, Housing and Supply and the Engineer-in-Chief, 
C.P.W.D. The more serious cases are referred to the Ministry of 
Works, Housing Clnd Supply and cases of relatively leEser importance 
are referred to the C.P.W.D. 

6.23. The Ministry was asked to state whether any watch was 
kept by the Chief Technical Ex~iner's Organisation or the CVC 
to see that expeditious anti adequate action was taken against the 
defaulters by the authorities to whom references were made. They 
have, in reply, stated that the Chief Technical Examiner ascertains 
the position of the case!; from the Ministry of Works, Housing and 
Supply and C.P.W.D. periodically but does not pursue the cases with 
a view to expedite them. It is further stated that the Chief Tech-
meal Examiner also does not go into the question of the adequacy 
or otherwise of the punishments imposed by the Mtnistry/C.P.W.D. 

6.24. The procedure of work of the Chief Technical Examiner's 
Organisation in regard to "an internal, concurrent and contiouous 
administrative and technical audit of the C.P.W.D." was described 
by the Chief Technical Examiner during evidence as follows: 

"After each inspection we normally issue an observation 
memo. In an observation memo there are several points 



or several paragraphs. They pertain to either substand-
ard work or some default or deficiency in the execution 
of any item. Then observations are communicated to the 
Executive Engineer and th~ 5uperintending Engineer is 
informed. Some of these are explained, some are reme-
diable. and they remedy them after which they report 
that they have been remedied. Others that are not reme-
diable fall under two categories. Some of these are due 
t'O ignorance or inadequacy of f.uperviS'O'rY staff and these 
dre not due to either gross negligence or connivance of-
the departmental staff. These are der.alt with in the nor-
ma1 way by the departmental officers as a result of the 
observation memo sent by us. Those that fall under the 
cate,g-ory of gross negligence or those that show the nos-
sibility of mala fide action on the part of departme-ntal 
officers are divided into two categories. Some of these 
are serious and these are brought to the notice of the 
Ministry. Such cases out of these 16 cases from 7 cases 
........ the remaining 9 cases were of a less serious 
nature, more procedural and not of such a serious consp.-
quence. So, they were brought to the notice of the Chief 
Engineer. The Commission forwards such cases either to 
the Ministry or the C.P.W.D. The punishment is not sug-
gested by the Commission. The. Department concerned 
goes on taking action in these cases and, from time to 
time, the Commission and the Chief Technical Examiner 
enquire about the position of the cases and keep a recorti 
of them. When a final deciSion is taken, or proposed to 
be taken, by the government, in the case of gazetted offi-
cers the case automatically comes to the Commission, 
which examines whether the punishment proposed is ade-
quate. After that action is taken. In "the case of non-
gazetted officers, it is done by the department without re-
ference to the Commission .......... Whenever we exa-
mine a work, we give an observation memo. That means, 
itemwise we give what are our remarks on the adeq l.1acy 
of the work done in relation to the speCifications that have 
been given in the contract. That goes to the Executive 
Engineer. Only in a very few cases where we find that 
the work is extremely bad and that it cannot wait the 
normal processes that we send letters direct to the Chief 
Engineer or Engineer-in-Chief to caution them that some-
thing is going wropg there." 
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Explaining further the role of the Chief Teci.mlcal Examiner's Oria-
nisation in regard to works of C.P.W.D., the Central Vigilance Com-
mission during evidence stated: 

·'It is a technical check the result of which is brought to the 
notice of the department concerned. If any lapse has 
occurred that is brought to the notice of the department 
and depending on the degree of seriousness necessary de-
partmental action is initiated." 

6.25. In a written reply to another question, the Ministry have 
stated that, apart from the tangible achievements of the Organisa-
tion which have been indicated, the importance and utility of a sys-
tem of audit lies as much in preventing Irregularities and losses as 
in detecting these when they occur. Since its inception, it Is stated, 
disciplinary action against a number of departmental officials has 
been taken and, likewise, action against defaulting contractors has 
also been taken as a result of the irregularities detected by this 0r-
ganisation. It is maintained that when works are prone to be RUb-
jected to technical audit, additional care and caution are taken by 
the executing agencies at various levels to avoid committing liIeri-
ous irregularities. 

6.26. During evidence, in reply to a question, the Chief Technical 
Examiner revealed that c.ven though a serious irregularity might 
have been r~ported 'for action' to the Ministry <:If W'Orks, Housing and 
Supply or the Chief EngineerjEngineer-in-Chief, c.p.w.n. and was 
under their consideration the Contractors involved continue to get 
contracts from the C.P.W.D. because they "are not blacklisted or re-
moved from the approved ·list." 

Overpayments detected 

6.27. The annual reports of the Chief Technical Examiner's Orga-
nisation reveals the following position: 

Year 

I 

C,P.W.O. works Overpaymellt~ dc~cct- Expenditure on pay 
awarded to contrac- ed and finalised with and allowances of 
tors (civil works cost- the Department by staff and oftl.cen 
ing RI. 20,000 and the CTE's Organisa- working i.n t~e erE'S 
above and Elcc. Mech.. tion Orgamsatlon 
Hnrt. works costing 
Rs. soot) 8ml above) 

RR. 17' 33 crores 

Rs. 27' S3 crores 

3 

Rs. I' S71akhs 

RR. x' 70 lakhs 

4 

Rs. 3' so lakhs 

Rs. 3' 99 lakhs 



6.28. It is observed from the above figures that amount of over-
payments detected and finalised with the Department by the Chief 
Technical Examiner's Organisation is extremely small and almost 
negligible if compered to the work-load with the C.P.W.D. Even 
the expenditure on pay and allowances of staff of this organisation 
has been twice the amount of overpayment detected and finalised. 
Asked to state whether this indicated that the Chief Technical Exa-
miner's Organisation was unne.cessary and thnt rorrurtion or tech-
nical lapse in the C.P.W.D. was on the dec;ine, the Chief Technical 
Examiner, during evidence, stated as follows: 

-

"If you take even statutory audit on the same basis, that ls, 
:If you compare the ~onetary value of irregularities de-
tected with the cost of maintaining the audit, probably 
you may find that it mayor may not be worth while. What 
will happen when it is withdrawn is a debatable point." 

8.21. The Committee find that the technical audit of the works of 
C.P.W.D. exercised by the Chief Technical Examiner's Organisation 
is rather a tame affair. In most cases, the Organisation is merely 
briDging to the notice of a comparatively junior officer, i.e. the Exe-
eutive Engineer concemed, the technical lapses, often involving over-
payments or loss to Government. Only in n few cases of defects/ 
irregularities or gross negligence noticed in the works of C.P.W.D., 
the Orgl}nisation has brought the matter to the notiee of the MInis-
try of Works, Housing and Supply or the Chief EngineeriEngineer-
in-ChIef, C.P.W.D. There is no system of keeping a watch whether 
the lapses brought to the notice of the authorities have been duly 
investigated, set right if remediable, responsibility therefor fixed 
and the officers responsible suitably dealt with. 

With a view to make the Chief Technical Examiner's Organisa-
tion more effective, the Committee have the following sUJ!':y,~"tions to-
make: 

(i) the Organisation should forward, through the evc, the re-
sult of its inspection/examination in the form of a report 
either to the Chief Engineer/Engineer.ill-Chief, C.P.W.D. 
or the administrative Ministry, depending upon thco gra-
vity of the lapses pointed out; 

(iI) the lapses contained in the Report sh~uld he in,'estigated 
by an officer other than the one un.ler whom the work 
was executed; 

(iii) the eve should be informed of the result ot the innsti-
gation and the action proposed to be taken in pursuBnce 
thereof within ODe month. In case, there is likely to be-



delay in this regard, the eve should be Wormed statin&' 
the reasons and intimating the date by whieh reply would 
be sent to the Commission. 

(vi) the OrganisationjiCVC should keep a close watch 011 the 
progress made in investigation of lapses pointed out in 
their reports. Delays in taking action beyond the speci-
fled time should be pointed out to the Ministry concerned. 

6.30. The Committee also suggest that in a case of serious defect/ 
irregularity or lapse where a contractor is SUl~peeted of :collusion, 
-appropriate action under the Standardised Code should be taken im-
mediately after the report of the Chief Techniral Examiner's Orga-
nisation is received and has been substantiated. 

6.31. The Committee note that out of overpayments detected by 
the Chief Technical Examiner's Organisation and finalised \'lith, tho: 
c.p.w.n. upto 31st March, 1968 amounting to Rs. 48.41 lakhs, a sum 
of B.s. 13.49 lakhs remained to be recovered by that date. orhe Com-
mittee would Iilte Govemment to make special etlorts to realise the 
outstanding dues and initiate measures to ensure that the recoveries 
finalised by the Chief Technical Examiner's Organisation with the 
c.p.w.n. are etlected promptly. 



VII 

MISCELLANEOUS 

A. Prosecution for false complaint 

Prosecution for false complaints 

7.1. Para 8 of the Government Resolution dated the 11th Feb-
ruary, 1964 provides that the Commission will take initiative in 
prosecuting persons who are found to have made false complaints 
of corruption or lack of integrity against public servants. The legal 

....-~ition in this re8'lrd has been stated in a letter dated the 23rd 
, Sei'tember, 1966 from the Commission to the Chief Vigilance 

Officers of the Ministries etc. as follows:-

CIA false complaint can be prosecuted under Section 182 of 
the Indian Penal Code. Under Section 195(1) (a) of the 
Code of Criminal Procedure, a court will take cognizance 
of an offence under Section 182 of the I.P.C. only on 
a complaint, in writing, of the public servant to whom 
such a false complaint was made or some other public 

• servant to whom he is subordinate. Accordingly when-
ever any false complaint against a public servant is made 
to any officer of the MinistrylDepartmentlUndertaking, a 
complaint will have to be lotiged in writing with a court 
of competent jurisdiction by the public servant to whom 
such false complaint was made or by some other publiC' 
servant to whom he is subordinate." 

The letter spells out the role of the Commission in this regard 
as folIows:-

"Having regard to the manner in which it functions, the 
object can be fulfilled by the Commission:-

(i) by advising appropriate action on its own initiative 
when such cases of malicious, vexacious or totally un-
founded complaints come to its notice while the Com-
mi~6ion is dealing with the matters that come before 
it· and .-' .... .,.~I , . 

(ii) when a MinistrYIDepartment\Undertaking refers such 
a case to the Commission for advice. 

71 
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In either case the administrative authority should keep in 
mind t.hat the Commission has to look into the circumst-
ances of each case and after examining it arrives at the 
conclusion whether the matter is one which calls for 
prosecution or other appropriate action. In cases referr-
ed to the Commission for advice, the Commission does 
not proceed merely on the basis of a decision to prosecute 
already arrived at by the MinistrylDepartmentlUnder-
taking but applies its own mind. It is, therefore, neces-
sary that in such cases also the Commission is consulted. 
In matters of prosecution for 6 false complaint or other 
appropriate steps, what the Commission does and can do 
is only to tender advice as to the course of action to be 
taken, since it itself cannot initiate action. 

If a complaint of corruption or lack of integrity against a 
public servant is found to be false, complete records 
should be sent to the Commission, who will advise whe-
ther the complaint should be prosecuted in a court of law 
or some other action be taken against him." 

7.2. The Committee are informed that, on reference received 
!rom the administrative authorities, Commission have, by the end 
()f 1967-68, advised prosecution in 9 cases as per detail giv~n below: 

19M-65 
1965-66 
1966-67 
196'7-68 

Total: 

1 
Nil 
3 
5 

9 

7.3. In regard to the Commission not exercising their functioDil 
of initiating prosecution for lodging false complaints, the CentNl 
Vigilance Commissioner, during evidence, stated: 

....... I understand that in no case where a complaint wu 
received by the CVC did the CVC think it necessary to 
start the prosecution of complainant under Section 182 
IPC and I must admit that there are very serious practi-
cal difficulties of doing so. Then the CVC will have to 
go to the court of law and give evidence. A suitable 
remedy for that probably may be found by provision in 
the law that, in case of false complaint before the cve, 
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the Secretary of the Commission will be entitled to file 
a complaint in the court of law." 

The Commissioner was asked to state whether the Commission had 
pointed out to the Government the difficulty in its exercising this 
function, so that appropriate action could be taken by them, he 
replied that this matter should be taken up. 

7.4. The Committee note that according to the legal position 
stated in the Commission's Circular dated the 23rd September, 1966, 
all that the Commission can do is to tender advice as to the course 
of further action to be taken, since it itself cannot initiate action 
for prosecuting false complainant. They regret that Government 
bad not properly examined the leg a) implications before entrusting 

-"to the Commission the function of taking "initiative" in prosecutiq 
sueh persons with the result that an erroneous impression was 
created amongst MinistrieslDepartmentslPubliCl Undertakings that 
the Commission had some special machinery to initiate prosecution 
in such cases. 

B. Training 

Training 

7.5. The Committee on Prevention of Corruption (Santhanam 
Committee) had in 1964, recommended inter alia as follows:-

"Training course should be organised for the Vigilance Officers 
and the programme for training should include instruc-
tions in the various laws and rules, departmental proce-
dures, methods of investigation, including collection of 
information and processing the same, procedure for 
departmental proceedings, etc. The syllabus should be 
devised by the Central Vigilance Commissioner in con-
sultation with the Director of Central Bureau of Investi-
gation. It should be open to the State Governments also 
to senti their officers for training". 

7.6. The Third Annual Report of the CVC for 1966-67 had stated 
that the question of devising a suitable training course "is under 
consideration". The Ministry of Home Affairs were asked to state 
the latest position in that regard. Replying in September, 1968, 
they had stated: UNo course has so far been organised. The syllabus 
also has not been finalised. The matter is under examination." In 
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a s.ubsequent written reply furnished in February, 1969 the Ministry 
have stated that they have accepted the recommendation (after 
Santhanam Committee) and its implementation has been assigned 
to the Central Vigilance Commission. A draft syllabus for the 
proposed training course has been prepared by the Central Vigilance 
Commission in consultation with the Central Bureau 'Of Investiga-
tion. The Central Vigilance Commi~sion has requested the Indien 
Institute of Public Administration to work out the details of the 
training programme and the matter is under examination. 

7.7. It is further stated that pending starting of training for 
Vigilance Officers, a trainIng programme on vigilance has already 
been started at the Secretariat Trllining School for Section Officers, 
Assistants and'OtIicers of Public Undertakings dealing with vigil-
ance work. 25 officers are undergoing this training. The first-""' 
course was inaugurated by the Central Vigilance Commissioner on 
the 30th December. 1968. The duration of the course was one 
month. The 'Vigilance Manual' brought out by the Central Vigil-
ance Commission and the Secretariat Training School's publication 
"Government Servant's Conduct Rules" are being used for this 
training. The trainees have also been supplied with copies of 
selected judgment of High Courts and Supreme Court on vigilance 
cases. 

7.8. In reply to the question whether any training programme 
was envisaged for Inquiry Officers/Commissioners for Departmental 
Enquiries, it has been stated that it is not proposed to take up any 
such training programmes initially, although training schemes may 
be. taken up later for various categories of officers. According to 
the Ministry, "it will be useful to gain some experience in training 
in vigilance matters for which a beginning has already been made 
at the Secretariat Training School anti further progntmmes are 
likely to be developed for more senior categories of officers." 

7.9. The Committee are surprised that even though 5 years have 
elapsed since the Santhanam Committee had made their ret"om-
men dation which was accepted by Government, the scheme for a 
training course for Vigilance Officers has not been finaUsed. The 
Committee would like to stress the importance of IlUitable trainiq 
programmes for Vigilance Officers/Chief Vililance Officers in the 
MinlstrieslDepartmentslPubIic. Undertakings and officers in the 
Central Vigilance Commission including Commissioners for Depart. 
mental Enquiries and urge that the training scheme should .. 
finalised and started without any further delay. 
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e, Control & Coordination regarding Vigilance Work in ~Istrie. 

Provisions of the Resolution dated 11-2-1964. 

7.10. The letter from the Chairman of the Committee on Preven-
tion of Corruption (Shri K. Santhanam) to the Prime Minister for .. 
~arding the. recommendations of the Committee on the reorganisa-
tIOn of the Administrative Vigilance Division inter alia stated' -as 
follows: 

"At present, there is no organic relation between the Admin-
istrative Vigilance Division and the Vigilance Officers of 
the various departments. We understand that in some 
of the departments the Vigilance Officers are taking a 
keen interest in their work while in others they do not 
take their responsibilities in this matter seriously. It is 
also essential to evolve or apply common standard in 
matters relating to prosecution, departmental action and 
the award of punishment. The Committee feels that the 
ti~ has come to put the entire Vigilance Organisation on 
a proper and adequate basis without in any way under-

. mining the general prinCiple that the Secretaries and 
Heads of Departments are primarily responsible for the 

• purity, integrity and efficiency of their departments." 

7.11. The scheme of the. CVC recommended by the Committee on 
Prevention of Corruption envisaged centralisation of powers and 
responsibilities in the CVC in regard to inquiry or investigation into 
complaints and subsequent action thereon. Although, Government 
did not agree to a cOmJplete centralisation of such powers in the 
Commission, certain powers and responsibilities in regard to vigi-
lance work in the Ministries/Departments of the Government of 
India were given to the Commission under paras 5, 6 & 7 of the 
Resolution dated the 11th February, 1964 setting up the Commission. 
These were as follows: 

"5. The Central Vigilance Commiss.ioner will be responsible 
for the proper performance of duties and responsibilities 
assigned to the Comlmission and for generally co-ordinat-
tng the work of and advising the Ministries/Depart-
ments/undertakings in respe.ct of all matters pertaining to 
maintenance of integrity in administration. 

6. The Chief Vigilance Officer in Ministries/Departments will 
be appointed in consultation with the CVC and no person 
whose appointment as the Chief Vigilance Officer is ob-
jected to by the eve will be so appointed. 

196 (AU) LS-6. 



76 
T. The Central Vigilance Commissioner will have the power to 

assess the work of the Chief Vigilance Officers and Vigi-
lance Officers and the assessment will be recorded in the 
character rolls of the officers." 

Omtrol over Chief Vigilance Officers in Ministries. 

·U2. The Ministry of Home Affairs were asked to state the pro-
cedure devised by the CommJission to give effect to the provisions 
~ Para 7 of the Home. Ministry's Resolution dated the 11th February. 
1964 empowering the Central Vigilance Cornmissione.r to assess the-
.ork of the Chief Vigilance Officers and Vigilance Officers in th& 
Ministries etc. which will be re.corded in the character rolls of the-
deers. They have in reply stated as follows: 

"The Chief Vigilance Officers who have been entrusted with 
vigilance work have not only to process the cases pertain-
ing to their Ministry but have also to coordinate and guide 
the activities within their sphere. While acting as Special 
Assistant to the Secretary or Head of the Department in 
all matters pertaining to vigf1ance, he provides a link bet. 
ween the CVC and the Ministries/Departments. In view 
of the nature of their duties, they have to keep in close 
touch with the Commission. Every file referred by the 
Ministry for advice shows the contribution of the C.V.O. 
in the processing of the case. Since every file is seen by 
the evc, he forms his own imJpressions about the quality 
of the work of the C.V.O. The C.V.Os. are often called 
for discussion and these contactf\ also enable evc to 
assess the performance of individual officers. 

The assessment is recorded each year and forwardetl to the-
Secretary of the Ministry /Head of Department to be plac-
ed on the Character Roll." 

ilvott1ing and Applying Common Standards. 

'7.13. The Ministry of Home Affairs were asked to furnish a note 
~ribing the eftorts and achievements of the Central Vigilance 
dommission in evolving and applying common standards in matters 
relating to prosecution, departmental action and award of punish-
ment in vigilance cases. They have stated that no decision is taken 
fD. any case referred to or received in the Commission except by the 
Central Vigilance Commissioner himself and this ensures observance 
.of uniform standards in ~ealing with vigilance cases relating to 
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JllRtted 'officers which come under the purview of the Co~ 
III rWgard to the caSes of non-gazetted officers, which are not referre4 
to the Commission as a matt~r of eours~, the necessity for evolYinl 
8Ild applying a common standards, it is stated, was discUssed at , 
JIleeting of Chief Vigilance Officers held in February, 1968 and it ... 
Mtded that the Chief Vigilance Officers would obtain from their 
attached and subordinate oftices information regarding dlscfpllDa9 
cues and where considered necessary, the appropriate autho~ 
may review the penalty awarded suo mota. It Is stated' that _ 
Commission has subsequently ascertained that the Chief Vl~ 
Oftleers are alive to the necessity for ensuring uniformity 1n dealia. 
with vigilance matters. 

7.14. The Committee are informed that eve has brought out. 
Vigilance Manual describing in details the procedure to be f'ollowei 
in disciplinary cases and the statutory and executive orders on th., 
subject. This is intended to acquaint the Vigilance Offtcera • 
disciplinary procedureR and to providE', them guidance on aU pofh* 
that normlally arise in disciplinary cases. 

7.15. It is noted that at the meetings of the Chief Vigi'ance 011-
eers on the 25th and 26th February, 1966, it was concluded that:-

(1) . The eve may undertake a study of cases of non-gazetted 
officers picked up at random from Ministries/Departmentl 
having attached and subordinate oftlces and give guidanl!, 
on the basis of case studies. 

(U) The eve may consider the feasibility of incorporatinc 
certain gui\:leline~, in the Vigilance Manual. 

(iii) A digest of important judgments of Supreme Court an' 
High Courts should also be included in the V1gUancl 
Manual. 

The Ministry was asked to state the action taken by the Commit-
sion in pursuanC'e of the above conclusions. They have stated un.-
-.£me as follows: 

(i) The Chief Vigilance Officers usually scrutini~ puniah-
ments imposed in cases of non-gaze.tted oftldals with Q 

view to ensure that uniform penalties are as far as po~ 
sible awarded for simPar misconduct. The Comm1ssi® 
did not take up a case study on its own. 

(it) It is difficult to l.!-y down any rigid guide lines in tLu. 
matter as the punishment to be awarded dependa on tb4t 
facts of each case. The Chief Vigilance OfBcers obtdl 
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particulars of the punishments awarded by lower forma .. 
tions and scrutinise them to ensure that uniform punish-
ment in being given in cases involving indentical lapses. 
The Chief Vigilance Officers are expected to suggest re-
view, should the punishment be disproportionate to the 
gravity of the offence. It may also be noted that in the 
cases handled by the Special Police Establishment, if 
punishment is considered inadequate, they move the 
Cbmmission for review. 

(ill) The ruling of the Supreme Court and High Courts which 
have vital bearing to the conduct of discip'inary proceed-
ings have been discussed in the Manual in the relevant 
leotions. Appending a separate digest was not therefore 
though necessary." 

'1.16. The Committee note that in the case of Don-gazetted officers 
the responsibility for maintaining uniformity and evolving common. 
etaadards in dealing with vililance cases has been left entirely to 
the Chief Vigilance Officers of the respective Ministries. The Com-
Inittee feel that in regard to non-gazetted officers the Commission 
should, in the interest of uniformity, lay down broad guide lines for 
the Vigilance Officers/Chief Vigilance Officers based on sample stu • 
• iea of viJilance cases dealt with by the Ministries. 

D. Conferences 

Conference of V~gilance Commissioners 

'1.1'7. Since its inception in February, 1964, the CVC has organised 
three Conferenceg.,of State Vigilance Comttl.issioners: at Bangalore-
June, 1965; at Jaipur-October, 1966; and at Hyderabad-January, 
1968. The object of these Conferences has been stated in the Hand-
out issued at the conclusion of the First Conference thus: 

"Though the Central Vigilance Commission and the State 
Viltihmce CommissiOlns operate wifuin their respective 
Ipheres, the problem they deal with, V1Z., corruption in 
the public services, is the same all over the country. The 
object being to assist Government in regard to the main-
tenance of morals and discipline of services, it is essen-
tial to establish proper conventions and traditions which, 
while· enabling the Commission to function with .indepen-
dence and detachment, would ensure harmony and un-
derstanding between the Commission and the administra-
tive machinery and also help to strengthen public confi. 
dence in the Vigilance Organisations all over the country. 
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The setting up of Commission represents a new experi-
ment. Many questions of importance and delicacy have 
arisen in the course of their functioning and it was thoUlht 

. that it would be exceedingly helpful if the Vigilance COJ3l;o 

missioners would meet to exchange notes about their ex· 
pedences, to discuss the prohlt!ms that have arisen and te 
think of appropriate. solutions." 

1.18. The Ministry was asked to state whether the evc hill 
taken steps to give effect to the suggestions made and conc1wionl 
arrived at these Conferences. They have stated that these Con-
ferences were held with a view to exchange views and shire ex-
periences and no formal resolutions were passed or decisioDi take D.. 
According to them, since the problems were peculiar to each Vigil-
ance Commission, the intention was thet each Commission will, ia 
b~ckground of the tH~cussicns in the Conference, take up the matter 
with the particular St?te Government. 

Meeting of Chief Vigilance Officers 

7.19. The Commission had also organised a meeting of the Chief 
Vigilance Officers on the 25th and 26th February, 1966 at whick 
matters of common intecest were discussed. It is stated that la 
pursuance of the decisions taken, "the Commission had issued ap-
propriate instructions where the matter was within the compe-
tence of CVC while in other cases references were made to the 
Ministry of Home Affairs." 

7.20. The Committee welcome the idea of periodical Conference. 
of State Vigilance Commissioners and meetings of Chief Vigilance 
Officers being convened by the cve for discussing matters ., 
common interest and evolving common standards and procedura 
for dealing with vigilance cases. They, however, suggest that the 
conclusions of the Conferences of Vigilance Commissioners shoUld 
be properly drawn up in the form of minutes and enereetic actio. 
taken in pursuance thereof. 

E. Publicity 

7.21. From the figures furnished to the Committee, it is noticed 
that out of 2,791 complaints relating to corruption against Govern· 
ment servants disposed of by the Commission during 1965--88, only 
115 (or 18 per cent.) were found to contain serloua charles of a 
verifiable nature on which action was initiated by.the cve. Of the 
rest, 1965 (or 71 per cent) were filed as 'vague and unverifyable' 
and 311 or (11 per cent) were found as 'not worth pursuing' anti 
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Jonvarded to the Ministries/Departments for such action as they 
~ht deem fit. Besiqes, during the same period, the Commission 
~J)QIed of 979 complaints relating to (i) matters other than corrul>' 
)ion or (ii) those concerning State Governments, which are outside 
•• ,cope of func~ons of the Commission. 

Out of the total of 919 anonymous/pseudonymous complaints re-
'latm, to corruption disposed of by the Commission during 1965-68. 
*11 42 or 4.5 per cent are shown to have contained serious charges 
., • verifiable nature which the CommiSSion forwarded to Min1t-
1rieeIDepartments / CBl. 

7.22. The above statiEtics highlight the need for concerted effort 
", the Ministry of Home Affairs and the Commission to make the 
Jenera! public aware of the functions of the evc and of the nature, 
type, manner and content of complaints of which the CommlS$ioll 
taka effective notice. ' 

'1.23. During evidence, it was asked whether any steps had bee. 
·tIk~ by the CVC to mobilise public opinion against corruption ill 
tu.blie services. The Central Vigilance Commissioner replied ~t 
~ from extensive tours and visits to almost every part of the 
IIOUntry by his predecessor ami his meeting the press informally, 
ao publicity was undertaken, nor was it possible for the Commission, 
with the present work-load, to do so. Asked for his opinion whe-
tiler it would be desirable to have a non-official or~nisation to assist 
the Commission in creating public opinion and educating the people, 
the Central Vigilance Commission stated: 

"Certainly, that will be helpful. What I am saying is: it is 
not for the evc to set up such an organisation. It is 
for the non-official people to organise." 

'!IIle representative of the Ministry stated that there were some 
.on-ofticial advisery committees associated with the Departmentl 
like Customs Gnd c.p.W.n.; but Government had no idea of settinl 
YIp a Committee associated with CVC as such on a centralised basil . .,ked for his opinion whether it was desirable to have such a com-
._ associated with CVC, he state: 

'l"hat again would become an omcially-sponsored body ill 
l6rne ways. If an organisation grows from the gr ... 
roots in a particular area, certainly, their cooperation and 
.. iStance should be helpful." 
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7.u. The Committee feel that there is need for eiOn~rted eforJI 
"y the MiDistry of Home Affairs and the evc to pubUdae ta. 
functions of the Commission and the nature, type, maDDer aD' 
-contents of complaints that would normally be taken notice of bJ 
the Commiasion. This can be done by means of brochures produ_ 
in Hindi .-nd Eqlish as well as in regional languages for wiele .. 
trlbution. AdV8Dtq'e can .110 be hatt of the media of NewlPape:rlt 
Badlo and Filml. . 

F. Non.acceptance of Adviee 01 the CommissioD 

'1.2b. As stated earlier, para 4 of the Ministry of Home AffaiI,lI 1U-
;solution dated the 11th February, 1964 settinng up the CVC p. 
vides that uin the exercise of its powers and functions it will l\Ot be 
.'Jubordinate to any Ministry/Department and will have the same 
measure of independence and autonomy as the Union Public Ser-
~ice Commission." Para 2 (xiv) of the }(esolution provides that 
flUte Commission will submit an annual report to the Minb1ry of 
Home Affairs about its activities drawing particular attention tJ 
any recommendation made by it which had not been accepted {II' 

acted upon; and a copy of the report together with a memorandum 
explaining the reasons for non-acceptance of any recomm£ndatloIlf 
of the Commission will be laid by the Ministry of Home AftalJlll 
befor~ each House of Parliament." In pursuance of these provl-
siO!'lf, the advice of the Commission in cases referred to It is givea 
utmost consideration by the Ministries jDepartments. Upto th • 
.31st March, 1968, the Commission has reported only three cases til 
non-acceptance of its advice by the disciplinary authoritie8--one 1a 
1965-66 and two in 1967-68. Government's Memoranda explainm. 
the reasons for non-acceptance of the advice of the Commission are 
reproduced below: 

Memorandum regarding the case mentioned in the Second Report .1 
the CommissiOn for 1965-66. 

"During the period under report there was only one case in whick 
the Commission's advice was not accepted. The case, details of. 
which are given in paragraphs 65 to 71 of the Report, relates to dll-
dplinDry action against a Store Keeper (a non-gazetted official) 1_ 
the Central Public Works Department. The reasons for non-accep-
tance of the Commission's advice in this case are explained belOW. 

3. The main facts of the case are not in dispute. The char. 
~gainst the Store Keeper was of misappropriation of electrical goodl 
worth approximately Rs. 40,540. The Commissioner for Depart-
mental Enquiries, attached to the Central Vigilance Commission} whe 
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inquired into the charge, held the charge against the Store Keeper 
not proved. The COmmission on consideration of the report of the 
Inquiry Officer advised that the official may be exonerated. 

4. The Inquiry Officer had also discussed in nis report the ques-
tion of responsibility of the. Store Keeper as custodian of the stores 
and his responsibility for maintaining correct accounts of the stores. 
The Superintending Engineer, c.p.w.n. who was the Discipllnary 
Authority in this case, discussetl these two points with the Central 
Vigibnce Commission, and the Commission on reconsideration 
agreed that there was undoubtedly negligence on the part of the 
official in not taking adequate precautions. The CommiSSion, how-
ever. thought that the lapse was not such as would call for a major 
penalty. The Commission advised that a minor penalty be impos-
ed on the Sto~e Keeper. 

5. The responsibility of the Store Keeper for the custody of stores 
'Ind their accounting was considered by the Disciplinary Authority 
to be of equal importance. The weight age given by the Disciplinary 
Authority to the extent of responsibility of Store Keeper in discharg-
ing his duties in the Department "VIaS different from that given by 
the eve. 

6. The Disciplinary Authority provisionally decided that penalty 
of removal should be imposed on the Store Keeper and he was serv-
ed with a notice to show-cause against the proposed penalty. The 
reasons recorded by the Disciplinary Authority for disagreeing with 
the findings of the Inquiry Officer were also shown to the Store 
Keeper. On consideration of the representation to show-cause 
notice, the Disciplinary Authority thought that the penalty of re-
moval from service would be an extreme step and in his final order 
he compulsorily retired the official. 

7. The appeal submitted by the Store Keeper against the above 
penalty was considered by the Chief Engineer, C.P.W.D. The ap-
peal was rejected. 

8. It would thus be seen that the Disciplinary Authority imposed 
a major penalty as against minor penalty adviseti by the Central 
Vigilance Commission. The Disciplinary Authority was of the view 
that the extent of culpability of the official could be independently 
judged by him, when the Commission had agreed in principle that 
the official was responsible for the lapses. Disagreement has occur-
red only in the quantum of the penalty imposed. The Order of the-
Disciplinary Authority was upheld by the Appellate Authority." 
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Memorandum Tegarding the two cases mentioned in' the Fou.rth Re-

port 01 the Comm.ission for 1967-68 

" .••. During the period under report the Commission has men-
tioned two cases of non-acceptance of its advice. The details of 
these two cases are given in para 72 of the report. 

2. The first case relates to disoiplinary action against a Section 
Officer in an attached office of the Ministry of Home Affairs. The 
Disciplinary Authority had felt that the charges that had been prov-
ed against the officer were of a serious nature, and the manner in 
which he had committed. irregularities and had tried to get round 
the rules in the appointment of peons gave the impression that there 
were dishonest motives on his part. Keeping this in view, the Dis-
ciplinary Authority served on him a show-cause notice proposing to 
impose on him the penalty of reduction to the lower stage at Rs. 865 
in the time-scale of Rs. 400-900 for a period of two years. The offi-
cer did not submit any reply to the show-cause notice. The case was 
thereafter referred to the Union Public Service Commission, who 
also advised that the penalty proposed in the show-cause notice 
should be imposed on him. It would be seen that the Disciplinary 
Authority imposed a major penalty as against a minor penalty ad-
vised by the Central Vigilance Commission after consulting the 
Union Public Service Commission . . 

3. The other case relates to an officer of the Junior Administra-
tive Grade of the Indian Postal Service. The Commission had ad-
vised in the beginning that the officer was guilty of improper con-
duct by way of disobedience, and that ooing a serious matter, aisci-
plinary proceedings may be initiated against him as for a major 
penalty. While forwarding the report of the Inquiry Officer the 
Commission advised that a major penalty was called for, but added 
that it would meet the ends of justice, if a major pena1ty short of 
termination of service, i.e. 8 penalty other than dif:missal, removal 
or compulsory retirement was imposed. Considering the facts and 
circumstances of the case, the P. & T. Board came to the prOVisional 
conclusion that dismissal was called for and issued a show-cause 
notice accordingly. On receipt of the reply to the. show-cause notice 
the case was referred to the Union Public Service Commission who 
advised compulsory retirement. The officer was compulsorily re-
tired accordingly. 

4. As regards the observations of the Commission regarding the 
change in the Government stand in transferring the officer suddenly 
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in January. 1964, by an open telegram when the demand made by 
the Employees Union for his transfer was not acceded to in De.cem-
bert 1963, it may be stated that the transfer of the officer was necal-
sitated as the incumbent holding the post of Director. Postal Ser-
vices in Punjab Circle at Ambala. was required to join the Ann,. 
Postal Service before 10th January. 1964. Telegraphic orders were 
issued mainly with a vie.w to ensuring his early relief."' 

7.26.Tbe idea Qf the Santhanam Committee in r~ommencUnr the 
-setting up of the evc was to put anti-corruption measures on • 
ftnner qd more systematic basis as well as to combat corruption and 
bring dending public servants to book promptly. 

The basic. objective of the Govemment in setting up the evc il 
stated to be to fulfil the need for an independent body with exh?D-
sive functions designed to ensure that complaints of corruption er 
lack of integrity on the part of the Government &ervants are give. 
prompt and eftective attention and that oifeJlders are brought to 
book without fear or favour. Para 2 of the Resolution dated lltla 
February, 1964 under which the Commission was set up, which lay. 
down the powers and functions of the Commission, would also .,_ 
pear to indicate that the evc was expected to play an effective role 
ia combating corruption among public servants. 

From the Annual Report of the evc, the material furnished by 
the Ministry of Home Affairs and the evidence tendered by the re-
presentative of the Ministry of Home Aftairs and the Central Vigi-
lance Co~issioner himseU, it is noticed that in quite a number of 
cases referred to the Commission by the CHI and the Administrative 
Ministries, the Central Vigilance Commissioner advised either ne 
punishment proposed or lesser punishment than bad been recomt-
mended by the former. In the three cases of difference of opinioa 
c:ited in the foregoing paras also, the disciplinary authorities award-
ed major punishments to their officers concerned against the advice 
of Central Vigilance Commissioner who bad recommended minor or 
lesser punishment to them. 

In the eircumstances, the Committee find it ditBcult to upre.' 
an opinion whether the Commission bas adequately fulfilled the pur-
pose for which it was set up. 

The Committee have no doubt that Government would keep III 
'View these objectives and the experience raiDed 10 far of the work-
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iDg of the Central Vigilante Commission in finally deciding the luno-
tiona and role of Lokayukta to be appointed in terms of the Lokpal 
ud Lokayuktu Bill, It68. 

Nsw DzLHI; 
April 14, 1969. 
Chait1'4 24-, -::-:18=9-=-1 -:(=S)""" 

P. VENKATASUBBAIAIf, 
Chairman., 

Estimates Committs~. 



APPENDIX I 
(See Para 1.2) 

Government of India, Ministry of Home Affairs, Resolution No. 241 
7j64-AVD, dated the 11th February, 1964 setting up th£ Central 
Vigilance Commission. 

RESOLUTION 

On a careful consideration of the recommendations made by the 
Committee on Prevention of Corporation under the chairmanship of 
Shri K. Santhanam, the Government have decided to set up a Cen-
tral Vigilance' Commission which will be headed by the Central Vigi-
lance COIIimissioner. 

2. The powers and functions of the Central Vigil,mce COmmission 
will be as follows:-

The Central Vigilance Commission will have jurisdiction and 
powers in respect of matters to which the executive power 
of the Union extends. 

(i) to undertake an inquiry into any transaction in which a 
public servant is suspected or alleged to have acted for an 
improper purpose or in a corrupt manne.r: -

(ii) to cause an inquiry or investigation to be made into-

(a) any complaint that a public servant had exercised or 
refrained from exercising his powers for improper or 
corrupt purposes. 

(b) any complaint of corruption, misconduct, lack of inte-
grity or other kinds of malpractices or misdemeanour 
on the part of a public servant including members of 
the All India Services even if such members are for the 
time being sarving in connection with the affairs of a 
State Government; 

(The relevant rules under the All India Services Act will be 
amended in conSUltation with the State Governments in 
order to bring the members of those Services under the 
purview of the Commission). 

86 
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(iii) to call for reports, returns and statements from all 
Ministries/Departments I Corporate Central undertakings 
80 as to enable it to exercise general check and super-
vision over the vigilance and anti-corruption work in 
the Ministries/ Departments/undertakings; 

(iv) to take over under its direct control such complaints, 
infonnation or cases as it may consider necessary for 
further action which may be either: 

(a) to ask the Central Bureau of Investigation to register 
a regular case and investigate it, or 

(b) to entrust the complaint, information or cases for 
inquiry-

(1) to the Central Bureau of Investigation; or 

(2) to the Ministry/Department/undertaking con-
cerned; 

(v) in cases referred to in paragraph (iv) (b) above the re-
port of the inquiry will be forwarded to the Commission 
so that on a consideration of the report and other rele-
vant records, it may advise the concerned Ministry/ 
Department/undertaking as to further action; 

(vi) the Central Bureau of Investigation will forward to the 
Ministry of Home Affairs through the Commission the 
final report in all cases investigated by the Bureau in 
which it considers that a prosecution should be launched, 
provided that sanction for such prosecution is, required 
under any law to be issued in the name of the President; 
and the Bureau will simultaneously send a copy to the 
Ministry jDepartment/undertaking concerned for any 
comments which it may wish to forward to the Com-
mission; 

(vii) (a) the Commi!lsion will advise the Ministry of Home 
Affairs, after examining the case and considering any 
comments received from the concerned Ministry IDe-
-partmentlundertaking, whether or not prosecution should 
be sanctioned. (Orders will, thereafter. be issued by 
the Ministry of Home Affairs in whom the power to 
accord such a sanction will be vested); 

(b) in cases where an authority other than the Pre-
sident is competent to sanction prosecution and the 
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authortiy does not propose to accord the sanction 80ulht 
for by the Central Bureau of Investigation the case will 
·be reported to the Commission and the authority will 
take further action after considering the Commission's. 
advice; ~ 

f'Yiii) the Commission Will have the power to require that th~ 
oral inquiry in any departmental proeeedit1gs. except m 
petty casetl". should be entruSted to one ot the CommtJ-
sioners for Departmental Enquiries. (A suitable num-
ber of Commissioners for Departmental Enquiries will 
be attached to the Central Vigilance Commission); 

(tX) the Commission will examine the report of the Commia-
lrioner for Departmental Enquiries, which wffi in all 
eases be submitted by the Commissioner for Departmen-
tal Enquiries to the Central Vigilance Commission, and 
the Commission will forward the record of the cue to 
the appropriate disciplinary authority with its advice 
as to further action; 

(x) in any case where it appears that discretionary powers 
had been exercised for an improper or corrup' purpose: 
the Commission will advise the Ministry /Department 
undertaking that suitable action may be taken against 
the public servant concerned; and if it appears that the 
procedure or practice is such as affords scope or fad-
titles for corruption or misconduct the Commission 
may advise that such procedure or practice be appro-
priately changed, or changed in a particular manner; 

(%1) the Commission may initiate at such intervals as it 
considers suitable review of procedures and practices of 
administration in so far as they reillte to maintenance 
of integrity in administratIon; 

(x1t) the Commission may collect such statistics and other 
iDformation as may be necessary; 

(xiii) the Commission may obtain information about action 
taken on its recommendations. 

(Xiv) the COrtlmission Will. submit an annual report to ttw 
Ministry of gome Aftalts about its activities drawing 
particular attention to any recommendation made by it 
which had not been accepted or acted upon; and a copy 
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of the report together with a memorandum explaining 
the reasons for non-acceptance of any recommendationa 
01 the Commission will be laid by the Ministry of Home-
Mairs before each House of Parliament. 

$. The Central Vigilance Commissioner-

(8) will be appointed by the President by warrant under ht3 
hand and seal; 

(b) will not be removed or suspended from office except in 
the manner provided for the removal or suspension of 
the Chairman or a Member of the Union Public Service 
Commission; 

(c) will hold office for a term of six years or till the attains 
the age of 65 whichever is earlier; 

(d) on ceasing to hold the office of the Central Vigilance Com-
missioner, shall not accept any further employment under 
the Union or a State Government or accept any political 
public office; 

4. The Central Vigilance Commission will, for the present, be 
attached to the Ministry of Home Affairs, but in th~ exercise of ita 
powen and functions it will not be subordinate to any Ministry I 
Department and will have the same measure of independence and 
autonomy as the Union Public Service Commission. 

5. The Central Vigilance Commissioner will be responsible for 
the proper performance of the duties and responsibilities assigned to-
the Commission and for generally co-ordinating the· work of and 
adviSing the Ministries/Departments/undertakings in respect of all 
matters pertaining to maintenance of integrity in administration. 

6. The Chief Vigilance Officer in Ministries/Departments will be 
appointed in consultation with the Central Vigilance Commission and' 
no person whose appointment as the Chief Vigilance Officer is ob-
jected to by the Central Vigilance Commission will be so appointed. 

7. The Central Vigilance Commissioner will have the power to 
assess the work of the Chief Vigilance Officers and Vigilance Officers 
and the assessment will be recorded in the character roll of the 
ofBcers. 

8. The Central Vigilance Commission will take the initiative in 
prosecuting persons who are found to have made false complainb of 
corruption or lack of integrity against public servants. 
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ORDER 

ORDERED that a copy of this Resolution be communieated to all 
State Governments, all Ministries of the Government of India, etc., 
and also that the Resolution be published in the Gazette of India. 

L. P. SINGH. 

Special Secretary to the Government of India. 



APPENDIX II 
(See Para 2.26) 

Circv.lar No. "/ If64-DP dated the 13th April, 1964 from Central 
Vigilance CommuBion to An Minist1'ies Of the Government of 
India, 'etc. . , 
SUBJECT:-Central Vigilance Commission-Procedure regarding 

Consultation with. 

'Sir. 
Please refer to the Ministry of Home Affairs Resolution No. 241 

"7 j64-AVD, dated 11th February, 1964, which describes the powers 
and functions of the Central Vigilance Commission. The procedu-
ral instructions contained in the following paragraphs will be ob-
-Served in giving effect to the decisions contained in the Resolution. 

2. Complaints, information or cases received by or taken notice 
<of by the Central Vigilance Commismon.-In such cases, the Central 
Vigilance Commission will decide the action to be taken which 
may be any of the following three alternatives:-

.(a) The Central Vigi4lnce Commission may entrust the 
'matter for ;inquiry to the administrative Ministry /Depart-
ment concerned. In such cases, the Vigilance Officer of 
the Ministry /Department will immediately make a pre-
liminary inquiry to verify the alle~ations and will sub-
mit his report, together with other relevant records, to 
the Central Vigilance Commission, The Commission will 
advise the Ministry /Department concerned as to the fur-
ther action to 'be taken; or 

«b) The Central Vigilance Commission may ask the Central 
Bureau of Investigation to make an inquiry. The Cen-
tral Bureau of Investigation will furnish the report of 
of the inquiry, together with other relevant records, to 
the Central Vigilance Commission who will then advise the 
administrative Ministry IDepartment a!; to the course of 
further action to be taken; or 

'(c) The Central Vigilance Commission may ask the Director, 
Central Bureau of Investigation, to register a case and 
investigate it. The Director will inform the Commission 
of the result of the investigation and if he is of the view 
that a prosecution should be launched. 

91 
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(i) the Director, Central Bureau of Investigation, will for~ 
ward the final report of his investigation to the Minis-
try of Home Affairs through tlre Central Vigilance Com-
mission if sanction for such prosecution is required under 
any law to be issued in the name of the President. 
Simultaneously. the Director, Central Bureau of Investi-
gation, will forward a copy of the investigation report 
to the administrative Ministry IDepartment concerned 
for any comments which they may wish to make. Such 
comments will be forwarded by the Ministry /Depart-
ment to the Central Vigilance Commission not later than 
14 days from the receipt of the report. After conSider-
ing the report of the Central Bureau of Investigation 
and other relevant reoords, if any, and also the com-' 
ments, If Siny, received from the admmistmtive Minis... 
try /Department the Central Vigilance Commission win 
advise th~ Ministry of Home Affairs whether or not 
prosecution should be sanctioned. Orders. will there-
after be issued by the Ministry of Home Affairs. 

(ii) If any authority other than the President is competent 
to sanction prosecution, the Director, Central Bureal) 
of Investigation, will forward the investigation report 
to such authority for sanction to prosecution. It such 
authortiy does not propose to accord the sanction sought 
for by the Director, Central Bureau of Investigation, it 
will forward the case together with its views and the 
reasons therefor and other relevant recurd to the Cen-
tral Vigilance Commission for advice, through the ad-
ministrative Ministry/Department concerned, within a 
fortnight of the receipt of the report of the Central 
Bureau of Investigation. Further action will be taken 
by the authOrity concerned after considering the advice-
of the Central Vigilance Commission. 

3. Complaint or information received by or cases arising in res-· 
pective Ministries I Departments.-Such complaints or cases will be-
dealt with by the administrative MinistrylDepartment concerned. 
The Central Vigilance Commission, however, has the responsibility 
for advising the Ministries/Departments in respect of all matters: 
relating to integrity in administration. It has also the power to call 
for reports, returns, statements from all Ministries/Departments so as. 
to enable it to exercise a general check and supervision over vigi-
lance and anti-corruption work in Ministries/Departments. It can 
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also take over under its direct· control any complaint or case for fur-
ther action. In order. to enable the Central Vigilance Commission to 
discharge. its responsibility and to keep it fully informed-

(a) Every Ministry/Department will forward to the Central 
Vigilance Commission the following quarterly statistical 
returns: 

(i) Statement showing the disposal and pendency of com-
plaints, vigilance cases and appeals and memorials, etc., 
in Forms No. CVC. I (a), (b) and (c), copy enclosed 
(not printed). 

(ii) Statement showing the disposal of anonymous and 
pseudonymous complaints in Form No. CVC. 2, copy 
enclosed (not printed), and 

(iii) Statement showing the number of public servants under 
suspension for more than three months in Form No. 
CVC. 3, copy enclosed (not printed). 

for the periods January-March, April--June, July-September and 
October-December by the Seventh of the succeeding months. A 
copy of the returns should also be endorsed to the Administrative 
Vigilance Division of the Ministry of Home Affairs. 

The first reports to be sent to the Commission should relate to 
the period January-March, 1964 and should be sent by the 1st May. 
1964. 

(b) In respect of action initiated against a Gazetted Officer 
the administrative Ministry jDepartment concerned will 
forward a report in Form No. CVC. 4, copy enclosed (not 
printed), as soon as action is started. The further pro-
gress of the case will be reported in the same form every 
month till preliminary enqUiry is completed and thereafter 
once at the end of every two months. 

The Central Vigilance Commission may require at a later date 
similar reports in respect of specified categories of non-gazetted 
officers. Separate instructions will be issued in that regard in due 
course. 

(c) In respect of criminal proceedings instituted against non-
gazetted public servants the administrative Ministryl De-
partment concerned will forward a report in Form No. 
evc. 5, copy enclosed (not printed), as soon as sanction 
for prosecution is given. Further progress of the case 
will be reported in the same form quarterly. 
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4. ~ ~ c~es relating to gazetted officers the Central Vigilance 
CommlSSlon will be consulted during the progress of the case at 
the following stages:-

(i) If in any case the administrative authority does not think 
that a preliminary enquiry is necessary, the complaint 
(other than an anonymous or pseudonymous complaint in 
respect of which the procedure will be as in paragraph 
9 below) together with the views of the administrative 
authority will be forwarded to the Central Vigilance Com-
mission for advice. 

(ii) Simi}.Jrly, when an administrative authority has, after 
preliminary enquiry, come. to the conclusion that nQ fur-

ther action is necessary, the case will be reported to the 
Central Vigilance Commission for advice. 

(iii) Where an administrative authority proposes, after a pre-
liminary enquiry. to institute disciplinary proceedings, 
the report of the preliminary enquiry, together with other 
relevant record, will be forwarded to the Central Vigi-
lance Commission for advice as to the course of further 
action to be taken. 

(iv) In cases which are enquired into by the Central Bureau 
of Investigation, the final report, together with . other 
relevant records, will 'be sent by the Central Bureau of 
Investigation to the Central Vigilance Commission who 
will advise the administrative Ministry/Department con-
cerned as to the course of further action to be taken. 

(v) In cases in which the Central Vigilanct;! Commission ad-
vises that formal disciplinary proceedings should be insti-
tuted, it will also advise whether ofoceedings should be 
instituted for imposing a major p('n~Jtv or a minor 
penalty. It will then be the responsibility of the Vigilance 
Officer of the Ministry /Department to draw up a charge 
sheet, statement of allegations, etc., and take all further 
steps according to the prescribed procedure and practice. 
It will be open to the administrative authority concerned 
to seek such further advice and guidance as may be con-
sidered necessary from the Central Vigilance Commission. 

The Central Vigilance Commission may extend the procedures 
outlined in the above sub-paragraphs to certain speCified categories 
of non-gazetted officers also. Separate instructions will be issued 
in that regard later. 
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5. Commissioners for Departmental Inquiries.-The Commis-
sioners for Departmental Inquiries will hereafter function under the . 
Central Vigilance Commission. If any Ministry/Department desire 
that the oral inquiry in any departmental proceedings should be 
entrusted to one of the Commissioners for Departmental Inquiries, 
the request for his services will be addressed to the Central Vigi-
lance Commission. The Central Vigilance Commission may also 
indicate at the appropriate stage in any departmental proceedings 
whether oral inquiry should be entrusted to one" of the Commissioners 
for Departmental Inquiries. 

In all inquiries made by the Commissioners for Departmentai 
Inquiries the report will be submitted by the Commissioner for De-
partmental Inquiries to the Central Vigilance Commission. The Com~ 
mission will examine the report and will forward the record of the 
case to the appropriate disciplinary authority together with its 
advice as to further action. 

6. Difference Of Opinion between Central Bureau of Investigation 
and the administrative authority in cases recommended f.or depart~ 
mental disciplinary action.-If in cases which are recommended by 
the Central Bureau of Investigation to the adminIstrative authority 
concerned for departmental action a difference of opinion arises bet-
ween the concerned administrative authority and the Central 
Bureau of Investigation regarding action to be taken, the matter 
will be referred to the Central Vigilance Commission for advice. 
Similarly, in cases in which the Central Bureau of Investigation con-
sider that the findings in a departmental inquiry or the punishment 
imposed after a departmental inquiry should be reviewed and there 
is a difference of opinion between the concerned administrative 
Ministry jDepartment and the Central Bureau of Investigation, the 
case will be referred by the administrative Ministry/Department 
tc the Central Vigilance Commission for advice. 

7. Black-listing of firms.-Any proposal to black-list a firm or to 
withdraw a black-listing order will be referred to the Central Vigi-
lance Commission for advice before the issue of final orders. 

8. Mode of communication between the Ministries jDepart1llents 
and the Central Vigilance Commi-ssion.-The mode of communica-
tion between the Ministries/Departments and the Commission will 
ordinarily be by referring files. However. if in any case the Com-
mission or the Ministry jDepartment may not wish to endorse the 
file, a self~ontained note or letter may be sent. 
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9. Anonymous and pseudonymous complaints.-The administra-
tive Ministry/Department may seek the advice of the Centarl Vigi-
lance Commission about action to be taken on such anonymous and 
pseudonymous complaints as might appear to be deserving of an 
inquiry or investigation. 

10. Suitable instructions will be issued at a later stage in regard 
to matters covered by paras 2 (x). (xi) and (xiii) I 6, 7 and 8 of the 
Resolution referred to in paragTaph 1. 

11. Extension of the procedure to Corporate Central Under-
takings.-The power and jurisdiction of the Central Vigilance Com-
mission as set out in the aforesaid Resolution extend to Corporate 
Central Undertakings. The Ministries/Departments are, therefore, 
requested to issue appropriate orders to the authorities in-charg~ 
of the respective undertakings extending, mutatis mutandis, the 
instructions contained in this letter and those which may be issued 
IWI cafLer. A copy of the orders issued may kindly be endorsed to 
the Central Vigilance Commission. If a Ministry/Department is in 
doubt in regard to any matter, the Commission may kindly be 
C'Nlsulted for clarification. 

12. Spare copies of this letter and the forms prescribed in it are 
under print. The estimated requirements of both may kindly be 
intimated to the Commission. The requirement for the . forms 
should be given for one year. 

,. t.! 1 



APPENDIX. m 
Summarll of Recommendatiom/ Conclusions contained in the Report 

:81. Reference to 
. No. para No. of 

the Report. 

1 2 

Summary of Recommendations/Conclusions . 

a -----_ .. __ ._- -_._. __ ...•.. _--
1 1.11 The Committee feel that the Government should not 

have let up ·an important institution like the evc 
enjoying the same measure of independence and auto. 
nomy as the Union Public Service Commission, by • 
simple executive resolution. They are unable to aPpre-
ciate the argument that since a copy of the scheme of 
the CVC had been laid on the Table of the Houses of 
Parliament in December, 1963, and it had a1lo beeJl 
referred to in the President's Address delivered to both 
the Houses assembled to,ether on the 10th F.bru~, 
19S., it was not necessary to approach Parliament 
a,ain before the Commission was actually set up. TIle 
Committee feel that it would have been desirable to 
place the resolution before the Parliament. 

1.12 The Committee note that Government are contemplat-

1.18 

2.11 

----------

ing to redesignate the Central Vi,ilance Commissioner 
as Lokayukta after the Lokpal and Lokayukta Bill, 
which is currently before the Parliament, becomes law 
and to merge the CVC into the new institution to be 
established under the Act. They hope that the cWlk:ul-
ties and lacunae found in the workin, of the Commi8-
lion will be duly taken care of in the Act. 

The Committee hope that in the re-organized let up 
of the Commission under the new enactment, t.he ques-
tion of its jurisdiction over the All India Service 
Officers serving in connection with the 6irs of a 
State Gavernment will have been finally .ettled. They 
also hope that the non-gazetted officers servin, in the 
Central Government Departments. AdministratlO1lll of 
Union Territories, Public Undertakings, and Local-Belf 
Governing institutions in the Union Territories woUl. 
also be brought under the purview of the Commission. 
The Committee recommend that. in order that 

appointment to the offtee of the Central VlJIlmce eo.-
missioner is made after due eonlllderation af the rela-
tive merIts, Government should devise lome fonUl 
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2 
._._------------_._-----------_._------

5 2.14 

8 2.15 

'1 2.28 

procedure of consultation with persons in high autho-
rity and of eminence such as Chief Justice of India, etc.,. 
for the purp'ose of drawing up a panel, before names-
are submitted for the - consideration of the Prime-
Ministel'. 

The Committee are not convinced by the reasons glven 
for the delay in selecting a successor to the last Cen-
tral Vigilance Commissioner. The Lokpal and Loka-
yuktas Bill was introduced in Lok Sabha on the 9th 
May, 1968 and had been referred to a Joint Committe. 
of the two Houses while the last Central VigilancC:t 
Commissioner retired on the 23rd Augu..,t, 1968. It was. 
extremely unlikely that the Bill would havp. become 
an Act by that time. They regret that the importanc~ 
of initiating action in this regard well in time was not 
-foreseen by Government due to which the work of the 
Commission suffered and remained at a standstill for-
a period of over two months during which the Com-
mIssion had to function without the Commissioner. 

In this connection. the Committee would like to make 
the foiIowing suggestions:-

(i) action to fill up the post of the Central Vigi-
lance Commissioner should be initiated by tne' 
Ministry of Home Affairs at least 6 months. 
before the occurrence of the vacancy; 

(if) the process of consultation, obtaining consent 
of the person selected for consideration, 
obtaining approval of the Home Minister, the 
Prime Minister and of the President should 
be completed by the Ministry of Home-
Affairs at least two months. in advance of 
the occurrence of the vacancy. 

(iii) the ofter of appointment should be sent out 
to the perSOns selected two months before' 
the occurrence of the vacancy so that ade-
quate margin is left for consideration of 
alternative names, in the event of the person 
selected expressing his inability to join or 
in caSe where the Ministry visualises delay 
in his release for the post. 

The Committee find that the root cause of delay in 
appoIntment in most cllIe. was that the Recruitment 
Rules for senior posts, both administrative as well as 
technical, provide for deputation from specftled cate-
Corles of officers as the onty aour-ce of recruitment. 
This provision in the Recruitment Rules also Umlts the-

-------.. - -_._--_. 
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fielJ of selection. They would like the source c..f ICC-
rUltment to be made a little more broad based' and. 
tnerefore recommend that the Recruitment Rules· 
should also provide for ruling up the posts by deputa-
tion of Central Government omcers who do not 
belon~ to any of the All·lndia or established Central 

. ,Services. , 
With a view to aV9iddeiays in appointem~ut to the 

senior posts, the' Committee would like to make the 
,following suggesUons:--

(i) action to .fill up a vacancy should be initiated, 
by the Commission at least 6 months before' 
it is likely to occur, and 

(ii) the process of selection should be complete,d. 
at least two months in advance of the occu-
rrence of the vacancy . 

. The Committee are not happy about the Government 
assigninjil to the CVC additional fUnctions nen 'Speci-
.scally covered by the original Resolution setting up 
the Commission by more executive decisionr.. They 
feel that if it was intended to expand the scope of 
funrtions of the CVC, the proper course would have 
been for the Government to issue another Regolution 
or amend the existing one instead of the Commission 
itself issuing a Circular to the Ministries about Hs-
expanded fUnctions as has been done in the present 
ease. 

Considering the fact that the Central Vigilance Com-
missioner has to study each and every case personaily 
and ,take decision himself, the Committee feel convinc. 
ed that it is humanly impossible for one person to 
handle the large volume and variety of work trans-
acted by the Commission. The Committee also note 
from the Annual Reports of the CVC that in the dis-
charge of his duties the Commissioner has also to-
attend conferences and meetings and visit places out-
side Delhi. This takes away a portion of the Commis-
sioner's time. The Committee therefore recommend' 
that if the Commission is to discharge the onerous 
duties entrusted to it. it should be enlarged and at least 
one more member added to it. They trust that this 
fact will be borne in mind by Government while pilot-
ing the Lokpal and Lokayuktas Bin in Parliament. 
The Committee note that Ministries/Central Bureau ot' 

Investigation have been taking a long time in lending 
reports 01' eriquiry/lnvestigatlon in cases referred to 
them by the Commission. In their Seventy-eighth 
Report (Fourth Lok Sabha) on the Central Bureau of" 
InvestIgation the Committee have already made cer-
tain suggestions with a view to avoid' delays In th~ 
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investilation of cases by the Central Bureau of Inve.ti-
ption and the disposal of 4isciplinary caSes by the 

.Ministries. 191ey suggest that the Central Vi,ilance 
Commission should, in consultation with the Ministry 
of Home Affairll, devise a proper .yl!ltem of watchin, 
the progress of enquiry/investi,ation with a view to 
lee that these are not unduly prolonged. 

'l'he Comnlittee regard the procedure of recording the 
reason. for taking a particular decision as highly salu-
tory and based on sound principles of public policy 
inasmuch as it luards against the decision of any per-
eon being arbitrary or whimsical. In this context, they 

. are .,lad to riotethe assurance given by the Centn,l 
Vi.ilance Commissioner that his advice will be accom-
. panied by reafOns so as to enable the disciplinary 
authority concerned to reach a decision. 

The Committee have observed in an earlier chapter 
that advising the Government regarding blacklistisg 
of firms is a function which is not in the charter of 
duties of the CVC laid down in the Ministry of Home 
Affairs Resolution of February 11, 1984, creatin, the 
Commission but was added later. Apart from the 
delay 'that is boul'\d to occur as a result of reference 
of ca.es of blacklistin, to the CVC, the Committee are 
unable to appreciate how the Commission is in a better 
pOsition to guide the Government in such an adminill-
trative maUer as this. They feel that the overriding 
powers given to CVC in the matter of blacklisting of 
"firms are not justified. 

The Committee find it difficult to appreciate the idea 
of the Commission entertaining representations direct 
from a1fected firms against orders of blacklisting or for 
revocation of blacklisting orders. They are glad that 
the present Central Vigilance Commissioner also abareR 

'this view. The Committee hope that the practice of 
the Commission entertainin, direct representations 
from firms will be stopped in future. 

The Committee note that in quite a lood number of 
Casell proposals of the Central Bureau of Investi/Cation 

. or the Administrative Minilltry for blacklistinl of 
ftrms/contractors were not aJI'eed to by the CommlB-
.ton, who advised either no punishment or a far l~ser 
punishment. They also note that sotteninc of the pro-
po'alll for punishment against ftrms hal been the result 
of subjectinl them to rigorous judicial scrutiny by the 
---... -.-.-. 
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Commission. Since blacklisting of a fum is an adminis-
trative action, and orders reprcUne blacklistine are 
passed at the highest level of Ministers, the Committee 
are inclined to think that conllultation with the Com-
mIssion is redundant. The Committee therefore, .ue-
lest that Government should bear this in mind while 
revlewing the procedure regardine blacklistinl. 

The Committee notice that the Commission is receiving 
references from the Ministries/Central Bureau of In-
veatigation alao where the suggestion is to award 
punishment other the.n blacklisting, such aa, Banning, 
Suspension of Business or even cancellation of licences, 
althouch such references. are not covered by para 7 of 
the Committee'li circular dated the 13th April, 1964 or 
the Standardised Codes maintained by the Ministries/ 
Departments concerned. The Commission has been 
entertaining such references and has in certain cases 
dilrered with the proposal of the MinistrylCentral 
Bureau of Investigation and advised punishment of 
lesser degree. The Committee consider that r~ferences 
to the Commission in such cases need not be made. 

The Committee note that, although the Commissioners 
for Departmental Enquiries are not required to func-
tion as a court of law, while conductin, enquiries they 
have to examine witnesses, admit evidence according 
to judicial procedures and sift it before giving their 
opinion. The whole case against a public servant may 
tan through in a court of law if there is any lacunae In 
the procedure followed by the Inquiring Ofticer. The 
Committee, therefore, feel that Commissioners for 
Departmental Enquiries shOUld preferably be persons 
with legal knowledge and background. 

'l'he Committee are concerned to note the large number 
of enquiry cases pending with the CommiSSioners for 
Departmental Enquiries which are mounting eve-ry 
year. At the present rate of disposal, whieh is Itated 
to be three per month per Commissioner, the ~ Com-
missioners at present attached to the Commission will 
take as long as Ii years to complete the enquiries in 
270 cases pending with them as On 31st March, 1968. 
'The Committee recommend that the Commission as 
well al the Ministry of Home Affairs sholJId make a 
thorou,h investi,ation of the causes which have led to 
the accumulation of enquiry cases with the Commis-
sioner.s, streamline and simplify the enquiry procedures 
wherever possible and. if the work-load jusUftes. take 
prompt action to increase the number of Commissionera. 
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'fhe Committee are aware that at present the Commis-
sioners for Departmental Enquiries are not empowereQ. 
to compel the production of documents and attendance 
of witnesses leading to considerable delay in the com-
pletlon of enquiries. The Committee have dealt with 
this matter in paras 5.36 and 5.39 of their Seventy-
eIghth Report on the Ministry of Home Mairs-Central 
.Bureau of Investigation and have urged Government 
to introduce legis~ation in this regard. 

The Committee note the assurance given by the Cen-
tral Vi~ilance Commissioner that he would ag.in 

" examine the possibility of dispersing the Commissioners. 
for Departmental Enquiries at suitable stations in the 
interest of expeditious disposal of work. 

The Committee note tha~ the post of Chief Technical 
Examiner has all along been held by an officer of th~ 
Central Public Works Department. They also no~ 
that, although the Recruitment Rules for the post of 
Technical Examiner and A~aistant Technical Examiner 
provide for locating suitable officers of comparable 
status, in the first instance, from sources other than 
e.p.W.D .. in actual practice. on account of the response 
from sources other than C.P.W.D. being extremely 
poor, most Of these posts also have to be fllled up by 
otftcers of C.P.W.D. In view of the fact that major 
part of the activities of the Chief Technical Examiner's 
Organisation comprises of technical control over the 
works of C.P.W.O., the eftlcacy of such control being 
exercised by C.P.W.D.'s own officers temporarily on 
deputation with the Organisation may be open to doubt. 
The Committee tnerefore recommend that the Central' 
Vigilance Commission should intensify their efforts to 
secure officers for this Organisation from sources other 
than C.P.W.D. 

The Committee also recommend that, in order to avoid 
undue delays in fllling up these posts, which are bound 
to occur if deputation is the only source of recruitment 
for these posts. Government should examine the desira-
bility of either amending the Recruitment Rules in 
order to allow direct Tp.cruitment to these posts, or 
reviewing the grant of deputation allowance to the In-
cumbent of these technical posts as a special case. 

The Committee recommend that periodic evaluation of 
the work of the Chief Technical Examiner's Organisa-
tion may be conducted by an Achievement Audit Com-
mittee consisting of specialists and experts. 
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Report of the Chief Technical Examiner's Organ.tsatlou 
may also be laid by the Ministry of Home Mairs 
before the Houses of Parliament along with the Annual 
Report of the CVC. 

The Committee find that the technical audit of the 
works of c.p.w.n., exercised by the Chief Technical 
Ex~ul1iner's Organisation is rather a tame affair. In 
most cases, the Organisation is merely bringing to the 
notice of a comparatively junior officer, i.e., the Execu-
tive Engineer concerned, the technical lapses, ofteJ'!. 
involving overpayments or loss to Government. Only 
in a few cases of defects/irregularities by gross negli-
gence noticed in the works of C.P.W.D., the Organisa-
tion has brought the matter to the notice of'the Minis-
try of Works, Housing and Supply or the Chief 
Engineer/Engineer-in-Chicf, c.p.w.n. There is no 
system of keeping a watch whether the lapses brought 
to the notice of the authorities have been duly invesU-
gated, set right if remediable, responsibility therefor 
fixed and the officers responsible suitably dealt with. 

With a view to make the Chief Technical Examiner's 
Organisation mOre effective, the Committee have the 
following suggestions to make: 

(i) the Organisation should forward, through the 
CVC, the result of its inspection/examination 
in the form of a report either to the Chief 
Engineer/Engineer-in-Chief, C.P.W.D. Or the 
administrative Ministry, depending upon the 
gravity of the lapses pointed out; 

(U) the lapses contained in the Report should be 
investigated by an officer other than the one 
under whom the work was executed; 

(iii) the evc should be informed of the result of 
t.he investigation and the action proposed to be 
taken in pursuance thereof within one month. 
In case, there is likelv to be delay in this 
'l'egard, the cve should be informed stating 
the reason~ and intimating the date by which 
reply would be sent to the Commission. 

(iv) the Organisation/CVC shOUld keep a close 
watch on the progress made in investigation 
of la:oses pointed out in their reports. Delays 
in taking actiop beyond the specifted time 
should be pointed out to the Ministry concern-
ed. 
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The Committee also SUllest that in a case of serious. 
defect/irregularity or laPse where a contractor • SUII-
pected of collusion, appropriate action under the-
Standardised Code should be taken Unmediately after· 
the report of the Chief Technical hammer's Or,aniaa. 
tion is received and hllll been substantiated. 

The Committee note that out of overpayments detected· 
by the Chief Technical Examiner's Or,anisation and 
ftnalised with the C.P.W.D. upto 31st March, 1988 am-
ounting to Rs. 48.41 lakhs, a sum of Rs. 13.49 lakh& 
remained to be recovered by that date. The Com-
mittee would like Government to make special efforts 
to realise the outstandinl and initiate measures to en--
sUre that the recoveries finalised by the Chief Technical 
Examiner's Organisation with the C.P.W.D. are e1fected 
promptly. 

The Committee note that according to the legal position. 
stated in the Commission's Circular dated the 23rd 
September, 1966, all that the Commission can do is to 
tender advice as to the course of further action to be-
taken, since it itself cannot initiate action for prosecut-
ing false complainant. They regret that Government 
had not properly examined the legal implications be-
fore entrusting to the Commission the function of tak_ 
ing· "initiative" in prosecuting such persons wIth th~ 
result that an erroneous impression was created 
amonl'St Ministries/DepartmentslPublic UndertakinJ!s· 
that the Commission had some special machinery to 
!nitiate prosecution in such cases. 

The Committee are surprised that even though 5 years 
have elapsed since the Santhanam Committee had 
made their recommendation which was accepted by 
Government, the scheme for a training course for Vigi-
lance Officers has not been finalised. The Committee 
would like to -stress the importance of suitable train in,. 
programmes for Vigilance Officers/Chief VhdlancEr 
Officers in the MinistrieslDepartmentslPublic Under-
takings and officers· in the Central Vigilance Commill-
.ion including Commissioners for Departmental EnqUI-
ries and urge that the training scheme should be fina-
lised and started without any further delay. 

The Committee note that in the case of non.gazetted 
officers the responsibility for maintaining uniformity 
and evolving common standards in dealing with vigi-
lance ca!les has been left entirely to the Chief VigilanCe 
Officers of the respective Ministries. The Committee 
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feel that in regard to non-Iazetted ofticers the Com-
mafiion should, in the interest of uniformity, lay down. 
broad guide lines for the Vigilance Ofticen/Chief Viai-
lance Ofticers based on lample studies of vigilance 
cast!s dealt with by the Ministries. 

The Committee welcome the idea of periodical Con-
ferences of State Vigilance Commissioners and meet-
ings of Chief Vigilance Oftice\-s being convened by the 
CVC for discussing matters of· common interest ando 
evolving common standards and procedures for dealing 
with vigilance cases. They, however, suggest that the 
conclusions of the Conferences of Vigilance Commi8-
lIioners should be properly drawn up in the form of 
minutes and energetic action taken in pursuance there~ 
of. 

The Committee feel that there is need for concerted· 
efforts by the Ministry of Home Affairs and the CVC 
to publicise the functions of the Commission and the 
nature, type, manner and contents of complaints that 
would normally be taken notice of by the Commission. 
This can be done by means of brochures produced in· 
Hindi and English as well as in regional languages for 
wide distribution. Advantage can also be had of the' 
media of Newspapers, Radio and Films. 

The idea of the Canthanam Committee in recommend-
ing the setting up of the evc was to put anti-corrup-
tion measures on a firmer and more systematic basis· 
as well as to combat corruption and bring offending· 
public servants to book promptly. 

The basic objective of the Government in setting up 
the eve is stated to be to fulfil the need for an inde-
pendent body with extensive functions designed to 
ensure that complaints of corruption or lack of inte-
grity on the part of the Government servants are Jiven 
prompt and effective attention and that offenders are . 
brought to book without fear or favour. Para 2 of the-
Resol ution dated, 11th December, 1964 under wh~ch the 
Commission was set up, which lays dOwn the powers 
and functions of the Commission, would also appear to 
indicate that the cve was expected to play an effec-
tive role in combating corruption among public 
servants. 

From the Annual Report of the eve, the material 
furnished by the Ministry of Home Affairs and the-
evidence tendered by the representative of the Ministry 
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of Home Mairl? and the Central Vigilance Commis-
sioner himself, it is noticed that in quite a number of 
cases referred to the Commission by the CBI and the 
Administrative Ministries, the Centi'IO'Vigtlance Com-
misslOner advised either no punishment Or lesser 
punishment than had been recommended/proposed br 
the former. In the three cases of difference of opinion 
cited in the foregoing paras also, the disciplinary autho-
rities award.ed major punishments to their officers con-
cerned against the advice of Central Vigilance Com-
missioner who had recommended minor or lesser 
punishment to them. 

In the circumstances, the Committee find it difficult 
to express an opinion whether the Commission has 
adequately fulfilled the purpose for which it was set 
up. 

The Committee have no doubt that Government 
WOuld keep in view these objectiVe! and the experience 
gained so far of the working of the Central Vigilance 
CommissIon iri finally deciding the functions and role 
of LokayuktTi to be ap{klinted in terms of the JAkpal 
and Lokayuktas Bill, 1988. 



APPENDIX IV 

(Vide Introduction) 

Analysis of a recommendations/conclusions contained in the Report. 

I. CLASSIFICATION OF RECOMMENDATIONS 

A. Recommendations for improving the Organisation and working: 
Serial Nos. ~, 10. 12-17. 19. 21. 22. 29. 

B. Recommendations for effecting economy: 
18. 20, 23, 25, 27. 

C. Miscellaneous Recommendations: 
Serial Nos. 1-3, 9, 11, 24, 26, 28, 30--33. 

II. ANALYSIS OF THE RECOMMENATIONS DIRECTED TOWARDS ECONOMY 

S1. S. No. as per 
No. Summary of 

RecolJU1'ltllda-
tions (Appen-
dix VJTJ). 

18 The causes of the accumulation of enquiry cues with the Commis-
sionen for Departmental Enquiries should be investigated, the 
enquiry procedures 8hould be simplified and streamlined and, 
if the work load justifies, prompt action should be taken to in-
crease the number of CommJsaionen. 

3 

4 

20 Central Vigilance Commissioner should examine the possibility of 
dispening the Commisafonen for Departmental Enquiries at 
suitable stations. 

23 Periodic evaluation of the work of the CTB's Organisation may be 
conducted by an Achievement Audit Committee consiating of 
specialists and experts. 

Government should make special efforts to realise the outstanding 
dues amounting to RI. 13' 49 laths and initiate meaauree to en-
sure that the recoveries flnaliaed by the CTB'. Organisation are 
effected promptly. 
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